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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPLE BENCH, NEW DELHI

I.A. No. 537 of 2023
IN

O.A. No. 06 of 2012

IN THE MATTER OF:

APPLICANTNIZAMUDDIN WEST ASSOCIATION
VERSUS

. . . RESPONDENTSUNION OF INDIA & Ors

STATUS REPORT ON BEHALF OF DELHI .IAL BOARD IN
COMPLIANCEOF ORDER DATED 01.04.2024

MOST RESPECTFULLY SHOWETH:

That on 26.09.2023, the Applicant, namely Block B (North) GK-I RWA, filed captioned
I.A. No. 537 of 2023 in the Original Application No. 6 of 2012, raising grievance in respect of
storm water drain namely Kushak drain- Barapulla drain, a large portion of which is covered but
a small portion touching back of some houses i.e. B-159 to B-187 in Block-B (North), GK-1, has
been left open, from which foul gases are emitting and apart from being a health hazard is
causing inconvenience to nearby residents.

That prior to filing the I.A. 537 of 2023, the prior to filing of the aforesaid IA, Welfare
Association of GK (North)-I approached Hon’ble High Court of Delhi by filing the W.P. (C) No.
4246 of 2019 titled “GK (North)-I Vs. GNCTD & Ors” raising same/similar issues subject matter
of the aforesaid IA. The Hon’ble High Court vide order dated 24.04.2019 directed the Yamuna
Pollution Monitoring Committee (hereinafter refer to as ‘YPMC’) appointed by this Hon’ble
Tribunal, to look into the representation of the Petitioner therein. Accordingly, representatives of
GK-I (North) RWA, appeared before the ‘YPMC’ and participated in the meeting held on
25.09.2019. Further, matter pertaining to Defence Colony and Nizamuddin West drains were too
referred to the ‘YPMC’ vide Hon’ble Supreme Court orders dated 18.02.2019 & 25.03.2019
respectively. Since, all the matters were connected with Kushak drain- Barapulla drain and its
tributary drains, a site inspection of all segments were undertaken on 27.09.2019. True copy of
Order dated 24.04.2019 passed by the Hon’ble High Court of Delhi in W.P. (C) No. 4246 of 2019
is annexed as Annexure R-l.

1.

2.

3. At the outset, the DJB seeks to narrate for facility of reference of this Hon’ble Tribunal,the
brief overture of the Barapulla Drain and its tributaries:
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Barapulla drain, derives its name from a 12-arch bridge of the Mughal period. This storm
water drain of Delhi outfalls into the river Yamuna across the ring road near Sarai Kale Khan
Village and is emanating from the following smaller drains: -

Satoula (7 arched bridge) drain originating from the south ridge.
Kushak drain (including Mehrauli drain) originating from the central ridge.
Drains near AIIMS, INA Market and Lajpat Nagar,

Sunehri Nalla from Lodhi Garden area.

Basically the drains of South Delhi falls into the Barapulla Basin. The Kushak Nallah- Barapulla
Nallah enters MCD area behind INA Market. After this a tributary, called Defence Colony Nallah
joins the Kushak Nallah. Thereafter Sunehri Nallah from New Delhi Areas joins it. From this point
the Kushak Nallah is called Barapulla Nallah. In the upper reaches, the Defence Colony Nallah is
named as Chirag Delhi Drain and Chirag Delhi drain is passing behind the B-Block G.K.-I which
actually affects the Applicants of the captioned IA. This drain originates from three hilly Nallahs
above Devli Bandh in Mehrauli. The total length of the drain in question is approximately 945
meters and out of this 645 meters is covered by MCD and 300 meters is open drain.

That capital of India, Delhi, has been experiencing one of the fastest urban expansions in
the world. The increased urbanization with a service economy, has drawn huge migrants to settle
in Delhi. Thus, over the years, a numbers of unauthorized colonies developed in the catchment area
of Chirag Delhi Drain, subject matter of the present case, in Chhatarpur, Mehrauli around
Saidullajab, Devli, Khanpur, Sangam Vihar, Tigri, Dakshinpuri Extn. etc., which Municipal
Corporation of Delhi could not control.

That there are three main causes of emitting of fouls smell from the open area of the
subject drain which are as under:

The discharge of sewage of the said unauthorized colonies such as Chatterpur, Mehrauli
around Saidullajab, Devli, Khanpur, Sangam Vihar,Tigri, Dakshinpuri Extn. etc., into the
storm water drain, the unauthorized construction of which MCD could not control.
Improper desilting of the drains due to covering of the drain by MCD. The desilting of the
drain is the sole responsibility of the MCD. Moreover, MCD has constructed four
concrete chambers/channels which are interconnected within the drain in question,
therefore, cleaning/desilting of the drain has become difficult, which is the main cause of
emitting foul smell. The MCD has failed to explain as to why four channels have been
constructed, the object and purpose of the said four channels within the subject drain,
despite various directions of this Hon’ble Tribunal, specifically the directions dated
22.11.2023. It is pertinent to point out that vide order dated 22.12.2023, this Hon’ble
Tribunal made following adverse observations against MCD:

It has been pointed out that since four concrete chambers have been created
in the drain therefore, cleaning of the drain is difficult. The Tribunal in its previous
order had directed the MCD to produce the project report on the basis of which the

a.
b.

c.
d.

4.

5.

(i)

(ii)

“6.
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four channels in the drain were constructed and to point out the object and purpose of
constructing four channels. Though along with the report of the MCD a project report
of the construction has been filed but the learned counsel appearing for MCD is not in
a position to point out as to why the four channels were constructed in the drain and
what was the object and purpose of the construction of those four channels. She has
submitted that Sh. Sanjeev Kumar Mudgil, EE, Project, Central Zone was to assist her
in the matter but he has not reached the Tribunal till now to assist her. We are
surprised to note the lapse on the part of the officer of the MCD in the reaching the
Tribunal on time to assist the counsel as a result of which the counsel is not in a
position to put forth the case and assist the Tribunal, which has unnecessarily wasted
the Tribunal’s time. ”

True copy of Order dated 22.11 .2023 and Order dated 22.12.2023 passed by this Hon’ble
Tribunal as Annexure R-2 (Colly).

Other factors which have caused stagnation of sewage and generated foul gases is
covering of the storm water drain, by MCD, which otherwise was a open and flowing
drain. It is a recorded fact in the joint report by Senior Officer of DJB and MCD pursuant
to joint inspection carried out on 07.02.2024, on orders of this Hon’ble Tribunal, that a
proposal for covering of Nallah from Press Enclave road passing through Sheikh Sarai,
Chirag Delhi, Panchsheel Enclave, Greater Kailash-1, Andrews Gang upto Ring Road
behind Police Station Defence Colony for providing parking/road cum parking under the
jurisdiction of MCD (which including the stretch of Nallah of subject matter of present
IA) was approved for funding under JNNURAM by erstwhile Ministry of Urban
Development, Government of India vide order dated 24.12.2009. The said project
involves covering of drain/Nallah in the length of about 3885 meters intended to be used
as road/parking and green area. Further, approximately 1175 meters of drain was covered,
when Hon’ble NGT vide order dated 13.01 .2015 in OA No. 6/2012 and MA No.
967/2013 and 275/2014 in the matter of Manoj Misra Vs. Union of India and Ors., the
covering of drain was stopped hence forth. The operative part of the said Judgment dated
13.01 .2015 is reproduced as under:

“To keep the matters beyond ambiguity and with reference to the report filed on
behalf of the South Delhi Municipal Corporation and the photographs annexed
thereto, we direct that no further construction work would be carried on in the G.K.-I
drain and all the iron rods, especially in the middle section of the drain shall be
entirely removed. The part of the drain which has been covered would be permitted
to remain, while it will be ensured that the same is neither occupied by unauthorized
occupants nor is used as a platform for duping, as is even evident from the
photographs submitted by the Corporation. No further construction work would be
carried out in the Andrews Ganj drain and the entire middle section where iron bars
are visible shall be removed."

True copy of order dated 13.01.2015 in OA No. 6/2012 and MA No. 967/2013 and
275/2014 in the matter of Manoj Misra Vs. Union of India and Ors. is annexed as Annexure R-3
and true copy of joint inspection report pursuant to joint inspection carried out on 07.02.2024 is

(iii)
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annexed as Annexure R-4.

6. That vide IA No. 537 of 2023, the Applicant sought directions for covering Drain from
House No. B159-B187, GK-I in the length about 140 meters out of total 945 meters of the drain
in the said block. It is pertinent to point out that the directions sought by the Applicant in the
subject IA are totally contrary to the directions passed by this Hon’ble Tribunal vide Judgment
and Order dated 13.01.2015 in OA No. 6/2012 and MA No. 967/2013 and 275/2014 in the matter
of Manoj Misra Vs. Union of India and Ors. and hence the directions to cover the drain cannot be
passed.

7. However, this Hon’ble Tribunal vide order dated 19.05.2023 constituted the Joint
Committee comprising of members from CPCB, DPCC, MCD & Delhi Jal Board to resolve the
issues highlighted in the LA. No. 537 of 2023 andconsequently to ensure that no toxic gases are
released from the drain due to discharge of sewage. That on 19.06.2023, the first Joint Committee
meeting was held which was attended by members of DPCC, DJB, MCD & members of
concerned RWA B-Block GK*I, New Delhi. In the said meeting,the member of MCD was asked to
provide with an action plan for desilting of the drain to keep theflow in the drain obstruction free.
Further, all the stakeholders agreed to ensure that there is no discharge of sewage into the drain.
Furthermore, DJB proposed for Joint Survey of the drain in thepresence of all the stakeholders to
identify source of sewage entering into the drain and so as to take remedial actions for ensuring
sewage free drains. True copy of Order dated 19.05.2023 passed by this Hon’ble Tribunal in I.A. No.
537 of 2023 is annexed as Annexure R-5. and The minutes of meeting dated 19.06.2023 are
annexed as Annexure R-6.
8. Thereafter, a Joint Inspection was carried out by members of CPCB, DPCC, DJB, MCD
and representatives of concerned RWA on 07.07.2023 for determining the areas / points of inflow
of sewage into the drain and accordingly inspection report was prepared. True copy of Joint
Inspection Report dated 07.07.2023 is annexed as Annexure R-7.
9. The second meeting of the Joint Committee was held on 31.07.2023 which was attended
by members from CPCB, DJB, MCD, DPCC and officials of CPWD and DUSIB alongwith
representatives of concerned RWA to discuss the further course of action incompliance of order
dated 19.05.2023 of this Hon’ble Tribunal.

True copy of the minutes of meeting dated 31.07.2023 is annexed as Annexure R-8.
10. That pursuant to the second meeting, a Joint Inspection of Chirag Delhi drain / Kushak
drain, Barapulla drain was carried out on 20.09.2023. The True copy of Inspection report dated
20.09.2023 is annexed as Annexure R-9.

11. That the DJB have filed the status report dated 25.09.2023, Affidavit of the CEO, DJB
dated 21.11.2023 and supplementary status report dated 21.12.2023 before this Hon’ble Tribunal,
the contents of which may kindly be read as part and parcel of the present status report, which are
not repeated herein for sake of brevity and to avoid repetition.

12. This Hon’ble Tribunal vide order dated 09.01.2024, noted the timelines for completion of
trapping of all the 11 drains by DJB and granted opportunity to the applicant to file objections
alongwith all supporting material, in case the Applicant disputes the work done of tapping by
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DJB. Further by said order this Hon’ble Tribunal also noted the objection of the Applicant that
MCD while complying with the directions of this Hon’ble Tribunal dated 22.11.2023 to explore

the feasibility and possibility of increasing number of vents of 645 meters covered area of the

drain, had started opening of the additional vents near the open area from which the foul smell

emitting. The Hon’ble Tribunal conscious of the fact that prayer in the subject IA for
covering the drain cannot be granted being contrary to law and directions passed by the Hon’ble
Tribunal, directed MCD and DJB to hold a joint meeting and disclose a solution by filing a joint
report before the Hon’ble Tribunal. True copy of the Order dated 09.01.2024 is annexed herein as
Annexure R-10.

In terms of the order of this Hon’ble tribunal dated 09.01.2024, a meeting of DJB and
MCD officials was held on 17.01.2024 and 05.02.2024. It is relevant to point out that in the said
meeting SE-1, South Zone MCD suggested that Bio remediation may be done at Krishi Vihar
drain for abatement of foul and bad smell. The true copy of the Minutes of Meeting held on
17.01.2024 and 05.02.2024 are annexed herein as Annexure R-ll (Colly).

It is an established fact that there has been phenomenal growth in the habitation and
unauthorized colonies, unchecked by MCD, which has come along around the catchment area of
drain in question. The DJB has provided sewerage system in all those colonies where NOC has
been received from concerned authorities. However, certain unauthorized colonies which falls
under Forest & Wildlife Deptt. / Affluent category, the sewerage system can only be laid in said
colonies after receipt of NOC from Forest Department/ Urban Development Department,
Government of NCT of Delhi. Therefore, the entire sewage generated from the un-sewered
area(s) flowing to the subject drain on account of unauthorized colonies, is attributed primarily to
the failure of MCD who is responsible authority for preventing unauthorized construction.

That the DJB in all its earnestness have carried out its responsibility of taking all feasible
actions in its capacity to ensure sewage free drain. The DJB at the inception of the first joint
committee meeting constituted by this Hon’ble Tribunal held on 19.06.2023 in compliance to
order dated 19.05.2023, proposed for the joint survey of the drain in the presence of all the stake
holders to identify sources of sewage entering into drain and so as to take remedial actions for
sewage free drain. That substantial acts of trapping all the points/locations wherein the sewage is
being discharged, in the drain in question has been completed. However, for some points such as
sewages coming from Mehrauli’s unauthorized colonies, DJB has made comprehensive schemes
which are under execution for laying of sewage system in unauthorized colonies and villages and
as a temporary measure in the meanwhile, DJB has already undertaken the work of tapping of the
drains. As a long term measures DJB is committed to set up/ up gradation of STPs and laying of
sewage system. That the progress report of Status of trapping of the drain flowing in the storm
water drain is tabulated herein below for the facility of reference of this Hon’ble Tribunal.

was

13.

14.

15.

s. Location Status Short Term
ActionPlan

Long
Term
Action
Plan

Target
date of
comple
tion

Remarks
No
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1 Sewage falling
into the drain
from Shiekh
Sarai Phase-1 ,
Khirki
extension,
Panchsheel
Vihar &Savitri
Nagar.

Sewage coming
into Nallah has
been trapped

It has been trapped
in peripheral Sewer
Line and sewage is
carried to SPS
Andrews Ganj and
then to Okhla
Sewage Treatment
plant.

N/A Completed

Sewage falling
into the drain
from Chirag
Delhi Village
near Dhalao
and Amul
Milk Booth.

2 Sewage coming
into Nallah has
been trapped.

It has been trapped
in peripheral Sewer
Line and sewage is
carried to SPS
Andrews Ganj and
then to Okhla
Sewage Treatment
plant.

N/A Completed

3 Sewage
falling into
the drain
from Chirag
Delhi village
near small
culvert No. 1
near Ravidas
Mandir
Chirag Delhi
Village.

Sewage coming
into Nallah has
been trapped.

It has been trapped
in peripheral Sewer
Line and sewage is
carried to SPS
Andrews Ganj and
then to Okhla
Sewage Treatment
plant.

N/A Completed

4 Sewage
falling into
the drain
from Chirag
Delhi Village
near small
culvert No. 2
and near T-
265 Chirag
Delhi
Village.

Sewage coming
into Nallah has
been trapped.

It has been trapped
in peripheral Sewer
Line and sewage is
carried to SPS
Andrews Ganj and
then to Okhla
Sewage Treatment
plant.

N/A Completed

5 Sewage
falling into
the drain
from
Chirag
Delhi
Village
near H.No.
T-265 C/10
Chirag
Delhi
Village.

Sewage coming
into Nallah has
been trapped.

It has been trapped
in peripheral Sewer
Line and sewage is
carried to SPS
Andrews Ganj and
then to Okhla
Sewage Treatment
plant.

N/A Completed

TrappedR&S Block
Nallah from
Outer ring
road to S-363

6

Completed
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to B-272 GK-
1, near comer
DDA Park
Krishi Vihar.

Trapping of the
sewage into the
sewer line is not
feasible at source,
however it has been
trapped ultimately at
Krishi
trapping

The flow is very
nominal, however it
trapped ultimately at
Krishi Vihar.

7 Sewage
falling into
the drain
from
Jagdamba
Camp (JJC
Camp)
behind
Triveni
Market.

Vihar

Partially trapped at
Krishi Vihar.

Work of raising of
broken wall has been
completed at Krishi
Vihar. However,
during peak hour i.e.
from 10 AM to
11.30 PM drain
overflows
discharge in the
trunk sewer is itself
is more. Excess
discharge from the
drain is trapped at
Andrews
trapping. DJB has
undertaken work of
124 MGD STP at
Okhla which will be
commissioned
functional
31.03.2024 after
which all the
discharge of drain
shall be trapped
through Barapula
Drain

To make
functional

8

and
During peak hour i.e.
from 10 AM to
11.30 PM drain
overflows
discharge in the
trunk sewer is itself
is more. Thereafter,
the discharge from
the drain is trapped
at Andrews Ganj
trapping and further
pumped to Okhla
STP.
DJB has undertaken
work of 124 MGD
STP at Okhla which
is under stabilization

partially
commissioned. Full
commissioning of
the STP is likely by
June 2024 after
which all the
discharge of drain
shall be trapped
through Barapula
Drain Interceptor
Sewer Project.

maintain
the already
constructe
d trapping
at Chirag
Delhi
Drain near
Krishi
Vihar
Culvert.

31.03.2024 as
as

Ganj

/
by

and

Trapped sewer
line falling in the
drain at Khirki
Village near foot
over bridge into
main sewer line.
The remaining
flow in the drain is
due to individual
house
connection facing
the main road.

Completed9 Sewage
falling into
Chirag Delhi
Drain at press
enclave road
Culvert (Opp.
Saket Court)
from PWD
Drain coming
from Khirki
Village
side.

hold

10 Sewage
coming from

Trapping partially
done as an interim

As interim
sewage

Out of 47 20.05.2024 Trapping of sewage
in drains near Vayu

an
U/Ameasure,
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Tigri and
Sangam Vihar
near
Sena

and coming from Tigri
and Sangam Vihar
etc. has partially
been trapped into
peripheral sewer line
leading to Okhla
STP. Further as an
interim
trapping of drain is
done at Krishi Vihar.
DJB is undertaking
upgradation of Okhla
STP which shall also
be functional by
31.03.2024. After
completing Okhla
STP the trapping
will be made
functional.

colonies on
Ratia
Marg,
Mangal
Bazar
Road and

Sena (Air Force
Station) Dakshinpuri
will be completed by
20.05.2024

measure
sewerage system
yet to be laid.Vayu

(Air
Force Station)
Dakshinpuri
into Chirag Tigri Road,
delhi Drain. 39 U/Ameasure

colonies
are on the
Forest
area/ O-
zone.
Request
has been
sent to
Forest
Departmen

fort
issuing
sewer lines
in these
U/A
colonies.
Sewer lines
in these
colonies
will be laid
in 12
months
after
received of
NOC from
the forest
department
. In the rest
8 nos. U/A
colonies,
sewer lines
have been
laid and
work has
been
completed
in March,
2024.

The Sewage flow
from Westend
road and IGNOU
road (Saidullajab
Village
colony, Neb Sarai
Village and colony

Points

Recently it
has been
observed

I I The Sewage flow
from Westend road
and IGNOU road
(Saidullajab Village
and colony, Neb
Sarai Village and
colony(20
programme),
Freedom
colony, Paryavaran
Complex, etc.) is
likely
connected

There are about 113
unauthorized
colonies in the
Chhatarpur
Mehrauli AC which
are in the upstream
area of Greater
Kailash. Sewerage
system in 31 no. of
colonies has been
provided by Delhi
Jal Board where
NOC received from

Sewage
coming
from
Mehrauli,

30.06.2025

that &at
and Mehrauli

STP more
than the
designed
capacity of
the plant
i.e. 5 MGD
sewage is*

being

Points
(20

Fighterprogramme),
Freedom Fighter
colony,
Paryavaran
Complex, etc.) is

beto
bZ
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concerned
authorities,

unauthorized
colonies falls under
Forest & Wildlife
Deptt and Affluent
category and sewage
system can only be
laid after receipt of
NOC from Forest
Department/ Urban
Development
Department Delhi.
Therefore, the entire
sewage generated
from the un-sewered
area is flowing to the
drain.
Efforts are being
made by DJB to trap
sewage generated
from the area
whenever technical
possible. Timeline
for trapping of
sewage coming from
Mehrauli area is
30.06.2025.
Therefore, sewage
will continue flow in
the drain till
Mehrauli STP is
upgraded
30.06.2025

I likely to be
"

connected by Dec,
2023. However, as
an immediate
measures flow has
been trapped at
Krishi Vihar.

received,
therefore
proposal

February, 2024 as
the permission from
PWD & Traffic were
received recently on
16.12.23 & 27.12.23
respectively.
DJB has undertaken
work of 124 MGD
STP which shall be
commissioned
functional
31.03.2024.

55

thefor
capacity
augmentatiThe

ofon
Mehrauli
STP shall
be taken up
by DJB.
The work
is likely to

/
by

be
completed
by June
2025.

by

That the capacities of the STPs/ expanded STPs and discharge in Chirag Delhi drain
coming from un-trapped sources is as under:

The 142.36 MGD total sewage is received/diverted at Okhla STP from different sources
as per Annexure R12.

The discharge in Chirag Delhi drain coming from un-sewered areas is approximately 6
MGD. It is received at Andrews Ganj with designated capacity of 40 MGD as per
Annexure R13 and further is pumped to Okhla sewage treatment plant for treatment.

Total sewage which is received at Okhla STP after tapping all 11 points is
(142.36+6=148.36 MGD approximately). The present capacity of Okhla STP which is
made functional w.e.f. 29.12.2023 is 160 MGD and hence it is sufficient to treat all
sewage coming received from all sources including discharge in Chirag Delhi drain
coming from un-sewered areas. However, during peak hour i.e. from 10 AM to 11.30 PM
the discharge overflows from the trapping in the drain near Krishi Vihar Culvert towards
Barapula Drain. DJB has undertaken the work of 124 MGD STP at Okhla which is under
stabilization and partially commissioned. Full commissioning of the STP is likely by June

16 .

a.

b.

c.
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2024 after which all the discharge of drain shall be trapped through Barapula Drain
interceptor Sewer Project.
In view of this the Para 6 of the Order dated 01.04.2024 be accordingly corrected.

The DJB is not responsible either for covering of the storm water drain, which in any case
was the storm and was to be kept open. Further, the DJB is also not responsible for unauthorized
colonies which has come up in the catchment area of the subject drain. Moreover, desilting of the
drain regularly is the work of MCD and thus in totality of circumstances DJB is not responsible
for foul smell in the subject drain. The proper desilting from time to time by MCD could have
avoided the stagnation of water and foul smell in the area. It has already been observed by this
Hon’ble Tribunal that architecture of the drain which has four channels interconnected, has made
desilting work difficult and therefore covering of drain apart from being contrary to law is also
faulty. The DJB has carried out in all its earnestness, its responsibility of trapping the
points/locations whenever the sources of discharge are identified. The DJB has also diligently
worked upon the comprehensive plan for laying down the sewage lines in the unauthorized
colonies upon receipt of NOC from the competent authorities. The DJB remains committed and
devoted in taking all feasible actions in its capacity to ensure sewage free drain and shall remain
duty bound to abide by any further directions/ orders given by this Hon’ble Tribunal in this
regard.
In view of above the prima facie observations of this Hon’ble Tribunal of Para 10 of the order
dated 01.04.2024 qua DJB be withdrawn.

17.

A. M. Sharma
Executive Engineer (C) DR-VI, DJB
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IN THE HIGH COURT OF DELHI AT NEW DELHI

W.P.(C) 4246/2019, CM No. 18982/2019

B B PATEL AND ORS.

*

+

Petitioner

Through: Mr.Jasmeet Singh, Adv.

versus

RespondentGOVT. NCT OF DELHI AND ORS.
Through: Ms.Sangita Rai, Adv. for R1

Ms.Puja Kalra, Adv. for R2
Mr.Sumeet Pushkama, SC for R3-
Delhi Jal Board

CORAM:
HON'BLE MR. JUSTICE V. KAMESWAR RAO

O R D E R
24.04.2019%

The present writ petition is filed by the petitioners with the following

prayers:

“a) Pass a writ in the nature of mandamus or any other

appropriate writ directing the respondents to take all

necessary steps, including necessary permissions, if any, to

cover the remaining about l /4th of 10.31 of the storm water

drain from adjacent to the residences of the petitioners and

to cover & develop the same with greenery as done in other

parts of Greater Kailash-I and Defence Colony;

b) Pass a writ in the nature of mandamus or any other

appropriate writ directing the respondents to ensure that the

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 15/04/2024 at 17:48:45
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storm water drain is sewage and sullage free and no
untreated sewage/sullage/any other waste is allowed into
the same;

c) In the alternative pass a writ in the nature of mandamus
or any other appropriate writ directing the respondents
directing the respondents to dismantle the entire
cover/uncover the storm water Nallah and thereafter
conduct timely and periodic cleaning of the same and
continue to use the same as a Storm Water Drain and not as
a sewerage drain;
d) Pass such other further order as this Hon’ble Court may
deem fit and proper in the facts and circumstances of the
present case
It is the submission of Mr.Jasmeet Singh, learned counsel for the

petitioners that the petitioners are seeking the coverage of storm water drain,

which is causing the great harm to the petitioners herein who are residents of

properties adjacent to the storm water drain. He concedes to the fact that the

National Green Tribunal (NGT) has passed various orders with regard to the

coverage of storm water drain. According to him, the petitioners have

approached the Committee, constituted by the NGT, with their grievance,

but, unfortunately, the said Committee has not considered the representation.

Ms.Puja Kalra, learned counsel appearing for the respondent No.2

also states that various orders have been passed by the NGT from time to

This is a digitally signed order
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order is downloaded from the DHC Server on 15/04/2024 at 17:48:45
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time. She also draws my attention to page 173 of the paper book to contend

that there is a restraint order of the NGT against coverage of the storm water

drain. She states that appropriate would it be for the petitioners to approach

the NGT with the prayers as sought for, in this writ petition.

Mr.Jasmeet Singh states, he would be contented if a direction is

issued by this Court to the Committee constituted by the NGT, to consider

the representation of the petitioners and pass appropriate orders.

Noting the above submissions made by the counsel for the parties, I

direct the Committee constituted by the NGT to look into the representation

of the petitioners dated February 19, 2019 and pass appropriate orders, as

expeditiously as possible, preferably within a period of two months from

today. It goes without saying that if the petitioners still have any grievance

against the order to be passed by the aforesaid Committee on their

representation, they can approach the NGT.

With the aforesaid direction, the petition is disposed of.

Order dasti.

V. KAMESWAR RAO, J
APRIL 24, 2019/akb

This is a digitally signed order.
The authenticity of the order can be re-verified from Delhi High Court Order Portal by scanning the QR code shown above.
The Order Is downloaded from the DHC Server on 1S/M/2024 at 17:49:46
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Item No.10  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

I.A. No. 537/2023 
In  

Original Application No. 06/2012 

Nizamuddin West Association  Applicant 

Versus 

Union of India &Ors.  Respondent(s) 

---------- 

 BLK-B (North) GK-1 RWA, through its President: Applicant in IA 

Date of hearing: 22.11.2023 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant:  Mr. Rahul Chauhan & Ms. Akansha Singh, Advs. for Applicant in I.A  
537/2023 

Respondent: Mr. Narender Pal Singh, Adv. for DPCC 

Ms. Richa Kapoor & Mr. Kunal Anand, Adv. for DJB 

Mr. Virendra Singh, Adv. for MCD 

ORDER 

1. The issue raised in I.A. No. 537/2023 is in respect of storm water 

drain a part of which has been covered and a portion of which has been 

left open touching near the back side of some of the houses i.e. B-159 to 

B – 187 of G.K.- I and the grievance raised is that the nearby residents 

are facing various health issues and problems on account of toxic and 

foul gases emitting from open part of the drain. 

2. In terms of the earlier order of the Tribunal, the reports on behalf of 

the Municipal Corporation of Delhi (MCD) and Delhi Jal Board (DJB) have 

been filed.  

ANNEXURE -2 
COLLY
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3. The report of the DJB mentioned above the network of Barapulla 

drain of which Kushak drain is also a part as under:  

“Barapulla drain, derives its name from a 12-arch bridge of the 
Mughal period. This storm water drain of Delhi outfalls into the river 
Yamuna across the ring road near Sarai Kale Khan Village and is 
emanating from the following smaller drains: - 

i. Satpula (7 arched bridge) drain originating from the south 
ridge. 

ii. Kushak drain (including Mehrauli drain) originating from the 
central ridge. 

iii. Drains near AIIMS, INA Market and Lajpat Nagar, 
iv. Sunehri Nalla from Lodhi Garden area. 

The drains of South Delhi falls into the Barapulla Basin. The Kushak 
Nallah- Barapulla Nallah enters MCD area behind INA Market. After 
this a tributary, called Defence Colony Nallah joins the Kushak 
Nallah. There after Sunehri Nallah from New Delhi Areas joins it. 
From this point the Kushak Nallah is called Barapulla Nallah. In the 
upper reaches, the Defence Colony Nallah is named as Chirag Delhi 
Drain and Chirag Delhi drain is passing behind the B-Block G.K.-I 
which actually affects the Applicant's. This drain originates from 
three hilly Nallahs above Devli Bandh in Mehrauli. 

4. As per the report of DJB there are three main causes of the 

emitting of foul smell from the open area of drain which are:- 

i. The discharge of sewage from the unauthorized colonies 

Chirag Delhi, Chatterpur, Mehrauli, Saidullajab, Devli, 

Khanpur, Sangam Vihar, Tigri, Dakshinpuri Extn. etc. 

ii. Improper desilting of the drains due to covering of the drain 

and  

iii. Other factors which have caused stagnation of sewage and 

generation of foul gases. 

5. The report filed by the MCD discloses that the total length of the 

drain in question is approximately 945 meters and out of this 645 meter 

is covered and 300 meters is open drain. 

6. Report of the MCD discloses that some desilting operation has been 

done but as per the photographs which has been produced during the 

course of argument by the counsel for the applicant, the silt still exists in 
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the open area and foul smell is still emitting and no improvement of the 

situation has been witness by the residents of that area. 

7. The report of the DJB in paragraph 11 reveals that there are 11 

points from where sewage is entering the storm water drain in question 

and out of those 11 location five sewage drain have been trapped and it is 

stated that remaining six will also be trapped by 31.03.2024 and only 

point i.e. sewage coming from Mehrauli will be trapped by 30.06.2025. 

Learned counsel appearing for DJB has submitted that once these points 

from which sewage is falling in the storm water drain, are trapped then 

the issue will be solved.  Learned counsel for the applicant has disputed 

such solution and has sought time to file objection to the report filed by 

the MCD and DJB.  

8. In the meanwhile till the action as proposed by the DJB is 

completed, the remedial measures are required to be taken to solve the 

immediate problem faced by the residents of the area concerned. In this 

regard learned counsel for the MCD has fairly accepted the proposal that 

the vents on the covered area of the drain can be increased so that the 

concentrated foul smell may not exist from the open drain near the 

residence of the applicant in the I.A. 

9. The report filed by the MCD reveals that there are 10 vent shafts at 

the approximate interval of 30 meters in the entire covered area of 645 

meters. The concerned officers of the MCD are directed to explore the 

feasibility and possibility of increasing number of vents in the covered 

area of drain and also to take appropriate action in this regard. 

10. Meanwhile the concerned authorities are also directed to take 

action for regularly desilting the open area of the drain and also to      
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take regular measures for adequate desilting of the covered area and 

disclose it in the next report the detail of the action taken in this regard.  

11. It has been submitted before the Tribunal that the drain in 

question has four channels which are interconnected and on account of 

existence of four channels in the drain there is difficulty in cleaning it. 

Hence the learned counsel for the MCD is directed to produce the project 

report on the basis of which the four channels of drain were constructed 

and to point out the object and purpose of constructing four channels in 

the drain. 

12. The DJB will also disclose the capacity of Okhla sewage treatment 

plant, the extent of sewage which is diverted to the Okhla sewage 

treatment plant from different sources and also if the capacity of the 

Okhla sewage treatment plant is sufficient to treat the sewage which is 

under process of being diverted from the 11 points which are disclosed by 

DJB in paragraph 11 of the report.  

13. Let further report be filed by Municipal Corporation of Delhi and 

Delhi Jal Board within four weeks keeping in view the observation made 

above.  

14. List the matter on 22nd December, 2023. 

Prakash Shrivastava, CP 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 
November 22, 2023 
I.A. No. 537/2023 In  
Original Application No. 06/2012 
HB 
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Item Nos. 9 & 11  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 06/2012 
 (I.A. No. 857/2023) 

Nizamuddin West Association  Applicant 

Versus 

Union of India &Ors.      Respondent(s) 

            WITH 

                                            I.A. No. 537/2023 
          In 

Original Application No. 06/2012  

Nizamuddin West Association            Applicant 

Versus 

Union of India & Ors 
(BLK-B (North) GK-1 RWA,  
through its President: Applicant)     Respondent(s) 

Date of hearing: 22.12.2023 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 

Applicant: Mr. A.Q Zaidi, Adv. for Applicant in OA 06/2012 

Respondent: Ms. Akansha Singh, Advs. for Applicant in I.A 537/2023 

Ms. Jyoti Mendiratta, Adv. for Govt. of NCT of Delhi  

Mr. Bhanwar Pal Singh Jadon, Mr. Navin Kumar & Mr. Hardik Saxena,  

Advs. for the State of UP 

Mr. Rahul Khurana, Adv. for the State of Haryana & HSPCB 

Ms. Puja Kalra, Mr. Virendra Singh, Advs. for MCD with Mr. S.K. Meena,  

EE & Mr. Rakesh Ahuja, EE, SZ 

Mr. Kunal Anand, Adv. for DJB 

Mr. Narender Pal Singh, Adv. for DPCC 

Mr. Raj Kumar, Adv. for CPCB (Through VC) 

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC) 
Ms. Deeksha L. Kakar, Adv, Ms. Akansha Choudhary, Adv for DDA 

P 

ORDER 
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I.A No. 857 of 2023 

1.  This I.A has been filed by the applicant Nizamuddin West 

Association (Regd.) through its President with the prayer to punish the 

respondent for deliberate, disobedience of the order of this Tribunal dated 

13.01.2015 under Section 26 of the NGT Act. Learned counsel for the 

applicant seeks permission to withdraw this I.A with liberty to file a fresh 

I.A with a proper prayer. The prayer is allowed. The I.A is dismissed with 

liberty.       

I.A No. 537 of 2023 

2.  In this I.A, the residence of houses from B-159 to B-187 of GK-1, 

RWA have come up with the grievance that foul smell is emitting from the 

drain which is open near the backside of their houses. The Tribunal in 

the previous proceedings dated 22.11.2023 had noted the factual position 

as follows: 

“3. The report of the DJB mentioned above the network of 
Barapulla drain of which Kushak drain is also a part as under:  

“Barapulla drain, derives its name from a 12-arch bridge of 
the Mughal period. This storm water drain of Delhi outfalls 
into the river Yamuna across the ring road near Sarai Kale 
Khan Village and is emanating from the following smaller 
drains: - 

i. Satpula (7 arched bridge) drain originating from 
the south ridge. 

ii. Kushak drain (including Mehrauli drain) 
originating from the central ridge. 

iii. Drains near AIIMS, INA Market and Lajpat Nagar, 
iv. Sunehri Nalla from Lodhi Garden area.   

The drains of South Delhi falls into the Barapulla Basin. 
The Kushak Nallah- Barapulla Nallah enters MCD area 
behind INA Market. After this a tributary, called Defence 
Colony Nallah joins the Kushak Nallah. There after Sunehri 
Nallah from New Delhi Areas joins it. From this point the 
Kushak Nallah is called Barapulla Nallah. In the upper 
reaches, the Defence Colony Nallah is named as Chirag 
Delhi Drain and Chirag Delhi drain is passing behind the B-
Block G.K.-I which actually affects the Applicant's. This 
drain originates from three hilly Nallahs above Devli Bandh 
in Mehrauli. 
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4. As per the report of DJB there are three main causes of the 
emitting of foul smell from the open area of drain which are:-  

i. The discharge of sewage from the unauthorized colonies 
Chirag Delhi, Chatterpur, Mehrauli, Saidullajab, Devli, 
Khanpur, Sangam Vihar, Tigri, Dakshinpuri Extn. etc. 

ii. Improper desilting of the drains due to covering of the 
drain and  

iii. Other factors which have caused stagnation of sewage 
and generation of foul gases. 

5. The report filed by the MCD discloses that the total length of the 
drain in question is approximately 945 meters and out of this 645 
meter is covered and 300 meters is open drain. 

6. Report of the MCD discloses that some desilting operation has 
been done but as per the photographs which has been produced 
during the course of argument by the counsel for the applicant, the 
silt still exists in the open area and foul smell is still emitting and 
no improvement of the situation has been witness by the residents 
of that area. 

7. The report of the DJB in paragraph 11 reveals that there are 11 
points from where sewage is entering the storm water drain in 
question and out of those 11 location five sewage drain have been 
trapped and it is stated that remaining six will also be trapped by 
31.03.2024 and only point i.e. sewage coming from Mehrauli will 
be trapped by 30.06.2025. Learned counsel appearing for DJB 
has submitted that once these points from which sewage is falling 
in the storm water drain, are trapped then the issue will be solved. 
Learned counsel for the applicant has disputed such solution and 
has sought time to file objection to the report filed by the MCD and 
DJB. 

8. In the meanwhile till the action as proposed by the DJB is 
completed, the remedial measures are required to be taken to 
solve the immediate problem faced by the residents of the area 
concerned. In this regard learned counsel for the MCD has fairly 
accepted the proposal that the vents on the covered area of the 
drain can be increased so that the concentrated foul smell may not 
exist from the open drain near the residence of the applicant in the 
I.A. 

9. The report filed by the MCD reveals that there are 10 vent 
shafts at the approximate interval of 30 meters in the entire 
covered area of 645 meters. The concerned officers of the MCD are 
directed to explore the feasibility and possibility of increasing 
number of vents in the covered area of drain and also to take 
appropriate action in this regard. 

10. Meanwhile the concerned authorities are also directed to take 
action for regularly desilting the open area of the drain and also to 
take regular measures for adequate desilting of the covered area 
and disclose it in the next report the detail of the action taken in 
this regard. 

11. It has been submitted before the Tribunal that the drain in 
question has four channels which are interconnected and on 
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account of existence of four channels in the drain there is difficulty 
in cleaning it. Hence the learned counsel for the MCD is directed to 
produce the project report on the basis of which the four channels 
of drain were constructed and to point out the object and purpose 
of constructing four channels in the drain. 

12. The DJB will also disclose the capacity of Okhla sewage 
treatment plant, the extent of sewage which is diverted to the 
Okhla sewage treatment plant from different sources and also if 
the capacity of the Okhla sewage treatment plant is sufficient to 
treat the sewage which is under process of being diverted from the 
11 points which are disclosed by DJB in paragraph 11 of the 
report.” 

3.  Submission of Ld. counsel for the MCD is that the feasibility of 

increasing number of vents in the covered area of the drain has been 

examined and the MCD has decided to have 40 more vent shafts in the 

covered area of 645 meter in addition to the 10 vent shafts which are 

already existing there. It has been submitted by learned counsel for the 

MCD that the work order for erecting 40 additional vent shelves will be 

issued within a period of 2-3 days and the work will be completed within 

the period of one and a half months. 

4.  The stand of the MCD in the Action Taken Report dated 21.12.2023 

is that desilting of the drain does not have any effect on the foul gases / 

smell emitting from the open part.  

Learned counsel for the MCD has submitted that the MCD has 

carried out the work of desilting of the drain in question but, the stand of 

the counsel of the applicant is that the said desilting work has been done 

only 3-4 days back when the matter was to be listed before Tribunal and 

that too in the open area of the drain. Counsel for the applicant has 

submitted that the problem has not been remediated till now and the foul 

smell with the same intensity is emitting from the open area. 

5.  Learned counsel appearing from the Delhi Jal Board (DJB) has 

submitted that out of 11 drains flowing from unauthorized colonies to the 
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storm water drain in question, five were already tapped when the 

previous order was passed and thereafter one more drain namely R&S 

Block Nallah from Outer ring road to S-363 to B-272 GK-1, near corner 

DDA Park, Krishi Vihar has been tapped. He has submitted that the 

remaining five drains will also be positively tapped by 31st March, 2024. 

He has also stated that expansion work  the Okhla STP will also be 

completed by 31st March, 2024 and the expended Okhla STP will start 

functioning by 31st March, 2024. Hence, he is directed to file the affidavit 

of CEO, Delhi Jal Board disclosing the time schedule leading to the 

completion of tapping of all the 11 drains and Mahrauli drain as also 

completion and functioning of the expanded Okhla STP. In a meanwhile 

the MCD will regularly carry out the work of desilting of open portion of 

the drain as also the covered part thereof.  

6.  It has been pointed out that since four concrete chambers have 

been created in the drain therefore, cleaning of the drain is difficult. The 

Tribunal in its previous order had directed the MCD to produce the 

project report on the basis of which the four channels in the drain were 

constructed and to point out the object and purpose of  constructing four 

channels. Though along with the report of the MCD a project report of the 

construction has been filed but the learned counsel appearing for MCD is 

not in a position to point out as to why the four channels were 

constructed in the drain and what was the object and purpose of the 

construction of those four channels. She has submitted that Sh. Sanjeev 

Kumar Mudgil, EE, Project, Central Zone was to assist her in the matter 

but he has not reached the Tribunal till now to assist her. We are 

surprised to note the lapse on the part of the officer of the MCD in not 

reaching the Tribunal on time to assist the counsel as a result of which 
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the counsel is not in a position to put forth the case and assist the 

Tribunal, which has unnecessarily wasted the Tribunal’s time.  

7.  In the aforesaid background we call for the fresh report from the 

MCD and Delhi Jal Board as also the affidavit of the CEO, Delhi Jal 

Board on above terms within a period of two weeks from today.  

8.  In compliance of order dated 17.10.2023, reports have been filed by 

Govt. of NCT of Delhi on 20.12.2023, by Environment, Forest and 

Climate Change, Govt. of UP and reports dated 04.12.2023 and 

06.12.2023 are filed by Govt. of Haryana and CPCB respectively. These 

reports are taken on record.  

9. List on 09.01.2024. 

Prakash Shrivastava, CP 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 
December22, 2023 
Original Application No. 06/2012 
 (I.A. No. 857/2023) 

          PU. 
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BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH 

NEW DELHI 
………….. 

 

Original Application No. 6 of 2012 

And  

M.A. Nos. 967/2013 & 275/2014  

 
In the matter of : 
 

1. Manoj Misra 
178-F, Pocket, Mayur Vihar, 

Phase-1,  

Delhi – 110091. 

   ….. Applicant 

Versus 

1.  Union of India 
 Through the Secretary 

 Ministry of Environment and Forests 
 Paryavaran Bhawan, CGO Complex 
 Lodhi Road, New Delhi – 110003 
 

2.  National Capital Territory of Delhi 
 Through the Chief Secretary, 

 Delhi Secretariat, I.P. Estate, 

 New Delhi - 110002 

 

3.  Delhi Development Authority 
 Union Ministry of Urban Development  

 Through its Vice Chairman, 

 Vikas Sadan, 

 New Delhi – 110023 

 

4.  Delhi Pollution Control Committee 
 Through its Member Secretary 

 4th Floor, ISBT Building, Kashmere Gate 

 New Delhi - 110006 

  

5.  Yamuna River Development Authority 
 Through its Chairman,  

 Hon’ble Lt. Governor of Delhi,  

 Raj Niwas, GNCT,  

 New Delhi - 110054 

 

6.  Irrigation Department of Uttar Pradesh 
 Government of Uttar Pradesh 

ANNEXURE -3
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 Through its Principal Secretary 

 Lucknow, Uttar Pradesh 

  

7.  State of Uttar Pradesh 
 Through the Chief Secretary 

 Government of UP 

 Lal Bahadur Shastri Bhavan 

 UP Secretariat 

 Lucknow - 226001 

 

8.  Municipal Corporation of Delhi 
 Through the Deputy Commissioner 

 Shahdara South Zone 

 Near Karkardooma Court 

 Shahdara, Delhi - 110032 

 

9.  State of Haryana 
 Through the Chief Secretary 

 4th Floor, Haryana Civil Secretariat  

 Sector-1, Chandigarh 

  

         …….Respondents 

 

AND  

Original Application No. 300 of 2013 

And  

M. A. Nos. 877/2013, 49/2014, 88/2014 & 570/2014  

 
In the matter of : 
 

1. Manoj Misra 

Convener, Yamuna Jiye Abhiyaan 

178-F, Pocket,  

Mayur Vihar Phase-1,  

Delhi – 110091. 

 

2. Mrs. Madhu Bhaduri 

A-12, IFS Apartment 

Mayor Vihar Phase-I 

Delhi - 110091 
 

   ….. Applicants 

Versus 
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1. Union of India 

Through the Secretary 

Ministry of Environment and Forests 

Paryavaran Bhawan, CGO Complex 

Lodhi Road, New Delhi – 110003 

 

2. Ministry of Urban Development 

Through the Secretary, 

Nirman Bhawan 

Maulana Azad Road 

New Delhi – 110008 

 

3. National Capital Territory of Delhi 

Through the Chief Secretary, 

Delhi Secretariat, I.P. Estate, 

New Delhi - 110002 

 

4. Delhi Development Authority 

Through its Vice Chairman, 

Vikas Bhawan, 

New Delhi – 110002 

 

5. South Delhi Municipal Corporation 

Through its Commissioner 

Civic Centre, Near Minto Road 

New Delhi – 110002 

 

6. Delhi Tourism and Transportation Corporation 

18-A, D.D.A. SCO Complex, 

Defence Colony 

New Delhi – 110024 

 

7. Unified Traffic and Transportation 

Infrastructure (Planning & Engineering) Centre (UTTIPEC) 

2nd Floor, Vikas Minar 

New Delhi – 110002 

 

8. Department of Irrigation and Flood Control 

Government of National Capital Territory of Delhi 

 Nandlal Jhuggi, Gopal Pur, 

 Dr. Mukherjee Nagar, 

 Mukherjee Nagar 

 New Delhi – 110003 
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9. Delhi Urban Art Commission, DUAC 

India Habitat Centre, 

Lodhi Road,  

New Delhi – 110003 

 

 10.  Delhi Pollution Control Committee 

Through its Member Secretary 

4th Floor, ISBT Building, Kashmere Gate 

New Delhi - 110006 

  

  11.  State Environment Impact Assessment Authority, SEIAA 

Through Member Secretary,  

Department of Environment,  

Govt. of NCT of Delhi 

New Delhi   

…….Respondents 

Counsel for Applicants: 

 Mr. Ritwick Dutta, Advocate. 
 Mr. Rahul Choudhary, Advocate 
 Ms. Pallavi Talware, Advocate 
 Ms. Preeta Dhar, Advocate 
 Ms. Richa Relhan, Advocate 
 
Counsel for Respondents : 
 

(In O.A. No. 6 of 2012) 
 

 Mr. Vivek Chib, Asif Ahmed, Ms Ruchira Goel and Mr. Kushal 
 Gupta, Advs. for Respondent No. 1 

Ms. Mamta Tandon and Mr. V. K. Tondon, Advs. for 
Respondent No. 2 & 5 

 Mr. Rajiv Bansal and Mr. Kush Sharma, Advs. for Respondent 
 No. 3  

Mr. Narender Pal Singh, Adv. and Mr. Dinesh Jindal, LO, 
DPCC for Respondent No. 4 

 Mr. Raman Yadav, Adv. for Respondent No. 6 
 Mr. Balendu Shekhar and Mr. Vivek Jaiswal, Advs. for 
 Respondent No. 8 
 Mr. Narrender Hooda, Sr. Adv. and Mr. Vineet Malik, Adv. for 
 State  of Haryana  
 Mr. Mahesh Kr. Sharma, Adv. for Delhi Cantonment Board 
 Ms. Maninder Acharya, Sr. Adv with Ms. Puja Kalra, Advs. for 
 South Delhi Municipal Corporation 
 Mr. Suresh Tripathi, Adv. for DJB 
 Mr. Venkatesh and Mr. Anuj P. Agarwala, Advocates for DCWA 
 Mr. Ankur Gupta and Mr. Sanjay Kumar, Advs. for DMRC 
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(In O.A. No. 300 of 2013):  
  
 Mr. Vikas Malhotra and Mr. M.P. Sahay, Advs. for Respondent 
 No. 1 
 Mr. Ravi P. Malhotra and Mr. Abhinav Kumar Malik, Advs. for 
 Respondent No. 2&4,7  

Mr. V. K. Tondon and Ms. Mamta Tandon, Advs. for 
Respondent No. 3 &8  
Ms. Maninder Acharya, Sr. Adv. with Mr. Balendu Shekhar, 
Ms.Puja Kalra, Advs. and Mr. Yashish Chandra, Advocate for 
Respondent No. 5  
Mr. S.B. Upadhyay, Sr. Advocate with Mr. Sarvjit Pratap Singh 
Mr. Kaustuv P. Pathak,  and Mr. Param Kumar Misra, Advs.  
for Respondent No. 6  

 Mr. Robin R. David and Mr. Febin M. Varghese, Advocates for 
 Respondent No. 9 
 Mr. Narendra Pal Singh, Advocate & Mr. Dinesh Jindal, Law 
 Officer, DPCC for Respondent Nos. 10&11  
 Mr. Yusuf Khan, Mr. Avneesh Arputham and Mr. Kabeer 
 Shrivastava, Advocates  for Respondent Nos. 14 to 16 
 Mr. Mahesh Kumar Sharma, Advocate for Delhi Cantonment 
 Board 
 Mr. Balendu Shekhar and Mr. Vivek Jaiswal, Advocates for 
 EDMC  
 Mr. Suresh Tripathi, Adv. for DJB 
 Mr. Venkatesh and Mr. Anuj P. Agarwal, Adv. for DCWA 
 Ms. Puja Kalra for North MCD 
  

JUDGMENT 

PRESENT: 

Hon’ble Mr. Justice Swatanter Kumar (Chairperson)  

Hon’ble Mr. Justice M.S. Nambiar (Judicial Member) 

Hon’ble Dr. D.K. Agrawal (Expert Member) 

Hon’ble Prof. A.R. Yousuf (Expert Member) 
 

Reserved on: 9th December, 2014 

Pronounced on: 13th January, 2015 
 

1. Whether the judgment is allowed to be published on the net?  

2. Whether the judgment is allowed to be published in the NGT 
Reporter? 

  

JUSTICE SWATANTER KUMAR, (CHAIRPERSON) 

 

 In the year 1994, in furtherance to a news item published in 

Hindustan Times titled ‘And Quite Flows the Maily Yamuna’, the 
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Hon’ble Supreme Court of India issued suo moto notice to various 

authorities. Since 1994, the Hon’ble Supreme Court has passed 

various orders in Writ Petition No. 725 of 1994 and other connected 

matters with one object in mind, that, the ‘Maily Yamuna’ should be 

converted into salubrious and pristine Yamuna and its water in the 

entire region, at least from Hathnikund in Haryana, to the 

Monitoring Station at Taj Mahal, Agra, should be least polluted. 

However, nothing mentionable was achieved for prevention, control 

and restoration of River Yamuna on behalf of the concerned 

authorities. Being completely dissatisfied with the state of affairs 

prevailing in that regard, the Hon’ble Supreme Court, vide its Order 

dated 10th October, 2012, observed as under: 

 “It has been brought to the notice of this Court that 
despite heavy expenditure, in thousands of  crores,  having  
been incurred by the Central Government, Government of 
the  States of Haryana and Uttar  Pradesh  and  the  local  
authorities  in  the National Capital Territory  of  Delhi,  the  
pollution  of  river  Yamuna has increased by the day.  A 
report has been filed on behalf of the Central Pollution 
Control Board wherein it has been reflected in paragraph 
(2) that the samples collected from river Yamuna show 
flagrant violation of the prescribed standards. For example, 
where the maximum permissible limit of BOD is  3 mg/l, 
there at the Nizammudin Bridge, it is 37  mg/1.   Similarly, 
the total coliform permissible is  5000  MPN/100  ml,  
there  it  is 17000000000.  The situation at some of the 
other points, including Kalindi Kunj, Okhla and even 
Palwal  is  no  different. It is unfortunate that huge public 
funds have been spent without showing any results in the 
improvement of water quality of river Yamuna. Learned 
counsel appearing for Delhi  Jal Board   has not been able 
to inform the Court as to how many CETP and/or  STP 
have  been  established  by  the  Board  and  whether  they 

are functional or not as per the requirements.” 

2. The Hon’ble Supreme Court then proceeded to pass certain 

directions, with the hope that the authorities would take adequate 

and appropriate steps to attain the object of making Yamuna clean 
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and healthy. We are, in the present applications, primarily 

concerned with that section of River Yamuna which flows in the 

National Capital Territory (for short ‘NCT’) of Delhi. Yamuna has a 

54 km stretch from Village Palla in the north to village Jaitpur in 

the south and forms inter-state border between Delhi and UP. 

Nearly 26-27 km stretch is from Wazirabad Barrage to village 

Jaitpur, which is the most significant section from the point of view 

of pollution.  Experience has shown that authorities lacked 

requisite will to execute the orders, plans and schemes sincerely 

and effectively, which has resulted in turning Yamuna, particularly, 

in this section into a drain carrying sewage, domestic waste as well 

as industrial and trade effluents. The State instrumentalities and 

authorities have failed to discharge their Constitutional and 

statutory duties, while citizens have failed to discharge their 

Fundamental Duty to protect the environment, particularly in 

relation to River Yamuna.  While, on one hand we venerate our 

rivers, on the other hand, we do not think twice before discharging 

untreated industrial effluents and sewage into them.  River Yamuna 

is a victim of this dereliction of our Fundamental Duty for years. 

Despite assaults on nature by polluting River Yamuna through 

various activities like, encroachments on its banks and dumping 

waste on its river bed and floodplain, still, River Yamuna really 

flows ‘quietly’. The authorities, as well as the people of Delhi owe a 

Fundamental Duty to do everything in their power to ensure 

restoration of River Yamuna to its natural flow and tranquillity. 

Thus, there is dire need to take stringent and effective steps, with a 
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determined mind, to ensure that none fails in performance of their 

respective functions, duties and obligations to achieve the ultimate 

goal of converting ‘Maily Yamuna’ into ‘Nirmal Yamuna’ under the 

project ‘Maily Se Nirmal Yamuna’ Revitalization Plan, 2017. 

Factual matrix of the case/Facts leading to filing of the present 

applications. 

3. The Applicant – Mr. Manoj Mishra, is a retired officer from the 

Indian Forest Services and the Applicant No. 2 (in Original 

Application No. 300/2013) Mrs. Madhu Bhaduri, is a former 

member of Indian Foreign Services, who have instituted both these 

applications under Sections 14 and 15 read with Section 18(1) of 

the National Green Tribunal Act, 2010 (for short, ‘the NGT Act’).  

The first applicant has stated that besides being a member of 

Indian Forest Services of the country, he is a convener of the 

‘Yamuna Jiye Abhiyaan’, part of a citizens movement to save the 

River Yamuna.  Applicant no. 2 has averred that she has been a 

diplomat and an ambassador of Belarus, Lithuania and Portugal 

and after retirement from the services, she has been working as a 

social worker, with active engagement in various issues concerning 

the society and environment. 

4. These applicants have approached the Tribunal with 

averments in their respective applications that their campaign has 

recognised that River Yamuna is not only a sacred river of India, 

but an aquatic lifeline for millions of people and also a large 

number of them depend on it for sustenance.  Various studies and 
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data have revealed the fact that River Yamuna is critically 

threatened by unrelenting encroachments on its flood plain and by 

increasing population load, emanating as much as from domestic 

refuse, as from the agricultural practices in the flood plains and 

industrial effluents from the catchment area draining into Yamuna.  

The flood plains and river bed of Yamuna are under increasing 

pressure of alternative land use for various purposes, which are 

driven primarily by growth of economy at the cost of the river’s 

integrity as an eco-system.  The applicants strive to protect River 

Yamuna.  The primary subject matter of the Original Application 

No. 6 of 2012 is the recent encroachment and dumping of building 

debris and other solid waste in the river bed/flood plain and even 

into the natural water body of River Yamuna.  According to the 

applicants, there is a water body situated in the river bed of 

Yamuna, located across the road from colonies of East Delhi.  The 

City Map, Delhi Eicher, 2006 Edition, clearly shows proof of long 

living natural water body opposite to these colonies.  A picture 

taken from the Google Earth on 28th October, 2010, after the floods 

in the river, also shows the water bodies.  When the applicant 

visited the river beds and flood plain of River Yamuna on 11th 

November, 2011, it was revealed that the said river bed and the 

downstream of the water body is being covered with solid waste, 

including construction debris and household waste.  Photographs 

have been filed with the Application to show that one of the water 

bodies has become a dumping ground.  The applicants made 

various representations to the Yamuna River Development 
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Authority and informed it about the illegal actions on the part of the 

concerned Departments, more particularly, the Department of 

Irrigation and Flood Control, Municipal Corporation of Delhi and 

the Department of Agriculture & Co-operation, but to no avail.  On 

the contrary, fresh debris continued to be dumped in that area and 

a large number of “Jhuggies” (hutments) were also constructed.  

The applicants paid successive visits to the site in question during 

November and December, 2011 but such dumping activities 

increased with time, despite the fact that applicant made all 

possible efforts to move the authorities vested with duty of 

preventing such activities.  

5. The Ministry of Environment, Forest and Climate Change (for 

short, the ‘MoEF’), in exercise of the powers conferred under 

sections 3, 6 and 25 of the Environment (Protection) Act, 1986 (for 

short, the ‘Act of 1986’) promulgated the Municipal Solid Waste 

(Management and Handling) Rules, 2000 (for short, the ‘Rules of 

2000’) which clearly provide the entire mechanism for management 

of solid waste and respective responsibilities of the State 

Government, Municipalities and the Delhi Pollution Control 

Committee. Most of them are respondent authorities who have 

failed to discharge their duties to manage and regulate the dumping 

of municipal and other solid waste on the flood plain, river bed and 

in the river itself.  According to the applicant, illegal and 

indiscriminate dumping of solid waste in the natural water body in 

the river bed of Yamuna has not only recklessly polluted River 

Yamuna but also damaged the ecology in the area. 
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6. According to the applicant, the right to a clean and healthy 

environment for the inhabitants of the area and the entire Delhi for 

that matter is violated.  The authorities have miserably failed to 

discharge their duties to protect the River Yamuna, its river bed, 

flood plain and wildlife, in and around the river, from being polluted 

and being adversely affected.  This is a clear violation of the rights 

of the public at large in terms of Article 21 of the Constitution of 

India.  There is a clear constitutional mandate that not only 

requires the State to endure to safeguard environment and wildlife, 

but, also the citizens to improve the natural environment including 

forest, lake, river, etc.  The present case, according to the applicant, 

is a glaring example of total failure of both the constitutional 

obligation of the State and fundamental duty by the citizens under 

Articles 48A and 51A(g) respectively of the Constitution of India.  

The applicant has also relied upon the judgement of the Supreme 

Court in the case of Subhash Kumar v. State of Bihar & Ors., (1991) 

1 SCC 598, where the Supreme Court held that: “right to live is a 

fundamental right under Article 21 of the Constitution and it 

includes right to enjoyment of pollution free water and air for full 

enjoyment of life.”  The applicant also invoked special jurisdiction of 

the Tribunal in terms of Section 15 of the NGT Act, praying for 

complete restitution of the environment and ecology of the river bed 

and for making Yamuna pollution free. 

7. On the above factual averments, the applicant has prayed in 

Original Application No. 6 of 2012 that all the debris and other solid 

waste dumped in the river bed should be directed to be removed 
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and the natural water body be restored to its original form.  The 

authority should be directed to take appropriate steps for 

preventing the dumping of debris on the river bed and for taking all 

other steps that may be necessary in that behalf. 

8. The grievance of the two applicants in Application No. 

300/2013 is in regard to the ongoing encroachments and the 

conversion of Kushak Drain into parking and road-cum-parking 

space and conversion of land use of the Shahdara Link Drain from 

‘utility’ to ‘commercial’ and proposed construction of commercial 

undertaking in the form and nature of “Delhi Haat” - a commercial 

shopping complex, over and above the drain. 

9. The case of the applicants in this application is that River 

Yamuna cuts across the eastern part of the NCT of Delhi and is 

bound by hard rocky area of the ridge and closed basin of 

Chhattarpur.  A physiographic layout of NCT of Delhi shows that 

the natural drainage of city is river bound.  The city of Delhi, on 

account of its undulating terrain, has a number of natural and 

manmade storm water drains to ensure that the city does not get 

flooded during rains and the water reaches with ease to River 

Yamuna.  Quite contrary to this, the urban flooding in Delhi in 

monsoon is common.   The main reason for this frequent flooding is 

that, over a period of time many of the storm water drains, which 

also at one time acted as the natural tributaries of River Yamuna, 

have been first turned into storm-cum-waste water drains and later 

many of them were covered and taken away from public view and 

obstructed from playing their natural role as storm water drains as 
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well as verdant greenways within the city.  According to the 

applicants, such ill-advised conversion of drains has reduced the 

easy and efficient drainage in the city as well as compromised the 

biodiversity present in and along these drains and their ability to 

recharge the ground water.  The conversion has played havoc with 

the environment and the ecology associated with these drains, 

including their ability to carry clean water and to keep the ambient 

air quality. Further, as a result of pollution resulting from traffic 

coming to a standstill, there is manifold increase in air pollution 

and people have to face unimaginable hardship. There is also the 

risk of fatal diseases like dengue etc. from the standing water. Some 

newspaper cuttings have been annexed to substantiate this plea.   

10. The Kushak drainage system in South Delhi forms a major 

tributary of the Barapula drainage basin and is situated in the west 

bank of the River.  Originating from the southern ridge beyond the 

Mehrauli Badarpur Road, it drains out wastes from areas in Saket, 

Pushp Vihar, Khidki Village onto Sheikh Sarai, Chirag Delhi and 

then enters Panchsheel Enclave after crossing the outer Ring Road.  

Skirting along the Siri Fort area, it flows further into G.K.-I, 

Andrews Ganj, Defence Colony along the Jawahar Lal Nehru 

Stadium and Jangpura before meeting the Barapula Drain opposite 

Nizamuddin area.  It covers a distance of some 11 kms and drains 

out sewage and other wastes from most key localities of South Delhi 

area.   

 The Shahdara Basin covering about 30,000 acres of land in 

the Union Territory of Delhi, is situated on the eastern bank of 

369917



 

14 
 

River Yamuna.  The basin is bound by the River on the west, river 

Hindon on the east and Uttar Pradesh on the north and south.  The 

G.T. road passes through the centre of this basin from west to east. 

The Shahdara drain is managed by the Department of Irrigation 

and Flood Control of the Government of Delhi.  According to the 

applicants, the whole of the Shahdara basin in Delhi is below the 

High Flood Level of River Yamuna and it has the tendency of getting 

flooded quite often.  This drain is helpful in carrying runoff during 

the rains and helps in preventing flooding of the area during 

excessive rains.  This drain acts as a lifeline for many aquatic and 

riparian species of flora and fauna, which thrive and survive on the 

existence of this drain.  The Shahdara drain in east Delhi is around 

5 kms long, beginning from Northern Railways main line in 

Shakarpur area, till it meets the main Shahdara drain close to the 

Chilla Regulator.  The applicants have stated in their application 

that these, amongst other drains, are an essential feature of the city 

to keep the environment and ecology balanced.  

11.   The applicants have made an attempt to show the 

significance of storm water drains and why is it essential that they 

must be kept obstruction and pollution free.  It is also the averment 

of these applicants that the drains ought not to be covered, as 

covering of such drains would add to natural calamity, increase in 

pollution and diseases.  They have specifically referred to the 

advantages of open drain system in the application.  The relevant 

part thereof reads as under: 
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“…well protected and conserved drainage architecture 
(natural as well as manmade) in any city is an essential 
part of its efficient environmental and social planning and 
management.  Open to sky storm water drains that ensure 
easy collection and draining away of rainfall water serves a 
number of purpose, in addition to ensuring that the 
potential flooding of areas in a city is prevented.  These 

include: 

 

a)  Serve as ground water recharge channels; 

b) Serve as greenways, when these are properly managed; 

c) Provide much needed open stretches in cities which are 

otherwise turning into concrete jungles and heat sinks; 

d) Ensure that the water that flows in these drains is well 
oxygenated and hence wholesome before it finally 

drains into a river, sea or a lake; 

e) Help clean naturally the waste water if any that flows 

in these drains; 

f) Maintain biodiversity and habitat conditions for a 
variety of plants and animals including small 

mammals, reptiles, birds, butterflies, etc. 

g) Act as NMT (non motorized transport) channels; 

h) Help maintain/increase value of property lying close to 
these channels in cities where widespread 
concretization has turned an urban area/city into a 
heat sink and where open spaces are available only at a 

premium.” 

12. To further support their plea, they have also averred that 

many cities in developed countries like USA, UK, Canada, Germany, 

Denmark and Switzerland etc. where the city and town planners 

had previously permitted the covering of urban streams and storm 

water drains and converted them into either roadways or other 

incompatible uses, are now realizing the past mistakes and have 

now reverted to the open drain system and are taking steps to 

reopen its drains in a process called, “greening of city’s grey 

architecture”. 
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13.  The MoEF had visited the drain systems in Pune and reported 

to the High Court in Bombay in PIL No. 41/2011, that the works on 

the drain system, i.e. its channelization, wrong channelization, 

concretization or converting the drains in the name of development, 

showed the following disadvantages: 

“1. Constriction and alteration of water bodies. 
2. Reduced recharge of ground water and impeding  
     the natural ecological flow. 
3. Destruction of riparian biodiversity, riverine  
     ecology and the wetlands/floodplains. 
4. Pollution of Surface, Subsurface and Ground  
    water. 
5. Change of natural functions of streams to convert 

them into sewers and gutters.” 

14. The applicants have specifically averred that articles based on 

different studies which have also been published, show formation of 

an unambiguous opinion that Yamuna can be described as ‘The 

Dirty Drain’. Referring to the 21st meeting of the governing body of 

the Unified Traffic and Transportation Infrastructure (Planning and 

Engineering) Centre (for short ‘UTTIPEC’) held on 19th February, 

2010, the applicant avers that covering a drain is injurious to the 

environment, ecology and human health.  The applicants have 

relied upon the following extract of the said meeting. 

“no such covering of drain, henceforth, will be taken up by 
any agency, apart from the works which have already been 
undertaken and these drains should be cleaned and 
developed with ecological and local landscaping and to be 
used as NMT connectivity routes as per the presentations 
earlier given by various experts at previous Governing Body 

meetings.” 

 

15.   However, in absolute contradiction to the afore-referred, the 

South Delhi Municipal Corporation (for short ‘SDMC’) is 
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implementing a project under Jawaharlal Nehru National Urban 

Renewal Mission (for short ‘JNNURM’), for conversion of Kushak 

Nallah/drain for providing parking/road-cum-parking under its 

jurisdiction.  They are also planning to construct “Delhi Haat” in 

East Delhi, by covering Shahdara Link Drain along NOIDA Link 

Road at Mayur Vihar, Phase-I.  They have even issued public notice 

to that effect on 5th July, 2013 for changing use of 27,000 square 

meters area of Shahdara Link Drain from ‘utility’ to ‘commercial’.  

The applicants made various representations against these 

proposed projects.  Relying upon the Doctrine of ‘Public Trust’, the 

applicant made further representations before these authorities, 

with an intention to draw their attention, but nothing fruitful was 

achieved from these efforts, thus, compelling the applicants to 

approach the Tribunal by filing the present application. 

16.  The applicants heavily relied upon the judgment of the 

Supreme Court in the cases of M.C. Mehta v. Kamal Nath & Ors., 

(2000) 6 SCC 213 and Dr. B.L. Wadhera v. Union of India & Ors., 

(1996) 2 SCC 594.   

17. With reference to these judgments, it is contended that 

pollution is a civil wrong and is committed against the community 

at large. Persons who commit such wrong have to pay damages 

(compensation) for restitution of the environment and ecology.  

Rapid industrial development, urbanization and regular flow of 

persons from rural to urban areas, has made major contribution to 

environmental degradation. Thus, the authorities entrusted with 

the work of pollution control, cannot be permitted to sit back with 
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folded hands on the pretext that they have no means to control the 

pollution and protect the environment. The drains, particularly, the 

natural storm water drains which meet River Yamuna and provide 

it water, that can even help in diluting pollution and provide safer 

environment, must be kept free of obstruction and pollution. With 

reference to the above facts and the principles of law, the applicants 

have prayed that for preservation of environment and maintaining 

the ecological balance, the Tribunal should direct stopping of 

construction activities on both these drains, that the drains should 

not be covered, that Expert Committees should be appointed to 

suggest methods for maintenance of storm water drains as 

ecologically secure green ways and the respondents or any other 

person be prohibited from demolishing or destroying the natural 

and/or artificial drains in Delhi.  

18. To these applications, the respondents have filed different 

replies.  According to the respondent no. 6, Delhi Tourism and 

Transportation Corporation (for short ‘DTTC’), the work of 

constructing “Delhi Haat” has not commenced and is at a 

preliminary stage of consideration, thus, the petition is not 

maintainable.  As the said respondent is only concerned with the 

“Delhi Haat” project they have not dealt with any averment in 

relation to the Kushak drain.  According to this respondent, the 

matter in relation to the covering of storm water drain is a matter of 

controversy and some directions have also been passed by the Delhi 

High Court in that behalf.  No work has commenced on the 

Shahdara Link Drain.  Only objections have been called for by the 
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Delhi Development Authority (for short ‘DDA’) by issuing a public 

notice for conversion of land use from ‘utility’ to ‘commercial’. 

19.   According to the Respondent Nos. 4 and 7, objections and 

suggestions have been received in response to the public notice 

dated 5th July, 2013, issued by the DDA and the matter is pending 

for further decision.  It is stated that the Delhi Master Plan, 2021 is 

to be modified, subject to determination of these objections.  The 

averment with regard to passing of the resolution dated 19th 

February, 2010 by the governing body is not disputed before us.  

20. According to the Delhi Pollution Control Committee (for short 

‘DPCC’) and the State Level Environmental Impact Assessment 

Authority (for short ‘SEIAA’), it is stated that these projects may fall 

within the Clause 8(a) of Environmental Impact Assessment 

Notification, 2006 (for short ‘Notification of 2006’) and if that be so, 

the SDMC or the Delhi Municipal Corporation (for short ‘MCD’) or 

any other agency, on that behalf, has not approached any of the 

respondents for getting Environmental Clearance, ought to have 

been taken.  In Original Application No. 6/2012, respondent no. 1 

has taken the stand that the present application does not involve 

substantial question relating to environment.  However, referring to 

the Rules of 2000, it is stated that these Rules stipulate 

specifications source segregation, collection, transportation, waste 

process disposal and other features of disposal of Municipal Solid 

Waste (for short ‘MSW’).  It is denied by this respondent that any 

representation was received by them.  According to them, it is the 

responsibility of all the concerned State Pollution Control Boards to 
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control and monitor the discharge of industrial effluents in order to 

ensure that untreated industrial effluents do not fall into the river.  

It is stated that in order to address the immediate need for 

intervention in the interest of ecology and environment of River 

Yamuna, the Central Government had extended a hand-holding 

role, through central assistance for pollution abatement works in 

identified stretches of certain rivers under the Ganga Action Plan. 

The Yamuna Action Plan is being implemented by the Government 

with assistance from Japan International Corporation Agency, in 

three States; Uttar Pradesh, Haryana and Delhi, in a phased 

manner. According to this respondent, the Municipal Authorities 

are required to set up waste processing and disposal facilities 

following the norms for handling MSW, i.e. collection, segregation, 

transportation, processing and disposal of MSW. 

21.  The DDA/respondent no. 3 has responded to this application 

stating that the DDA is not the person responsible and hardly any 

relief can be claimed against them under the provisions of the NGT 

Act, 2010.  According to this respondent also, the responsibility lies 

on the municipalities and municipal authorities for dealing with 

MSW.  The structure plan for Yamuna River Front Development (for 

short ‘YRFD’) Project has been developed by the DDA on the basis of 

value analysis and through study of the site and other factual data.  

In their reply, details of such plan have been provided.  The purpose 

of the project is to facilitate the citizens of Delhi with vast 

recreational areas and simultaneously preserving, restoring and 

developing biodiversity of river basin.  The areas under jurisdiction 
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of DDA are under various stages of development and designs were 

meticulously made to reach the goal of achieving the objectives of 

YRFD Project.  According to them, they are putting up warning sign 

boards against dumping of malba and debris at the sites which are 

under its purview and jurisdiction.  

22. According to the respondent nos. 2, 4 and 5, the Tribunal has 

no jurisdiction to entertain this application, as it does not involve 

any substantial question of law relating to environment, arising out 

of the implementation of enactments specified in the Schedule I to 

the NGT Act, 2010.  On 16th May, 2012, a meeting of these 

respondents and the implementing/monitoring agencies was held 

and decisions were taken in relation to identification of areas 

generating solid and/or building waste in bulk, creation of special 

task force for patrolling of areas generating solid/building waste in 

bulk and illegal dumping sites, removal of dumped soil by the Delhi 

Metro Rail Corporation (for short the ‘DMRC’), issuance of public 

notice publicising the temporary waste deposit sites under the 

MCD, removal of waste lying along the roadside and submission of 

YRFD by the DDA to the Environment Department.  These decisions 

were approved and some actions had been taken in furtherance 

thereto.  On 9th July, 2012 a meeting to review the progress and 

compliance of the decisions/directions which emerged in the 

meeting dated 18th May, 2012, was conducted, where the steps to 

be taken in future to prevent dumping of solid waste in the River 

Yamuna flood plain, which was a serious problem, were stated.  It 

was considered necessary to install barricades, identify areas 
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generating bulk solid/building wastes and erection of further 

warning signage at the sides of Yamuna river.  With these 

averments, these respondents said that they are taking effective 

steps to control and prevent the menace of dumping debris in the 

flood plain and in the River Yamuna, including the MSW and 

construction debris.  

23.  As would be evident from the above-referred pleadings and 

the voluminous records that have been produced before the 

Tribunal, no one before the Tribunal is questioning the seriousness 

of the environmental and ecological issues arising from pollution of 

River Yamuna, throwing of construction debris and other MSW in 

the River, it’s flood plain, as well as the storm water drains, whether 

natural or artificial, which have been converted as dirty drains 

carrying sewage or municipal waste. These pollutants and 

unchecked developments which are violative of the Principle of 

Sustainable Development are causing havoc in the city of Delhi.  

The various concerned authorities, particularly respondent no. 6, 

are shifting the responsibility on others, but are unable to dispute a 

hard fact, that they have failed to prevent and control the pollution, 

much less, restore River Yamuna to its natural flow.  The various 

measures stated to have been taken by the authorities have fallen 

much short of those required.  There appears to be a lack of 

institutional will to implement various policies, schemes and 

decisions to protect and restore River Yamuna and its banks. How 

long this attitude of planning, waiting and watching would be 

resorted to by the concerned authorities and would it be in the 
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interest of environment, ecology and public interest and health of 

the residents of Delhi, is the moot question, to which the attention 

of all concerned needs to be adverted to. 

Proceedings before the Tribunal with reference to its Orders 

and implementations thereof 

24. Finding that substantial questions of law, with regard to 

environment, are involved in these applications, notices were issued 

to the respondents. In the meanwhile, they were directed to take 

steps to stop further encroachment and dumping of MSW and 

debris in the riverbed. The question that was required to be 

considered was to find out the most effective and practical way in 

which dumping could be stopped on the Flood Plain and the 

riverbed of Yamuna, as well as how these areas are to be restored 

and beautified so as to discourage further dumping of construction 

debris or waste in and around River Yamuna. Vide order dated 31st 

January, 2013, the Tribunal directed State of UP, the DDA, 

Government of NCT of Delhi and the East Delhi Municipal 

Corporation to start the removal of debris from the river banks and 

the water bodies mentioned in the petition near River Yamuna. The 

Corporation had stated that it had issued Notification identifying 

the sites at Gazipur which were meant for dumping of MSW. Thus, 

all other authorities were also directed to identify the sites for 

dumping of debris and waste and in the meanwhile all construction 

debris was directed to be transported to the site at Gazipur. 
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25. Vice Chairman, DDA was directed to hold meeting within one 

week with all the concerned Corporation/Authorities as well as with 

the State of UP to ensure that the directions are complied with and 

debris, which was stated to be in huge quantity, is removed from 

the riverbed. Vide our order dated 1st February, 2013, keeping in 

view the fact that a large number of authorities were involved, it 

was considered appropriate to constitute a Special Committee 

chaired by the Secretary, MoEF and of which Additional Secretary, 

MoEF was also directed to be a Member. The Tribunal had also 

appointed Local Commissioners to visit the sites in the entire 

stretch of Yamuna that flows in Delhi and to report with regard to 

removal of construction debris and other waste. The reports from 

the Local Commissioners had shown that the directions issued by 

the Tribunal were not being carried out in its true letter and spirit. 

One of the Commissioners noticed that trucks are entering into 

River Yamuna from different places where the wall was found 

punctured despite the fact that there are police posts. It was also 

pointed out that DMRC was also throwing its debris in the riverbed 

of Yamuna. Again, all public authorities were directed to ensure 

removal of debris and maintenance of proper log records for 

carrying of such debris to the earmarked sites. We must notice that 

all the Learned Local Commissioners acted pro bono and did not 

take any fees for ensuring compliance of the directions of the 

Tribunal. The High Powered Committee constituted by the Tribunal, 

in its report noticed that nearly 37000 cu.m. of debris/construction 

materials are lying on the eastern bank and 53,000 cu.m. on the 
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western bank near Nizamuddin bridge, Batla House, of the river 

Yamuna. These figures were undisputed. The report of the High 

Powered Committee was provided to all the authorities and they 

were directed to remove the debris thrown by the respective 

authorities and take them to the earmarked sites. The Tribunal also 

directed all concerned authorities, including the Police, to ensure 

that no fresh debris or waste was thrown on the riverbed. The High 

Powered Committee had also considered development, 

beautification and restoration of river banks for entire River 

Yamuna from one end to another end of NCT of Delhi. It was felt 

that out of the total 9700 hectares area for River Front Development 

(‘O’ Zone) only 1452 hectares was available with DDA and the 

balance area is under agriculture and other leases, encroachments, 

etc. by different persons. 

26. In the order dated 17th July, 2013, the Learned Local 

Commissioners had filed their respective reports. They brought to 

the notice of the Tribunal that dumping continues on the river bank 

particularly in Geeta Colony. They also stated that the debris has 

not been lifted from that site and mainly the debris have been 

dumped at the bank of the River Yamuna. This debris was thrown 

in front of the residential block of the DMRC and in Geeta Colony. 

27. In the order dated 22nd July, 2013, it was noticed that nearly 

400 to 500 tonnes debris per month is being disposed of on the 

banks of river Yamuna in Geeta Colony, more particularly, during 

the night hours. Thus, the Tribunal issued directions for the 

Government of UP and NCT of Delhi to depute officers and keep a 
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vigil over dumping of debris on the river bank. It was further 

noticed that nearly 5000 tonnes of debris was lying on the western 

bank. The dispute was whether it belongs to DDA or DMRC. Both 

these authorities were directed to hold a meeting and mutually 

decide as to who is responsible to remove debris. But, in any event 

if no decision is mutually taken, both the parties will remove debris 

in equal share and report to the Tribunal on 15th August, 2013. 

28. In this very order, the Tribunal, while invoking the ‘Polluter 

Pays’ Principle, directed that any person who is found dumping 

debris on river bank in Geeta Colony site and for that matter in any 

site, shall be liable to pay compensation of Rs. Five Lakhs for 

causing pollution and/or destroying the riverbed and flood plain 

and the time and man power taken for removal of the said debris 

from the site in question. The Learned Counsel appearing for the 

MoEF had stated before the Tribunal that the Expert Committee 

requires further time to finalise the ‘Preservation and Beautification 

Plan’ of river bank and flood plain and that the terms of reference 

are under preparation. This request was accepted and time was 

granted to the authorities. The Tribunal also clarified that the sum 

of Rs. Five Lakhs for dumping, debris or waste on the river bank 

Yamuna would be the liability of the person responsible for 

dumping, even the truck owner, as well as person to whom the 

debris belongs. In other words, the person whose property was 

demolished and debris was generated and the contractors who were 

carrying on the business and were transporting the debris. It was 

stated before the Tribunal and it was found to be correct that the 
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debris thrown by DMRC and DDA had been completely removed 

and only some smaller debris remained. They were agreed to be 

cleared by 15th September, 2013 positively. The Irrigation 

Department of UP was throwing its debris at Thokar No. 11&13 and 

the solid waste is also being thrown along side of Noida link road 

towards Geeta Colony. These authorities were directed to clean and 

remove both construction debris and MSW. The Learned Local 

Commissioners in their Report confirmed that the debris dumped 

by the authorities and people have been removed. Through our 

order dated 24th September, 2013, we had recorded appreciation for 

the work done by all authorities in removing the debris. The High 

Powered Committee was directed to expedite the filing of the report 

before the Tribunal. The Committee had also asked for some details 

from various other authorities who were directed to fully cooperate 

and furnish the required information to the Committee so as to 

enable and prepare this report with utmost expeditiousness. 

29. Learned Advocate General appearing for the State of UP 

submitted that entire debris had been removed from the banks of 

River Yamuna from the area under their jurisdiction and they were 

keeping strong vigil, ensuring that no dumping of any material is 

permitted in future. The DMRC filed an affidavit stating that they 

have removed nearly around 23280 metric tonnes debris and 4700 

metric tonnes debris still remains around the locations which are 

occupied by Jhuggies and it is difficult for them to remove that 

debris. However, they were directed to remove the same as well. 

30. On 21st October, 2013, in Original Application No. 300 of 

509931



 

28 
 

2013, after hearing the parties at great length and considering the 

resolution of the UTTIPEC, it was directed that status quo shall be 

maintained, i.e., no further construction shall be carried out in the 

drains in Delhi: whether manmade or natural. Even the Delhi High 

Court had noticed that there is no consistent policy of the State as 

to whether they should be covered or not. 

31. Vide our order dated 28th November, 2013, we had also 

directed the authorities to take a clear stand as to whether such 

projects would be covered under the Notification of 2006 or not. As 

already noticed, the Corporation had taken a stand that such 

projects are covered. Thereafter, the matters had mainly been heard 

together and common orders were passed in the Original 

Application Nos. 06 of 2012 and 300 of 2013. 

32. Interim Report on behalf of the MoEF was filed and time was 

prayed for filing of the final report. On 18th December, 2013 

Professor C.R. Babu, Chairman of the Committee which was 

constituted by the MoEF to critically analyse and examine the YRFD 

Plan and to give suggestion for its further improvement, was 

present before the Tribunal. He submitted that considerable work 

was still required to be completed and some data is to be collected. 

It was noticed that some data was available which had been 

provided for the first time by Geo-Spatial Delhi Ltd (GSLD) in form 

of 0.6m contour interval maps, examination of which, will result in 

better mapping of Yamuna River Front flood plan. Tribunal granted 

time till February, 2014 to accomplish the object.   
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33. The River Yamuna is one of the sacred Himalayan Rivers 

originating from Yamunotri Glacier (near Saptarishi Kund at 

Bandar Poonch Glacier Peak at an elevation of 6387 m in Mussoorie 

range of lower Himalaya.  The river travels over a distance of 1370 

km across Uttarakhand, Himachal Pradesh, Haryana, Delhi, 

Rajasthan and Uttar Pradesh and finally joins Ganga at Allahabad 

(Prayag); its basin spreads over an area of 66,220 sq.km which 

constitutes 42.5% of the total Ganga River basin and has four 

major tributaries – Tons, Giri and Bata, which join it from its right 

side and Asan, which join it from its left side, all of which constitute 

basin (Head water) of the river in Himalayan states.  Tons constitute 

60% of the flow of the river.  In plains its tributaries are Hindon, 

Chambal, Sindh, Betwa and Ken.  The upper Yamuna basin upto 

Okhla in Delhi represents less than 20% of its total basin (Martin et 

al, 2007; Agarwal & Krause, 2013).  According to Agarwal & Krause 

(2013), 17 hydroelectric projects were completed, one hydroelectric 

project is under construction and about 20 are proposed within 

Yamuna river basin.  It enters into plains of north India after the 

river forms an interstate border for about 50 km between 

Uttarakhand and Himachal Pradesh.  In the plains, it forms an 

interstate border between Haryana and Uttar Pradesh for about 200 

km distance and then it enters into Delhi.  After traversing 45 km, 

it forms an interstate border between Delhi and UP and then forms 

interstate border between Haryana and UP and finally enters into 

UP and runs parallel to Ganga before joining it at Allahabad.  A 

total of 6 barrages were constructed across the river.  In the hills 
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one barrage on Yamuna at Dakpathar and another one on its major 

tributary Asan were constructed in Uttarakhand; in the upstream of 

Delhi, Hathnikund (Tajewala) barrage was constructed in Haryana 

and the water was diverted to Western Yamuna Canal (WYC) and 

Eastern Yamuna Canal (EYC).  The tail end of WYC joins the River 

Yamuna near Palla and EYC also joins at Wazirabad reservoir.  

Further, the abstraction of water at Tajewala barrage, which is 

about 2 km distance downstream from Hathnikund, takes place.  

Within NCT of Delhi, three barrages were constructed across the 

river–the Wazirabad, the ITO and the Okhla barrages.  In UP, Gokul 

barrage was constructed to provide drinking water to Mathura and 

Agra.  The river enters into NCT of Delhi at Palla in the north and 

exists at Jaitpur in the south.  The river Yamuna within NCT of 

Delhi and the corresponding portion of UP traverses over a distance 

of 54 km.  The stretch of 26 km in the upstream of Wazirabad 

reservoir receives water from a branch of Western Yamuna canal 

which joins the river at Palla and the Eastern Yamuna canal joins it 

at Wazirabad barrage; both the canals originate from Hathnikund 

barrage, the downstream of which there is no flow from barrage, 

during lean period and whatever the flow is from the canals.  

Consequently, there is practically no flow after Hathnikund barrage 

into river Yamuna during dry season. 

34. However, it needs to be noticed that during monsoon season, 

because of higher floods (7 lakh cusecs of water passed over 

Tajewala weir in 1978; Report of the High Powered Committee, 

2010), Haryana, Uttar Pradesh and Delhi planned and constructed 
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extensive drainage and river control works including embankments.  

The mean availability of water in the river at Tajewala during 

monsoon (July-October) is 19705 cusecs for distribution among 

basin States.  The discharges higher than 1975 cusecs are received 

at Tajewala for an average of 28 days during 4 months of monsoon.  

The Delhi Development Authority had intended to channelize the 

river in the city portion (from downstream of Wazirabad to Okhla 

during MPD 1981-2001) to restrict the flow area in the river and 

utilize the remaining land for other development purposes.  The 

concept of channelization was however not found technically 

feasible, as there are: (i) no flood moderating structures in the 

upstream and (ii) adverse impacts of higher flow levels in the 

canalized river section on the entire drainage system. 

35.  For these reasons, it is necessary to first workout mechanism 

for ensuring minimum environmental flow in the River Yamuna 

passing through NCT Delhi during non-monsoon season on the one 

hand, whereas, have complete obstruction free cross-sectional area, 

including the flood plain, for safe disposal of peak monsoon flood as 

released from upstream barrage at Tajewala, on the other hand. 

Maintaining minimum environment flow of River Yamuna and the 

fact that this was considered by the Expert Committee as one of the 

essential facets for the effective implementation of the report, vide 

our order dated 17th February, 2014, we directed the State of 

Haryana to be impleaded as a party. The copy of the report 

furnished was directed to be supplied to all the Learned Counsels 

appearing in the case. After considering the findings of the Expert 
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Committee, the Tribunal had directed the Director, IIT Delhi and 

the Director, IIT Roorkee and Professor Brij Gopal on 27th May, 

2014 to provide due assistance to the Tribunal. The Directors were 

granted liberty to nominate Professors from the relevant fields. 

Professor Gosain appeared before the Tribunal and submitted a 

note on the facets of pollution resulting from drain sewage and 

finally polluting River Yamuna very seriously. Professor Brij Gopal 

also appeared and after hearing them along with and on the basis of 

the interim reports that have been submitted by the MoEF, the 

matters covering both these applications were divided into three 

different classes vide our Order dated 30th May, 2014, which were 

the environmental issues. It will be useful to refer to the order dated 

30th May, 2014 as it deals with the different facets of environmental 

issues raised in these two petitions and how it should be proceeded 

any further: 

 “In furtherance to the order of the Tribunal we are informed 
by the Professor Gosain, that Director of IIT Delhi as well as 
Director of IIT Roorkee are out of the country and therefore 
have not been able to present today before the Tribunal. We 
direct both the Directors to be present on the next date of 
hearing positively and without fail.” 

Professor Gosain, has placed before the Tribunal a short 
note on the various facets of pollution i.e. resulting from the 
drains sewage and finally polluting the river Yamuna very 

seriously. 

After hearing the Learned Counsel appearing for the parties 
as well as Professor Gosain and Professor Brij Gopal we will 

divide this environmental issue into three different facets: 

1.The first issue is related to the drains (natural or 
artificial) coverage thereof and the pollution resulting there 

from.  

2. Steps that are required to be taken for ensuring and 

rendering Yamuna river free from pollution.  
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3.Restoration and beautification of the banks of river 

Yamuna 

As far as all the above aspects are concerned and before the 
Tribunal passes any direction for ensuring pollution free 
Yamuna in NCT Delhi, it is necessary for the Tribunal to have 
certain specific data and suggestions before the Tribunal we 

hereby, therefore, constitute the following committee:- 

(a) An officer not below the rank of Joint Secretary from the 

Ministry of Environment and Forest  

(b) Member Secretary of the Central Pollution Control 
Board 

(c) Engineer- in-Chief, Delhi Development Authority 

(d) Member Secretary, Delhi Pollution Control Committee 

(e) Member (Drainage), Delhi Jal Board 

(f) Two Chief Engineers from South Delhi Municipal 

Corporation and East Delhi Municipal Corporation 

(g) Professor Gosain and Professor Brij Gopal  

 

The above committee shall conduct the inspection and visit all 
or any of the places that they consider it appropriate and 

report as follows:- 

i. There are how many natural and or artificial drains in 
Delhi. 

ii. Drains which are joining the main Drains of Delhi 

directly or indirectly joining the river Yamuna. 

iii. How many of storm water drains are there and how 

many carry sewage jointly or separately. 

iv. How many STPs have been established in Delhi for 
treating the sewage or otherwise. The 
effluents/waste/sewage thrown/dumped in these drains. 
What is the present status of all the STPs? Are they 
functional and are working to their optimum capacity and 
their performance? At how many points, new STPs needs to 
be established? Whether it is possible to restore the 
existing STPs and make them functional to their optimum 

capacity suggestion in that regard? 

The Additional Secretary, Ministry of Environment and Forests 
and Vice-Chairman of Delhi Development Authority shall hold 
the meeting within two weeks from today to ensure the 
compliance of these directions as well as to consider the 
proposal for restoration and beautification plan of Yamuna 
River banks submitted by the DDA before the Tribunal, merit 
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thereof or substitution of the entire scheme by another 

appropriate scheme. 

We make it clear that the banks of river Yamuna would be left 
lie abandon areas and it should be ensured that no debris, 
construction debris or any other material including MSW is 
thrown into the river banks or even all along the drains of 

Delhi and the same is not used for human evacuation. 

Let this report be submitted to the Tribunal. This Committee 
shall conduct its meeting at the earliest and would ensure that 
by the next date of hearing the report is placed before the 

Tribunal. 

Liberty to the respective Corporations to remove the hurdles in 

the direct flow of the drains. 

The South Municipal Corporation may examine all the 
possibility of restoration, greenery of the area near to Archana 

Cinema.” 

36.  During the course of arguments following issues were 

deliberated upon and were also noticed by us in our order dated 

17th July, 2014, as would be evident from the following extract: 

“Upon hearing the learned Counsel appearing for the 
parties and the Experts, we direct the Committee inter-alia 
to consider two major alternatives for ensuring pollution 
control and protection of river Yamuna therefrom, and 
restoration to its original natural status of being a river 
and not a drain. 

 

(i) Whether it is advisable to install STPs of various sizes in 
all the outlets smaller and bigger i.e. each drain of Delhi or 
(ii) it is more beneficial to prohibit discharge into Yamuna 
river of any sewage, domestic or trade effluents through 
the drains and all drains be connected to a new major 
drain which should carry the entire waste of Delhi to a 
destination where requisite treatment plant should be 
established to treat the waste, recycle semi solid and water 
for beneficial purposes.” 

 

37.  The Expert Members and the High Powered Committee found 

that it was not feasible and advisable to take recourse to the latter 

issue and the former option would be more feasible and would 

effectively control the pollution in river Yamuna. In relation to the 
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matters relating to drainage in Delhi, the Committee was put at a 

disadvantage because of non-availability of relevant data. Thus, the 

Tribunal directed that the drainage map of 1976, which shows the 

natural drains and man-made drains, should be taken as the basis 

for preparing recommendations in that report. Vide order dated 4th 

September, 2014, it was noticed that it was imperative for all 

authorities to work in tandem and co-operation, to achieve the 

object of making Yamuna free of pollution for the restoration and 

beautification of its flood plains. Both these aspects are essentially 

interlinked as making the drains of Delhi pollution free would 

automatically result in improving tremendously the quality of water 

in River Yamuna. Thus, the High Powered Committee, of which, 

even eminent Professors were members, was directed to hold its 

meeting and inter alia answer the following: 

 “A) The Committee constituted by this Tribunal shall 
expeditiously and in any case not less than one week from 
today hold a meeting and provide a clear answer on the 
following to the Tribunal: 
1) Taking the 1976 drainage map of Delhi as the basis, the 
two maps submitted by Prof. A.K. Gosain today before the 1) 
1)Tribunal, one showing natural drains and other natural 

drains carrying sewage, are the correct documents to be the 

foundation for further progress of the Project.  

2) Whether the drainage carrying sewage, (the storm water 
drainage) should or should not be permitted to carry sewage 

in any part of Delhi.  

3) How many STPs are required and in what capacity? 

4) There are nearly 201 natural drains and the majority of 
which are also carrying sewage which ultimately joins into 
the River Yamuna through 22 outfall points. Whether it will 
be technically feasible, taking all aspects into consideration 
including the geographical and economical parameters, to 
lay down a separate pipeline/open lined channel to carry 
the sewage from these 22 points to an appropriate distant 
place in Delhi where an STP of an appropriate capacity 
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should be established with proper utilisation of the remnant 
water or whether it will be more advisable to construct STPs 
on most of the drains carrying sewage to ensure that the 
same sewage waste is treated prior to its joining River 

Yamuna. 

5) Lastly, the Committee should state as to what is the best 
methodology to be adopted to ensure that the sewage from 
the colonies where sewage treatment system does not exist 
as of today is appropriately brought to the STP plants 
and/or to the point of the major drains collecting the 
sewage. This is more particularly in relation to the 

unauthorised colonies of Delhi.” 

38. It also needs to be noticed that the MoEF had constituted an 

Expert Committee vide its order dated 13th September, 2013. This 

Committee was to critically analyse and examine the YRFD Plan of 

DDA, steps to be taken for further improvement of river bank and 

also to consider other relevant aspects. This Committee submitted 

its report on these aspects on 19th April, 2014. Vide order dated 24th 

September, 2014, the Tribunal further directed that the report shall 

not only suggest the methodology or process that is required to be 

followed for restoration and beautification of riverbed, but, even 

state as to who should execute the work and the manner in which 

the work should be executed. 

39. The Committees had filed interim status reports and final 

reports as well during pendency of the applications. These reports 

were prepared by the Committees on two facets: firstly on 

restoration, preservation and beautification of river banks and 

secondly on control of pollution in River Yamuna. In these 

meetings, representative from Engineers India Ltd, Central Pollution 

Control Board, Central Water Commission, National Disasters 
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Management Authority, Indian Space Research Organisation, DDA 

and other authorities were present and participated. 

40. We may notice that the final report  relating to ‘preservation, 

restoration and beautification of River Yamuna’ was finally 

submitted by the High Powered Committee on 19th April, 2014, 

while the other report relating to ‘control of pollution and 

restoration of Yamuna river’ by the Expert Committee appointed by 

the Tribunal, was submitted on 13th October, 2014. Both these 

reports shall constitute an integral part of this judgment.  

41. This matter was listed for final hearing and was heard on 

different dates. Referring to their respective reports, Professor Brij 

Gopal, Professor A.A. Kazmi and Professor A. K. Gosain were 

present before the Tribunal and had explained the various aspects 

of their reports, as well as the need for prioritization for installation 

of various Sewage Treatment Plants (for short ‘STPs’) on the drains. 

After detailed discussions, it was found to be feasible and in fact the 

entire project was decided to be completed within two and a half 

years. After the matters were heard at great length, we reserved the 

case for judgment on 9th December, 2014. Vide the same order, the 

Tribunal had also directed CPCB, DPCC and a representative of the 

MoEF and the Delhi Jal Board to take samples of the drains joining 

River Yamuna from 10 different points from the 22 km stretch 

flowing in NCR Delhi and prepare baseline data for the purposes of 

determining the improvement or restoration of the water quality of 

River Yamuna as well as its banks. 
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42. We may notice here that even during the pendency of this 

application, directions had been issued to various authorities to act 

and take steps in accordance with law to protect River Yamuna and 

its banks. It was submitted by various authorities that huge 

construction debris and other waste that had been dumped at the 

river bank and riverbeds of Yamuna, have been removed. There is, 

according to all, a total check on dumping of fresh construction 

debris or waste on the riverbeds. It is hoped that the directions in 

this regard even in future would be strictly adhered to by all 

concerned. 

Analytical discussion on merits and the reports of the Expert 

Committee 

43. It not only seems, but, is virtually difficult to visualize the 

extent of pollution of River Yamuna, particularly in NCR Delhi.  

Some have called Yamuna, ‘a drain’, some as ‘most polluted river’ 

while others have termed it a ‘dry river’, except for in the monsoon 

season, when it only carries wastes of different kinds.  These 

expressions may not sound very appropriate for a river which is the 

major source of human living and has religious sentiments attached 

with it, but when examined scientifically, these expressions are 

found to be having substance.  River Yamuna, a major tributary of 

River Ganga, originates from Yamunotri Glacier near Bandarpunj 

peaks in the Mussorie Range at an elevation of about 6,320 meters 

above mean sea level in District of Uttarkashi, Uttarakhand.  The 

catchment area of the River Yamuna covers parts of Himachal 

Pradesh, Uttarakhand, Uttar Pradesh, Haryana, Rajasthan, Madhya 
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Pradesh and the entire territory of Delhi.  At Yamuna Nagar District 

of Haryana, the river is diverted into Western Yamuna Canal and 

the Eastern Yamuna Canal for irrigation.  River regains its water 

from ground water accrual and feeding canal (Drain No.2), 

downstream of Karnal, before it enters Delhi, near Pala Village.  

Yamuna River within NCR is classified into five distinct segments 

due to its characteristics, hydrological and ecological conditions.  

All these five segments have different sources of water and waste 

water.  In the Delhi segment of Wazirabad Village at Okhla, nearly a 

segment of 22 kilometers, it only get domestic and industrial waste 

water of Delhi and thus, is the most polluted segment.  The CPCB 

has placed on record state-wise contribution of waste water 

generation in the cities located on the banks of Yamuna.  The 

figures in this statement are astonishing.   It shows that in Delhi 

the length of the River is 48 kms, forming merely 3% of the total 

length of this river, before it joins the River Ganga.  However, the 

sewage generation is 3,800 MLT, forming 76% of the pollutants put 

into the River Yamuna.  Keeping in view the fact that the Yamuna 

River is not a continuous river, especially during dry months 

between October and May, the situation is bound to get worse.  This 

situation stares all concerned, including the Government in face 

and leads only to one question: “Would it ever be possible to clean 

River Yamuna and restore its wholesomeness?”  This question can 

safely be answered in the affirmative.  But all that is needed is the 

concerted effort from all stakeholders and a positive participation 

from the residents of NCR, Delhi.  No process can prove to deliver 
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the desired results unless and until the persons involved in carrying 

on the process as well as the people for whose benefit the process is 

being set up, fully cooperate and ensure adherence to the 

prescribed methodologies. 

44.  The Expert Committee has opined that 32 STP’s ought to be 

installed at minor and major drains of Delhi, in addition to the 

existing STP’s. Once these proposed STP’s are established and made 

operational, the drains are kept clean and it is ensured that sewage 

does not enter these drains, restoration of Yamuna to its original 

status is completely an achievable goal.  

45. The Tribunal while accepting the reports of the Expert 

Committees, not only critically examined the reports and 

recommendations but even considered other alternative proposals 

to make River Yamuna pollution free.  One of the main suggestions 

was with regard to laying down of an independent pipeline on the 

banks of River Yamuna, where all the drains carrying sewage, 

industrial waste and trade effluents would join it.  This pipeline 

shall carry such waste to a designated destination near Agra Canal, 

where it shall be treated.  The treated water shall be recycled for 

industrial and agricultural purposes.  This suggestion was found to 

be not practicable for variety of reasons by the expert bodies.  

Firstly, it may become unworkable during the monsoons for high 

level of water and its pressure.  Secondly, the pipeline itself may get 

chocked or blocked because of the effluents containing variety of 

wastes including solid waste.  Further that laying down of such long 

pipeline in the river bank may not be ecologically advisable. 
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46.  We have accepted these final reports after due scrutiny and 

keeping in view all the practical aspects including financial 

implications. The only viable way to clean River Yamuna and its 

river beds is to implement these reports without default and demur 

with the amendments and additions that have been made by us in 

this judgment. Another advantage of accepting this report is that 

the infrastructure of existing STP’s would come handy and can be 

effectively utilised for treatment of the sewage and ensuring removal 

of pollutants. According to Delhi Jal Board, there are 23 STP’s 

planned and existing as of today in Delhi. These include one STP 

that is proposed to be established at Delhi Cantt. Other STP is 

stated to be under construction and is likely to commence in the 

year 2014-2015. The oxidation pond at Timarpur is proposed to be 

closed which was commissioned in 1947. There is a STP at Okhla 

which was commissioned in 1937 and four STP’s at Kondli are lying 

closed due to inadequate sewerage. Majority of the STP’s are not 

operating to their optimum capacity and some of them are not 

functioning properly for a variety of reasons. Thus, the entire STP 

infrastructure, if made fully functional, can be utilised to support 

and aid the effective implementation of the project under the Expert 

Reports. Only 32 additional STP’s are required to be established 

and made operational for complete treatment of sewage which is 

generated in Delhi. Under this project, total of 55 STP’s are required 

to be established and made operational. Out of them, 22 STP’s are 

already in place. However, they are not operating to their optimum 

capacity. This itself, places the entire project at a great advantage 
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as the investments already made would not be wasted and would 

form integral part of the comprehensive project. However, it is 

essential that Delhi Jal Board takes all steps without any further 

delay to ensure that the existing 23 STP’s are made functional 

effectively and operate to their optimum capacity. 

47. Ancillary corollary thereto is recycling and reutilization of the 

water that would be discharged from these STP’s after treatment of 

the sewage. This would not only help in providing usable water for 

horticulture and industrial purposes for which there is a great 

shortage in Delhi, but, would also minimize the discharge into River 

Yamuna, preventing its pollution on the one hand and furthering 

the cause of its restoration on the other. 

48. We may also advert to existence of high pollutants in River 

Yamuna. Analysis Reports have been submitted by the CPCB of the 

various samples showing water quality in main 18 drains of Delhi. 

The samples were collected by the Board from 19th November, 2013 

to 18th October, 2014 at different dates on different intervals and 

from all the 18 drains of Delhi (Najafgarh + Supplementary drain, 

Magzine Road drain, Sweeper Colony drain, Khyber Pass drain, 

Metcalf House drain, ISBT + Mori Gate drain, Tonga Stand drain, 

Kailash Nagar drain, Civil Mill drain, Delhi Gate (power house) 

drain, Sen Nursing Home drain, drain number 14, Barapulla drain, 

Maharani Bagh drain, Abu Fazal drain, Jaitpur drain, Tuglakabad 

drain and Shahdara drain). Most of these drains are found to be 

highly polluted and are releasing much higher quantity of BOD. 

Even presence of heavy metal was noticed. We would only be 
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referring to the high content of pollutants in the respective drains 

which would sufficiently indicate the dimensions of the 

environmental problem and its seriousness which we are dealing in 

the present case. For instance, Magzine Road drain carries 593 

mg/l Chemical Oxygen Demand (COD)as opposed to the prescribed 

value of 250 mg/l. Tonga Stand drain, Kailash Nagar drain, Delhi 

Gate (Power House)drain carries the COD content of 810 mg/l, 547 

mg/l and 633 mg/l respectively, as opposed to the same prescribed 

value of 250 mg/l. As far as Suspended Solids in mg/l is concerned, 

the prescribed limit is 100 mg/l, while the Shahdara drain, Delhi 

Power House drain, Kailash Nagar drain, Tonga Stand drain, 

Khyber Pass drain and Magzine Road drain are carrying 405 mg/l, 

845 mg/l, 373 mg/l, 953 mg/l, 581 mg/l and 329 mg/l 

respectively. In this very report, it has been shown that metals like 

Chromium (Cr), Copper (Cu), Iron (Fe), Nickel (Ni), Lead (Pb) and 

Zinc (Zn), are the metals out of which, all or few of them, have been 

found to be present in all the 18 drains. Such high levels of 

pollutants in River Yamuna, are indicators of the likely 

environmental and health hazards, which will result from direct or 

indirect use of the Yamuna water.  Large scale agricultural activity 

on the river bank or floodplain, is one of the glaring examples of 

indirect impacts of environmental pollution. The vegetables grown 

in these areas, for which the direct source of irrigation is the 

ground water or water flowing in River Yamuna, are bound to be 

contaminated. We have noticed in some detail the serious health 

hazards, including diseases like cancer and other serious diseases, 
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from which the persons consuming such products may suffer. 

Thus, the agricultural activity needs to be stopped immediately to 

prevent further environmental and health hazards and in any case 

till the time Yamuna is restored to its original status and carries 

only wholesome water or the water which can be used for irrigation 

purposes, without exposing the residents of Delhi to serious 

diseases and health hazards. We have already noticed the disputes 

that are pending between the lessees of land, falling in the river 

Flood Plain, but, that would either way be inconsequential against 

the issues of environment which have to take precedence over the 

individual rights. Most of the lessees do not have subsistent rights, 

therefore, they cannot be permitted to continue the activity to raise 

agricultural produce, which would be seriously injurious to human 

health. This fact is fully substantiated by the data placed before the 

Tribunal which shows that the drains joining River Yamuna and 

even Yamuna itself, carries heavy pollutants, including the heavy 

metals. On top of that, pesticides are being used and sprayed over 

the agricultural produce, which only makes them worse for human 

consumption in regard to the injury that they would cause to 

human health. Unless the river is restored to its original health, the 

agricultural activity would result in seriously jeopardising the 

environment as well as human health. The period involved in the 

restoration under the project approved by the Tribunal is not very 

long. The prohibition is not of permanent nature but is only for a 

limited period of two and a half years. Certainly for the good of the 

society and in public interest such restrictions can safely be 
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imposed in consonance with the provisions of environmental laws in 

force in the country. 

48. As we have already indicated the entire stretch of River 

Yamuna through NCT Delhi and its border with Uttar Pradesh is 52 

kms. This stretch has been divided into three main sections. First is 

of 26 kms. from village Palla to Wazirabad, which is largely rural in 

character. Generally, it is in its natural state, except marginal 

bunds on its two sides and has growing urbanization on the UP 

side. On this stretch the river and its Flood Plains together span 1.5 

km to 4 km. 

49. The next stretch of 22 kms is from Wazirabad Barrage to 

Okhla Barrage. This section is highly urbanized, with the river and 

its Flood Plains greatly compromised. Flow of the river is further 

impeded by the ITO Barrage and 9 bridges and flyovers resulting in 

the river and its flood plain getting restricted to as low as 800 m 

strip in some places. The last stretch of 4 to 5 kms is from Okhla 

Barrage to village Jaitpur. This stretch has developed rapidly, both 

on Delhi and UP side; its flood plain either being encroached by 

settlements or intensely degraded by stone crushers, resulting in 

the river and its floodplain reducing to 800 m to 1.5 km width.  

50.  It cannot be disputed and in fact, has not been disputed that 

the present status of Yamuna is only of a sewer, due to lack of fresh 

water flow, discharge of untreated or partly treated domestic and 

industrial waste and due to dumping of debris on its banks and in 

it. Its flood plains are highly truncated and degraded, resulting in 

depletion in most of its natural bio-diversity. It has been submitted 
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before the Tribunal that around 37000 cu. m. on the Eastern bank 

and around 53000 cu.m. on the Western bank is the quantum of 

debris which was lying on the banks River Yamuna. Of course, 

majority of this has already been removed under the directions of 

the Tribunal and steps have been taken to identify such sites. Still 

little part of debris, consisting of construction and other debris 

remains. Steps need to be taken not only to remove the remaining 

part of debris and clear the river banks absolutely, but also to 

prevent and ensure that there is no fresh dumping of debris in the 

entire stretch passing through National Capital Region (for short, 

‘NCR’). Huge dumps and encroachments of the river banks were 

noticed by the Expert Committee constituted by the MoEF, during 

their visits to these sites. Private persons, authorities and even 

bodies like DMRC had contributed to encroachments and dumping, 

which was rampant. Thus, the Committee recommended that: 

1. All solid waste dumps, including those used for roads and 

bunds, within the active floodplain should be removed 

forthwith. 

2. All solid waste recycling units, farm houses, cattle farms and 

nurseries must be relocated at the earliest. 

3. Construction of new bunds, roads and guide bunds, widening 

of existing bunds, spurs and guide bunds within the active 

floodplains should be stopped and banned. 

4. No filling of the floodplain / riverbeds be allowed in the name 

of development and renovation of ghats. The floodplain under 

built up areas at Sur Ghat and Quedsia Ghat should be 
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recovered. All recreational facilities for people visiting ghats 

should be created close to the embankments/roads where a 

channel taken out from the water course of the river can be 

brought for the purpose. 

5. All settlements encroaching upon the floodplain (with the 

exceptions noted in the detailed report) should be relocated at 

the earliest. 

6. Construction of new barrages and roads, railway and metro 

bridges, and embankments and bunds should not be 

permitted. In exceptional cases, a critical assessment of their 

potential impacts on flood aggravation and environmental 

clearances should be made mandatory. 

7. There is a shortage of landfill sites in Delhi. Immediate action 

is required to identify additional landfill sites catering to the 

next 25 years of requirement. Action is also required to 

identify more sites for recycling of building material waste.  

51. Unauthorised activities are being carried out on the floodplain 

and at some places they have even encroached up to the riverbed of 

Yamuna. Agricultural products raised from these areas have shown 

to be injurious to human health, primarily for the reasons that the 

river carries very high pollutants, including heavy metals and acidic 

elements. One of the studies brought on record which is even 

supported by the United Nations, is the first to link river 

contamination with adverse impacts on human health.  According 

to this study, around 23% of children had lead levels in their blood 

above 10 micro grams – a widely accepted guideline – whose 
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adverse health effects have been noted. The study said high level of 

lead in blood was eight times more when exposed to the riverbank 

after Wazirabad in north Delhi, compared to rural areas upstream 

in Haryana, where river water contamination was found to be less. 

Heavy metals such as lead are more readily absorbed by children as 

compared to adults. The resultant disasters would be impairment of 

motoring skills, onset and development of hypertension and may 

even result in slow cognitive development. Water and soil samples 

were lifted every 2 km, starting, from Wazirabad Barrage and 

covered 22 km of the river in the capital. The presence of heavy 

metals increased after Wazirabad even though every drop of water 

that flows in the river in Delhi has to be cleaned through Sewage 

Treatment and Effluent Treatment Plants. Presence of heavy metals 

was negligible in Haryana. Hexavalent chromium, said to be 

hazardous was found to be highest at Old Yamuna Bridge and 

Indraprastha Estate Power Plant. This is the area where maximum 

vegetables are grown on riverbed. At this point there is also heavy 

industrial discharge into the river.  

52. Agricultural activities must be carried on as it is essential for 

our day to day living, but, agriculture produce that will lead to 

greater harm to human health must be checked and if necessary 

should also be stopped.  The principle of ‘Inter-generational Equity’ 

would require that todays’ younger generation should not be 

exposed to serious health hazards and thus, it will not only be 

desirable but essential that such contaminated produce/vegetables 

are not offered for consumption to the people at large. The Principle 
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of Comparative Hardship would clearly mandate that where the 

injury is much greater in proportion to the benefit that would 

accrue as a result of such activity, the activity must be stopped in 

the larger interest of the public and of public health. 

53. The health of the public is a matter which ought to find 

absolute priority in the agenda of proper governance by the State.  

Right to health is a part of the right to life guaranteed by Article 21 

of the Constitution of India. Where the planning processes are left 

to the government and to the public bodies, it is inherent that 

overriding considerations of public health and danger to life must 

be issues to which top priority consideration is bestowed.  Where 

there is a failure in this regard, the Courts will have to step in.  

Nothing can be more fundamental than the issue of public safety 

and public health. No amount of technical pleas can justify a 

situation where a large number of people are exposed to health 

hazards because of industrial or any other activity, causing 

pollution of air or water. Unfortunately, as the sad situation may 

be, River Yamuna - the main source of drinking water supply - was 

stated to be the free dumping place for untreated sewage and 

industrial waste, as back as in 1996 (Ref.: State of Panjab & Ors. v. 

Mohinder Singh Chawla & Ors., (1997) 2 SCC 83, Bayer (India) Ltd. 

& Ors. v. State of Maharashtra & Ors., AIR 1995 Bom 290, Dr. B.L. 

Wadhera v. Union of India Ors., (1996) 2 SCC 594). 

 Thus, as of today, the Tribunal cannot ignore the extreme 

pollution of River Yamuna and its consequential adverse impacts on 

health of residents of Delhi. 
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54.  We may also notice that an application being M.A. No. 275 of 

2014 had been filed before the Tribunal where the applicants 

referred to large scale pollution of River Yamuna which resultantly 

has led to the contamination of food crops grown in the area, soil 

pollution, ground water contamination thereby adversely affecting 

the human health. River Yamuna is a major tributary which forms 

a large part of the larger River Ganga system. Applicants have 

claimed that such pollution in the River Yamuna is contaminating 

the vegetables grown on its banks. Some of the news articles have 

even described this river as “Yamuna, the poison river”. Moderate 

levels of toxic metals (nickel, lead, manganese, chromium and zinc) 

were evident in the water at several locations. At one particular 

location lead levels were found 10 times more than anywhere else in 

the river and in another location near a thermal power plant, 

mercury concentration was 200 times more than determined by the 

United States Environmental Protection Agency. The study reveals 

that industrial effluents and untreated sewage continue to choke 

the river. The amount of Faecal Coliform - bacteria available in 

human and animal faeces – has grown by as much as 30 times as 

compared to the CPCB values. The applicants have annexed various 

articles and photographs in support of their averments. The study 

titled “Anthropogenic Arsenic menace in Delhi Yamuna Flood 

Plains” showed that the maximum concentration up to 180 ppb was 

found in the groundwater. Analysis of around 120 water samples 

collected extensively along the Yamuna Flood Plain showed that 

more than 55% had arsenic contamination beyond the WHO limit of 
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10 ppb. Thus, the applicants prayed for preparation of proper 

reports by the concerned authorities and for stopping the pollution 

and contamination of water and river bank of Yamuna and its 

tributaries. MoEF had filed a reply to this application where, in 

paragraph 3 they stated that presence of higher level of pesticides, 

heavy metals and other harmful matters in vegetables/vegetation 

grown in river bank of Yamuna, is attributed to discharge of treated 

/ untreated municipal sewage & industrial waste water into drains 

/ river Yamuna and excessive use of agrochemicals in agricultural 

activities. Though, according to them the CPCB ought to have taken 

different measures for controlling the said activities.  

55. Besides this, we must notice the contention raised on behalf of 

the DDA in this regard.  The Learned Counsel appearing for the 

authority submitted that the lands in question fall within the 

floodplain and/or river bed of Yamuna.  These are entirely 

government lands and do not consist of any private lands.  Some of 

these lands were being used under the lease granted by the DDA for 

agriculture/fodder produce. However, the DDA has now already 

terminated all the leases, while the Estate Officer has already 

passed orders of eviction. The DDA was also taking action in 

furtherance to the said orders. Some of the lessees have invoked the 

jurisdiction of the Delhi High Court against the orders of the Estate 

Officer, wherein the matters are pending before the High Court. 

According to him, these matters relate only to the limited right that 

the applicants are claiming in those cases and have nothing to do 

with the kind of activities carried on by them, which can always be 
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prohibited in terms of the provisions of the Act of 1986. We find 

merit in the contentions raised on behalf of the DDA, of course, 

subject to such orders as may be passed by the High Court of Delhi. 

Even if these persons have an interest in the land, they cannot 

carry on an activity which is environmentally improper and is 

completely injurious to human health, just to make some money. 

Section 5 of the Act of 1986 clearly empowers the Boards and/or 

MoEF to prohibit such activity which is injurious to environment 

and human health. 

56. The Expert Committee, in its report dated 19th April, 2014 

stated that it had more than 6 meetings and conducted site visits. 

The Committee also critically evaluated the available information 

relating to rejuvenation, development and management of River 

Yamuna, particularly, with respect to the 52 km stretch of NCT of 

Delhi and the portion relating to the State of Uttar Pradesh and 

recommendations of different Authorities and Committees 

constituted by the Government and agencies differently. The 

Committee also generated 1:1000 resolution maps on GIS platform 

using 2010 data sets supplied by GSDL on different aspects of the 

river ecosystem and flood zoning was also undertaken using digital 

model. The High Powered Committee constituted by the Tribunal 

with the Secretary, MoEF as Chairperson, had also constituted 

Expert Committee and sub-Committee to examine various matters 

in this regard. Experts were chosen by the MoEF and it had also 

deputed its own experts and scientists to examine these various 
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aspects. This is how all the above reports came to be submitted 

before the Tribunal from time to time. 

57. As already noticed above, vide order dated 13th September, 

2013 passed by the Tribunal, the Expert Committee was required to 

examine and critically analyse the Yamuna River Front 

Development Plan of the DDA as well. This was done by the 

Committee. This Plan of DDA is an ‘Integrated project of 

recreational areas along with bio-diversity parks, in four of the sub-

zones of the ‘O Zone’. The area proposed for the implementation of 

Yamuna River Front Development (YRFD) scheme by the DDA, is 

the active Flood Plain which is frequently flooded by medium floods. 

According to the Expert Committee, the proposed activities such as 

construction of various recreational and public facilities, by 

effecting topographic changes, will reduce the flood carrying 

capacity and aggravate flooding, besides contributing to pollution. 

Development of the flood plains has to be strictly done, while 

keeping the biodiversity intact and ensuring that no major and 

impermissible construction activity is permitted on the flood plain.  

Biodiversity parks could be made at suitable locations, for example, 

sub-zone IV and sub-zone VI, as recommended by the Expert 

Committee in its report.  The Committee has specifically noticed 

that the flood carrying capacity of the river has been considerably 

reduced due to encroachments and waste dumps resulting in 

flooding of its banks every year and this was also reported by 

NEERI in its report of 2005.  The Committee has suggested that 

new wetland habitats should be created for biodiversity 
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conservation, wherever feasible and inter-connectedness between 

wetlands for water movement and exchange should be promoted. 

The Expert Committee, for the reasons stated in its Report, 

suggested that the YRFD plan of DDA is untenable and should be 

stopped. It has already been placed on record that the DDA itself 

admits in their proposed re-delineation of ‘O Zone’, in terms of the 

public notice issued by it on 28th September, 2013, that the ‘River 

Front’ refers to an area that lies outside the embankments of a 

river, but the area of the proposed YRFD plan is within the active 

floodplain. Thus, it is recommended that this YRFD scheme should 

be replaced by another plan for restoration of the river and its 

floodplain, as suggested by the Expert Committee and accepted by 

the High Powered Committee. We direct that all the 

recommendations of the Expert Committee, including the above, 

should be implemented without any further delay. 

58. This report has been examined by the Tribunal and we are of 

the considered view that the DDA should not proceed further with 

its YRFD scheme and the recommendations of the Expert 

Committee as accepted by the High Powered Committee should be 

implemented. We order accordingly. Preservation, restoration and 

beautification of River Yamuna and its banks would not achieve the 

desired results, unless effective steps were taken to ensure that the 

riverbed is neither encroached nor any kind of waste (construction 

debris, municipal waste or any other waste) is dumped at the banks 

of River Yamuna. The Expert Committee’s recommendations, as 

accepted by the High Powered Committee, were that the ‘O’ Zone as 
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defined in the MPD, 2021 and as delineated in the report dated 19th 

April, 2014, together with the corresponding part of the River and 

its active floodplain, within the embankments on the UP side on the 

east, should be designated as the River Zone. The river zone so 

designated should be preserved and protected for the conservation 

and restoration of the river and no development activity should be 

permitted within the river zone that encroaches upon the active 

floodplain, obstructs the flow or pollutes the river.  

59. Having considered all aspects and the Expert Committee 

Report before the Tribunal, the Tribunal is of the considered view 

that till Yamuna is rejuvenated and is restored to its 

wholesomeness, agricultural activities on the flood plain/ ‘O’ Zone 

should be strictly prohibited. The concerned authorities should 

ensure that the vegetables grown on this belt are not permitted to 

be sold in the market. The Association of such vegetable market 

should be informed of this prohibition and the MoEF should issue 

directions forthwith, prohibiting the production and sale of 

vegetables from this area with immediate effect. 

60.  Some of the Municipal Corporations on their own have taken 

steps to concretize the drains as well as to cover them. In some 

parts of Delhi, particularly, in relation to the drain in Defence 

Colony and other parts of South Delhi, drains have been covered to 

some extent. In other places, the work has just started while in 

other places, a very meagre part of the work has been executed. 

According to the report of the Expert Committee, covering of drains 

in Delhi would have very serious adverse impacts upon the 
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environment and ecology of Delhi. This would result in more 

flooding, explosion of diseases and clogging of drains.  

The Expert Committee noticed that the storm water drain 

system is designed to carry the rain water only and also to allow 

recharge in the ground water through its drainage system, as well 

as through other bodies. It stated that the storm water drain system 

has been designed based on the good engineering practices and 

taking average intensity of rainfall as 1 cusecs per acre.  The storm 

water drain system should carry rain water and nothing else to 

maintain the ecology and environment.  Ideally, the storm water 

should flow through its designed natural drainage system and 

sewage through sewerage network and finally treated at STPs before 

it is finally disposable into the river.  They proceeded to notice with 

approval the policy decision taken by a Committee chaired by the 

Chief Secretary, Delhi in respect of the various drains as circulated 

by Circular dated 25th February, 2014 which inter alia provided as 

under: - 

 “1. Natural drains: Natural drains are those drains which 
are naturally occurring, formed by the watershed of the 
area draining into it and have been existing naturally with 
a fully unlined base originally. Although many 
modifications have been made to the natural drains over 
the years through lining, covering etc. these drains would 
still continue to be considers as natural drains. The policy 

in r/o natural drains shall be as under: 

a. The natural drains shall neither be line 
(concretising the surface) nor shall they be 
allowed to be covered in any case.   

b. The number of the natural drains will be confined 
to the list of such drains contained in the MPD 
2021.  

c. Construction of elevated road along these drains 
without affecting the aesthetics, flow of drain and 
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without hampering cleaning of the drain may be 
allowed. Similarly, service road and NMV track 
along the drain may also be allowed provided it 
does not in any manner affect the flow, cleaning 

of the drain and aesthetics of the area.” 

The said policy has also found favour with the High Court in 

W.P.(C) No. 2385/2011.   

The Committee, thus, has recommended that there should not 

be any concretization or covering of drains particularly natural 

drains in Delhi.  According to the Committee such course is not 

technically feasible and is not in the interest of ecology and 

environment. 

61. Upon its examination, the view expressed by the Expert 

Committee is not only acceptable, but is in consonance with the 

settled principles of ecology. The natural drains cannot be permitted 

to be concretised or covered, as it would not only destroy the flora 

and fauna but would even destroy the ecology of the entire area. We 

are in the agreement with the reasons given by the Expert 

Committee that it is neither appropriate nor in the public interest to 

permit Corporations to concretise and cover all the natural drains of 

Delhi. In order to prevent wastage of public funds which have been 

spent recklessly, even though without proper application of mind 

and after consideration of requisite data, we would permit the 

Corporations to keep intact the construction done so far on the 

drains, particularly, where the work has fully been completed in all 

respects and they have already been covered. However, where work 

has just commenced or just a partition wall has been erected, in 

our considered view all this work should be dismantled, especially, 
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where only saria (iron rods) have only been fixed. Iron removed from 

these places can safely be used in construction of other projects by 

the Corporations, including construction and setting up of STP’s 

and allied infrastructure. Thus, it would cause minimum, albeit 

unavoidable waste of some public money. M.A. No. 88 of 2014 has 

been filed by a Resident Welfare Association praying for directing 

the Corporations to protect the environment, remove pollutants and 

prevent encroachments from drains. The Corporations or such 

authorities are liable to be directed to clean all the drains of Delhi 

not only of the area pertaining to the applicant, but also ensure that 

the drains are kept clean and obstruction free in the entire NCR. 

Proper legal action should be taken against the persons who throw 

any Municipal Solid Waste, including plastic etc. into these drains. 

The Corporations and concerned authorities should provide 

dustbin/containers of appropriate size and give due incentive to the 

citizens as well as cleaning agencies, for dumping the municipal or 

any other solid waste into the big dustbins, from where the same 

should be transported for disposal in accordance with the Rules of 

2000.The Corporations can certainly take steps to beautify and 

maintain the banks of such drains, for which the residents should 

be required to participate and ensure proper maintenance of the 

drains and their surrounding areas. We are not oblivious of the fact 

that it may not be possible for the NCR Delhi to incur the entire 

financial liability of this project in the current year. The project is 

proposed to be completed within two and a half years. Thus, the 

expenditure can be spread over that period. In any case, there 
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appears to be no financial constraint on the DJB and other 

concerned authorities, as it has been conceded before us that Rs. 

20,000 Crore is the planned budget for providing of network of 

water and sewage in the entire Delhi for the coming five years, 

commencing from the year 2012-2013. Pipeline and sewage is to be 

laid for 9,000 kms in the 2000 odd colonies of Delhi. The 

establishment of STP’s is also covered under this planned 

expenditure. Out of this amount, Rs. 1000 Crore has been 

earmarked for water network and Rs. 1031 Crore for sewage 

network, for the current year. Similar amount is also provided for 

the financial years 2014-2015 to 2016-2017. This being the 

financial status, we do not foresee any difficulty in provisioning of 

adequate funds for timely completion of this project. In fact, the 

DJB and the concerned authorities would have ample finances at 

their disposal within the ambit of the already provided planned 

expenditure. Besides that, we have also granted liberty to the 

Corporation and the DJB to collect funds from the general public on 

the ‘Polluter Pays’ Principle. The safest criteria for determining the 

quantum of environmental compensation payable by people of 

Delhi, would be the certain percentage of the property/house tax 

payable by an individual.  It may be noticed that certain kind of 

charges like education cess, sewage tax and certain other charges, 

do form part of the property/house tax payable by individuals, 

thus, environmental compensation can also form part of such 

property/house tax. But this, we would leave primarily at the 

discretion of the authorities concerned. They may or may not 
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impose such charges if there are more than adequate funds 

available with the DJB and the NCT Delhi for completion of the 

project.  

62.   Another facet which calls for attention of the Tribunal is that 

all the natural and manmade drains in Delhi should be kept clean, 

free of obstruction and dumping of any material or municipal waste, 

in or around them should be strictly prohibited. It has been 

submitted before us that besides the existing 157 natural drains 

which have been identified by the Expert Committee with reference 

to the 1976 Drainage Map of Delhi, around 44 drains are not 

traceable. It is important that the said untraceable 44 drains 

should be traced and a definite report is submitted to the Tribunal, 

for two reasons. Firstly, if these drains are traced, then they could 

be kept clean and obstruction free and if any additional STP or ETP 

is required to be provided on any of them, timely steps in that 

regard could be taken. Secondly, if these drains are existing and are 

covered, while being connected to such colonies which do not have 

STP and are discharging their sewage into such drains, then it is 

bound to affect the success of the project adversely. Therefore, the 

Principal Committee should trace and/or cause to be traced, these 

44 drains and submit a status report in that regard to the Tribunal. 

After submission of such report, if any further directions are 

necessitated, the Tribunal would pass such directions. 

63.   To keep the matters beyond ambiguity and with reference to 

the report filed on behalf of the South Delhi Municipal Corporation 

and the photographs annexed thereto, we direct that no further 
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construction work would be carried on in the G.K-I drain and all 

the iron rods, especially in the middle section of the drain, shall be 

entirely removed. The part of the drain which has been covered 

would be permitted to remain, while it will be ensured that the 

same is neither occupied by unauthorised occupants nor is used as 

a platform for dumping, as is even evident from the photographs 

submitted by the Corporation. No further construction work would 

be carried out in the Andrews Ganj drain and the entire middle 

section where iron bars are visible shall be removed.  On the Chirag 

Delhi drain, no work appears to have been done as shown in 

photographs and only iron bars have been fixed on one side of the 

drain. The entire iron bars shall be removed and no construction 

shall be carried out on the drain. In Pushp Vihar, the drain which is 

already covered need not be demolished, but the iron bars which 

have been fixed in the portion ahead of the covered area, would be 

removed and the drain would be made obstruction free and not 

divided. The iron so removed, shall be used for other construction 

works by the Corporations/authorities concerned. The wall on one 

side of the drain that has been constructed would not be 

demolished. However, it should also be ensured that the covered 

part of the drain, even at Pushp Vihar, is not used as a platform for 

unauthorised occupation or dumping of waste. 

64. The Act of 1986 was enacted by the Indian Parliament for 

protection and improvement of environment and to implement the 

decisions taken at the United Nations Conference on Human 

Environment at Stockholm in June, 1972.  The rapid decline in 
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environmental quality that was evidenced by increasing pollution, 

loss of vegetal cover and biological diversity, excessive 

concentrations of harmful chemicals in the ambient atmosphere 

and in food chains, growing risks of environmental accidents and 

threats to life support systems, were the main aspects that weighed 

with the Legislators to enact various environmental laws.  The 

Water (Prevention and Control of Pollution) Act, 1974 (for short ‘the 

Water Act) and the Air (Prevention and Control of Pollution) Act, 

1981 (for short ‘the Air Act’) intend to provide pristine water and 

clean air on one hand, while on the other, place a statutory 

obligation upon the industries or units intending or carrying on any 

industrial or other activity where they emit gases or smoke in the 

air or trade effluents in the land/water/stream etc., not to operate 

without consent of the concerned Pollution Control Boards. In other 

words, they are mandated by law to adhere to the prescribed 

standards of emission and discharge of trade effluents.  Where they 

intend to prevent and control pollution of air and water, there they 

give a statutory right to the citizens of India to claim clean 

environment.   

65. The most significant event in the recent past of the Indian 

environmental jurisprudence, was the declaration of the Hon’ble 

Supreme Court that right to decent and clean environment was an 

essential feature of right to life as enshrined under Article 21 of the 

Constitution of India.  The dictum of the Supreme Court of India in 

its various judgments, not only declared it to be a fundamental 

right, but commanded the States to discharge its constitutional 
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obligation for providing a cleaner environment, as its contamination 

was of a very high degree (Ref: Vellore Citizens Welfare 

Forum v. Union of India and others, (1996) 5 SCC 647, Tirupur 

Dyeing Factory Owners' Association v. Noyyal River Ayacutdars 

Protection Association, (2009) 9 SCC 737 and M.C. Mehta v. Union of 

India and Ors., (2009) 6 SCC 142).  The judgments of the Supreme 

Court, of course, were with reference to the facts and circumstances 

of a given case, but the golden principle underlining these 

judgments was uniform, i.e. protection and improvement of the 

environment.   The Supreme Court in its judgments even rejected 

the plea of the State that lack of availability of finances at a given 

point of time could be an available defense, for not taking effective 

steps for providing a cleaner environment.  In this regard, reference 

can be made to the judgment of the Supreme Court in the case of 

Ashok Kumar Thakur v. Union of India, (2008) 6 SCC 1, wherein the 

Supreme Court held: 

 “It is to be noted that financial constraint cannot be 
a ground to deny fundamental rights and the provision 
for the schemes and the utilisation of the funds are also 
relevant factors.  It appears that better coordination 
between the funds provider and the utiliser is necessary.” 

 

66. The concern of the framers of the Constitution for environment 

is not only exhibited by introduction of Article 48A by the 42nd 

Amendment Act of 1976, but also by Article 51A(g) of the 

Constitution, which places a fundamental duty upon the citizens to 

protect and improve the natural environment, including forests, 

rivers, wildlife and to have compassion for living creatures.  

Therefore, the law declared by the Supreme Court of India, mandate 
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of the Constitution and the statutory rights and obligations, are ad 

idem to the mandate that there has to be protection and 

improvement of environment and all must contribute to provide 

decent and clean environment. United Nations conference on 

Environment and Development held at Rio-de-Janeiro in June, 

1992, in which India participated had also called upon the States to 

provide effective access to judicial administrative proceedings, 

including redress and remedy and to develop national laws 

regarding liability and compensation for the victims of pollution and 

other environmental damage.  The States in discharge of their above 

obligation have enacted the National Green Tribunal Act, 2010, 

which provides for access to specialised environmental justice in 

the country. This Tribunal has been established for effective and 

expeditious disposal of cases relating to environmental protection 

and conservation of forests and other natural resources, including 

enforcement of any legal right relating to environment and giving 

relief and compensation for damage to the person and property and 

for matters connected therewith and incidental thereto.The primary 

object of establishing this Tribunal is to provide easy access and 

expeditious dispensation of environmental justice.  The legislature 

in its wisdom has vested wide jurisdiction in the Tribunal to ensure 

that major spectrum of environmental jurisprudence are covered, so 

as to render effective and concerned decisions in the field of 

environment.  

879968



 

65 
 

67. It is expected of the Tribunal to deal with the multi-

disciplinary issues relating to environment.  Section 20 of the NGT 

Act reads as under: 

“The Tribunal shall, while passing any order or decision or 
award, apply the principles of sustainable development, the 
precautionary principle and the polluter pays principle.” 
 

68. A bare reading of the above provision makes it amply clear 

that in exercise of its varied jurisdictions, i.e. original, appellate and 

special jurisdiction, the Tribunal is to be guided by the three well-

settled canons of environmental jurisprudence.  These principles 

being a part of the statute that created this Tribunal, the obligation 

upon this Tribunal, to ensure that cases before it are expeditiously 

disposed of, in line with these principles, is greater.  In other words, 

these principles are the very foundation of the determinative 

process before the Tribunal.  The Principle of Sustainable 

Development takes within its ambit the Principle of Inter-

generational Equity.  In fact, all these three principles, i.e. the 

Precautionary Principle, the Polluter Pays Principle and the 

Principle of Sustainable Development have to be collectively applied 

for proper dispensation of environmental justice.In the case 

of Tirupur Dyeing Factory Association case (supra),the Hon’ble 

Supreme Court observed that the ‘Polluter Pays’ Principle and 

Precautionary Principle itself have to be read with the doctrine of 

Sustainable Development.  Normally, they are applied collectively 

depending upon the facts and circumstances of case. Restriction is 

an inbuilt fact of Sustainable Development and that itself serves the 

cause of Intergenerational Equity. Sustainable Development means 
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the development that can take place and which can be sustained by 

the nature and ecology with or without mitigation. In such matters 

the required standard is the risk of harm to environment or to 

human health and has to be decided in public interest, according to 

a ‘reasonable person’s test’.  

69. The Supreme Court in the case of Vellore Citizens Welfare 

Forum (supra), referred with approval, the concept of development 

to say that the traditional concept that development and ecology are 

opposed to each other is no longer acceptable.  Sustainable 

Development is the answer i.e., development that meets the needs 

of the present without compromising the ability of the future 

generations to meet their own needs.  It is intended to improve the 

quality of human life, while living within the carrying capacity of the 

supporting ecosystems.  The ‘Precautionary’ Principle and ‘Polluter 

Pays’ Principles were, therefore, said to be the essential features of 

the Principle of  Sustainable Development. 

70. We have referred to the Principle of Sustainable Development 

only to illustratively repel the contention that development on the 

banks of River Yamuna is necessary by raising constructions of the 

kinds which were contemplated by the DDA and even suggested at 

the Bar. This reasoning would equally be applicable to the concept 

of covering of natural storm water drains.  Unquestionably, Yamuna 

is a very polluted river and it hardly contains water, which could be 

used for many useful purposes, including agricultural activities.  Its 

water is unfit for human consumption and even for industrial 
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purposes.  Steps have to be taken to restore Yamuna to its original 

salubrious and pristine form. 

71. Before we examine the applicability of the three statutorily 

stated Principles to the present case, we must refer to the project 

and the manner in which it is to resolve these serious 

environmental issues and achieve the object of revitalizing River 

Yamuna. 

72. The entire issue could be identified into two segments, which 

are the primary sources of pollution of River Yamuna.  The first, 

pollution resulting from discharge of industrial and trade effluents; 

and the second, sewage and domestic discharge and untreated 

waste entering the River Yamuna through different drains.  The 

installation and operationalization of CETPs for all industrial 

pockets of Delhi, would take care of treating the trade and 

industrial effluents before it is permitted to join any drain.  As of 

date, in some industrial clusters CETPs are in existence, but are 

not working to their optimum capacity and effectively.  Thus, it is 

required that all the industrial clusters in Delhi should have a 

CETP which has to be established and made effectively operational 

by the concerned authorities, particularly the DJB and other 

Corporations and authorities in-charge of industrial clusters under 

the guidance of the Principal Committee.  Wherever they are in 

existence, it should be ensured that they should work to their 

optimum capacity and effectively, to prevent and control the 

pollution resulting from discharge of industrial/trade effluent of 

that industrial cluster.  The new CETPs that are to be installed 
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must be established keeping in view the manufacturing and 

production activities of the industries within that industrial cluster.  

It should be ensured that the treated effluent is strictly in 

consonance with the prescribed parameters and does not carry any 

hazardous ingredients, particularly, heavy metals.  We also direct 

that the authorities concerned would require each industry to 

contribute for the establishment, maintenance and 

operationalization of such CETPs.  The criteria has to be the 

quantum of production/manufacture, nature of process and 

consumption of water and electricity by such industrial units.  

Such industrial units within a particular industrial cluster have to 

pay these amounts on the ‘Polluter Pays’ Principle, for the pollution 

already caused by them and even which they are causing presently, 

as well as to prevent pollution in future on the Precautionary 

Principle.  Major part of such costs, obviously have to be borne by 

the authorities concerned, let us say 2/3rd, while 1/3rd of the total 

costs should be borne by the industries. 

73. Once all the new 32 STPs are established and made effectively 

operational and all the existing STPs (21) are set in order and they 

operate to their optimum capacity, then the entire sewage and 

domestic discharge from all the colonies of Delhi, through nearly 

more than 157 drains, would stand treated.  This treated discharge 

then has to be re-used, recycled for supplying water for industrial 

and agricultural purposes.  In other words, the treated sewage and 

domestic discharge would have only remnant water, which is not to 

have pollutant elements and even odour for that matter.  Keeping in 
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view the demand of water by industrial and agricultural sector of 

Delhi, larger part of the treated discharge would stand recycled, 

reutilized and a very small remaining part would be discharged into 

the River Yamuna.  The environmental flow of Yamuna would be 

maintained, which will be preceded with controlled dredging, 

required to remove huge accumulation of sediments, sludge and 

debris.  Upon completion of this project, River Yamuna would stand 

restored to its crystalline and pristine form and would provide clean 

and wholesome water for use by the residents of Delhi, as well as its 

natural beauty would add to the glory of the National Capital. 

74. It will also be ensured that the remaining debris which has not 

been lifted so far, should be removed from the Flood Plain of the 

River Yamuna and it should be ensured that no waste of any kind, 

much less construction debris or waste, is dumped or permitted to 

be dumped in that area again.  We have already noticed and 

directed that all the drains would be cleaned and there will be 

complete prohibition on dumping of any kind of waste and 

construction and demolition material in and on the banks of the 

drains, which would then carry only the treated effluent, free of any 

foul smell. 

75.   Controlled dredging of river and drains has been 

recommended by the High Powered Committee.  Such exercise 

would be necessary for cleaning of River Yamuna.  For years, 

Yamuna has been carrying untreated sewage, trade and industrial 

waste and bearing the brunt of dumping of municipal and/or other 

waste, including construction debris, plastic, metals and even the 
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wet waste.  With the passage of time, there has been a huge 

accumulation of sediments and sludge.  This, besides causing 

serious pollution of the river, has considerably reduced the flood 

carrying capacity of the main channel.  This has even silted up 

wetlands, flood plain and water bodies.  According to the High 

Powered Committee in several places, many of the spurs have lost 

their original purpose because of the flow in the river is highly 

reduced and regulated.  In several places, these are being extended 

right up to the current channel and being developed as parks etc.  

Such development has to stop, to provide water space for the river 

channel to carry more water.  Existing wetlands and water bodies, 

both upstream and downstream of Wazirabad reservoir, should be 

deepened and enlarged.  Besides, recommending stopping of such 

activities on the Flood Plain, the Expert Committees have made 

various recommendations which we accept, inter-alia, that (i) 

culverts must be constructed under the existing guide bunds of 

roads and flyovers, which have fragmented massive wetlands, so 

that flood waters flow without obstructions along the river course 

and into the floodplain wetlands.  This will also help movement of 

aquatic biota (e.g., fish) and enhance the groundwater recharge. (ii) 

a greenbelt/greenway should be developed on both sides of the 

embankment, for controlling erosion, reducing sediment load of the 

main channel, reduce pollution, and beautification.  Nature trails 

may be provided across riparian areas for recreation to the public 

without losing ecological function of the Flood Plain. 

939974



 

71 
 

76.  And most importantly the Committee recommends control of 

sewage pollution must be given highest priority, adoption of new 

technologies to reduce BOD levels from 20 - 30 mg/l to below 10 

mg/l together with the use of treatment wetlands as suggested 

which would enhance quality of water in the river. 

77.  Upon proper analysis, it is required that controlled dredging 

is carried-out by the authorities of the main drains of Delhi and 

River Yamuna to remove huge accumulation of sediments, sludge 

and waste dumped in and around river and drains to enhance the 

capacity of the main channel and to restore ecology and bio-

diversity.  

78. Improvement in the levels of pollution in river Yamuna, 

widening of the river carrying capacity of the main channel and 

taking of other remedial and preventive measures still may not 

completely and satisfactorily serve the object of attaining ‘Nirmal 

Yamuna’ unless the environmental flow of the river is maintained 

continuously.  Respondent no. 7 (the Central Water Commission), 

Upper River Division, Government of India has filed a detailed 

affidavit in which it has been stated that as per entry 17 of list-II of 

7th Schedule, Constitution of India, water is a State subject and 

reach of respondent no. 7 in this regard is advisory, promotional 

catalytically in nature. 

79. Development and regulation of floodplain of rivers falls within 

the purview of the State.  Floodplain is an integral part of river 

system even though it is used only occasionally to pass down flood 
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flows.  When floodplain is not occupied by water it forms part of the 

land system providing possibilities of carrying on some restricted 

activity.  It is not possible to provide uniformity in the extent of 

floodplains with respect to different rivers as well as its various 

reaches. 

80. Floodplain zoning has been accepted as an important non-

structural strategy for flood management.  The basic concept of 

floodplain zoning is to regulate land use of floodplains to restrict 

damage caused due to floods.  The floodplain zoning, therefore, 

aims at determination of locations so that flood damages are 

reduced to minimum.  A very restrictive activity can be allowed in 

that area.  It is not only to protect the areas from damage resulting 

from floods and failure of water protective measures, but is also 

useful in reducing the damage caused due to drainage congestion, 

particularly in urban areas.  The Commission claims to have 

prepared a model bill relating to floodplain zoning.  This model bill 

provides for different categories based of priorities in floodplain.        

Following are the recommended priorities: 

1. “Defense installations, industries, public utilities like 

hospitals, electricity, installations, water supply, telephone 

exchanges, aerodromes, railway stations, commercial centres, 

etc buildings should be located in such a fashion that they are 

above the levels corresponding to a 100 years frequency or the 

maximum observed flood levels.  Similarly, they should also be 
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above the levels corresponding to a 50 years rainfall and the 

likely submersion due to drainage congestion. 

2. Public institutions, government offices, universities, public 

libraries and residential areas.  Buildings should be above a 

level corresponding to a 25 year flood or a 10 year rainfall with 

stipulation that all buildings in vulnerable zones should be 

constructed on columns or stills as indicated above. 

3. Parks and playgrounds.  Infrastructure such as playgrounds 

and parks can be located in areas vulnerable to frequent 

floods.  Since every city needs some open areas and gardens, 

by restricting building activity in vulnerable areas, it will be 

possible to develop parks and play grounds, which would 

provide a proper environment for the growth of the city.” 

 

81.  According to this affidavit, the National Water Policy – 2012 

provides that conservation of rivers, river corridor, water bodies and 

infrastructure should be undertaken in a scientifically planned 

manner through community participation. Encroachments and 

diversion of water bodies must not be allowed and wherever it has 

taken place, it should be restored to the extent feasible and 

maintained properly.  Despite declaration of floodplains, 

demarcation has all along been a matter of concern. 

82. The floodplain must be demarcated, kept free from any 

permanent developments and wherever it is possible, it should be 

restored to its original position. 
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83. Keeping in view the fact that various developments have taken 

on the floodplain of river Yamuna and to a larger extent they have 

adversely affected the river flow, its ecology and bio-diversity, we 

would direct that floodplain zoning should be taken with reference 

to the flood of once in 25 years, as against other suggested figure of 

more years.  It is important to demarcate the floodplain on this 

basis immediately, to protect it from any encroachments or 

development activities, which as already discussed and requested 

by the High Powered Committee, would adversely affect the ecology 

and environment.  

84. Thus, it is necessary to call upon the authorities to demarcate 

the floodplain for the flood of once in 25 years and to prohibit any 

kind of development activity in the area in question.  Furthermore, 

the Committee should consider restoration of the area and wherever 

necessary, even demolish the properties, which are likely to be 

dangerously exposed to the flood and are even affecting the ecology 

and bio-diversity and flow of the river. 

85. Environmental flow of river identifies the minimum flow which 

the river should maintain round the year.  If no water or minimum 

desired level of water is maintained in River Yamuna through-out 

the year, then it would not help the cause of environment.  The flow 

of the river would by itself keep the river and environment healthier 

and also cause dilution to the requisite levels, even if some extent of 

pollutants enter the river.  The carrying capacity of the river has a 

direct co-relation to the availability of quantity of water.  We have 

also noticed that water of river Yamuna in Delhi NCR is released at 
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Tajewala. At Tajewala, the river is divided into two canals, which go 

through different parts of State of Haryana and ultimately join river 

Yamuna and Ganga.  The water released in river Yamuna passing 

through NCT Delhi is low or negligible except in monsoon period.  

Thus, it adds to the concentration of the pollution and adds to the 

environmental degradation.  This has to be prevented.  Thus, we 

direct the Chief Secretaries of NCT of Delhi and State of Haryana to 

have a meeting with the Principal Committee and fix the quantity of 

water that should be released through-out the year to maintain the 

environmental flow of river Yamuna throughout the year to ensure 

prevention and control of pollution. 

86. There is unanimity amongst all the stakeholders appearing 

before the Tribunal including the Expert Members in making the 

submission that there should be one organisation for looking after 

the entire project and all departments, corporations and authorities 

should be answerable and work through that organisation or body.  

That body should implement the entire project and should oversee 

the functioning, performance and execution of all the segments of 

this project.  It is in view of this that we have constituted a 

‘Principal Committee’ where more or less all concerned departments 

are represented or individual department like DDA, NCT of Delhi, 

Department of Irrigation, DJB, corporations and any other body or 

authority responsible for executing the work or any part thereof 

would be answerable and work under the direct supervision of the 

‘Principal Committee’.  All permissions sought for by the respective 

departments are required to be dealt with utmost expeditiousness, 
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for ensuring timely completion of the project.  The ‘Principal 

Committee’ shall submit reports to the Tribunal every quarter in 

relation to execution and progress of the project. 

87. Now let us revert to the developments on the banks of River 

Yamuna.  On a Flood Plain, rampant construction is prohibited 

under the law.  A regulated activity could be carried on, only with 

the approval of the concerned authorities.  The DDA had proposed a 

plan for prohibition, restoration and beautification of the Flood 

Plain of River Yamuna which has been found to be prejudicial to the 

environment and ecology, as well as to the flow of the river.  Besides 

these defects, the Expert Committee has also pointed out that there 

could be heavy floods in Delhi, if the proposal of the DDA was 

implemented.  For these reasons, besides the ones recorded in the 

Expert Committee’s report, of which the DDA itself was a party, we 

do not approve of implementation of the DDA plan, but would 

accept the report of the Expert Committee and direct the river 

bank/Flood Plain to be kept in the manner as indicated in the 

report.  We direct that walkways will be provided on the outer 

extreme of the Flood Plain of the River Yamuna, away from the 

embankments, with green area around providing a space and 

environment which is safe for walkers.  In this judgment, of which 

the reports of the Expert Committee are an integral part, we have 

applied the precautionary principle by directing various steps which 

are required to be taken by the authorities, including prohibitory 

orders in relation to dumping and throwing of waste of any kind in 

the drains in the River Yamuna to protect the environment.  We 
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have evoked the Polluter Pays Principle requiring the industrial 

clusters to contribute towards establishment of CETPs.  Similar 

directions in regard to the contribution by residents for 

establishment of STPs wherever the State feels the need for that 

purpose.  In any case, maintenance of CETPs and STPs should be a 

burden that is required to be shared by the industries and residents 

of Delhi. They have the fundamental duty to protect the 

environment, not only on the Polluter Pays Principle but even on 

the correct analysis of Article 51A(g) of the Constitution.  There is a 

rapid growth in the construction and industrial activity in the city 

causing further and more serious pressures on the environment 

and infrastructures in the city.  If the authorities are permitting 

such growth then they have to impose restrictions to regulate the 

same as well as incur such costs which are necessary for preventing 

irretrievable injury to the environment and ecology of River Yamuna 

in Delhi.  The sustainable development would certainly require all 

these authorities and residents of Delhi to act with reasonable 

caution and restrictions on the one hand and contribute towards 

protection, improvement and restoration of the environment on the 

other. 

88. Subject to any law coming into force, we have already stated 

that flood of once in 25 years would be considered for defining and 

demarcating the flood plain.  No development/construction activity, 

except that is stated herein, would be permitted in the Flood Plain 

of River Yamuna.  No authority or person before us has even taken 

up the plea that why development/construction activity cannot be 
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carried on in other parts of NCR, Delhi.  As of now, sufficient land is 

available, may it is expensive, but that cannot be a ground for 

destroying the ecology, environment and biodiversity of River 

Yamuna of Delhi.  The result of indiscriminate, unregulated and 

uncontrolled development activity are widely visible and felt by each 

and every one in Delhi.  It would not only be unwise, but may prove 

fatal, if such approach is continued any further. 

89. At the very initial stages of this application, the Tribunal vide 

its order dated 31st January, 2013, had constituted a Committee 

chaired by the Vice Chairman of Delhi Development Authority, 

which consisted of Senior Bureaucrats and technocrats from the 

concerned Departments of NCT of Delhi, State of UP and 

Commissioners of the Corporations to examine the entire matter in 

relation to preservation, beautification and restoration of river bank 

and pollution of River Yamuna, including the restoration of 

drainage system in Delhi.  On the submission of the learned 

Counsel appearing for the parties and examining the wide 

repercussions and significance of the recommendations, it was 

considered appropriate to involve the concerned Ministries of the 

Government of India as well.  Resultantly, vide order dated 1st 

February, 2013, Secretary MoEF was made the Chairperson of the 

Committee while the Additional Secretary, MoEF was made as a 

Member of the Committee.  They were free to co-opt high officers 

from other Ministries, if they considered it necessary.  Thus, 

subsequently, this Committee consisted of Secretary and other 

Senior Officers and Scientists from the MoEF, Vice-Chairman and 
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Chief Engineer and other senior officers from various Corporations 

of Delhi, Member Secretary, CPCB, Sr. Technocrats and officials 

from State of UP.  This Committee had been submitting interim 

reports before the Tribunal upon which various directions were 

issued by the Tribunal from time to time for more specific and 

scientific examination of the issues involved in the present 

application and for submission of more definite and practical 

recommendations for achievement of the object.  These 

recommendations were not only in relation to prevention and 

control of pollution of river Yamuna and improvement of the river 

bank but also for removal of huge debris as afore noticed from the 

river banks and their utilisation at the site and the plant at Burari 

for production of all tiles. 

90. The Principal Committee constituted by the Tribunal, in terms 

of its above orders, for adopting a more scientific approach and 

assessment of data collected through field studies, further 

constituted a more specialised Committee, consisting of Professor 

C.R. Babu, Professor A.K. Gosain and Professor Brij Gopal.  This 

Committee made its recommendations on the basis of their vast 

experience in their respective fields and made scientific data 

available upon making such field visits. 

91. This Expert Committee submitted its comprehensive report 

which was considered by the High Powered Committee chaired by 

the Secretary MoEF.  This Committee accepted the complete report 

in regard to restoration, preservation and beautification of the river 

bank of Yamuna.  In this Committee even DDA had been duly 
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represented.  The point of view of DDA was considered in great 

depth by Experts from various fields with a specific technical know-

how in restoration of river banks.  As already noticed, it was found 

that the execution of the plan prepared by the DDA would not be in 

the interest of environment particularly the ecology and bio-

diversity in and around river Yamuna and it could be even fatal in 

relation to floods harming the larger public interest.  The report 

prepared by the Committee on 19th April, 2014 was duly approved 

and while reiterating its recommendations, the High Powered 

Committee submitted the report in that behalf to the Tribunal dated 

2nd August, 2014. 

92. The report in relation to the improvement of drainage system 

and control of pollution of river Yamuna was dealt with by the 

Committee consisting of experts in the field as constituted vide 

order dated 30th May, 2014 of this Tribunal. 

93. The Members of this Expert Committee we have already 

referred above.  This Committee besides interacting with various 

departments also interacted with the foreign consultants engaged 

by the DJB.  After serious deliberations and even considering the 

proposal of the Corporations for covering all the natural and men 

made drains of Delhi, it submitted its recommendations on 13th 

October, 2014 to the Tribunal.  This report of the Committee dated 

13th October, 2014 makes the project prepared by the DJB as 

annexure to the report for the purpose of complete and effective 

execution of its recommendations.  Both the above reports were 

subjected to serious deliberations and consideration before the 
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Tribunal particularly its Expert Members.  Certain queries in 

relation to the second report were specifically raised by the Tribunal 

and as recorded vide its order which had been duly explained by the 

Members of the Expert Committee and it was only after serious 

deliberation scrutiny and examining its various facets including 

practical aspects, the reports have been accepted by this Tribunal 

as well. 

94.   We are not oblivious of the herculean task which will be 

required in carrying out the ‘Maily Se Nirmal Yamuna’ Revitalization 

Project, 2017, but we are of the firm view that any further 

deferment in taking stern and serious steps for preventing and 

controlling pollution of River Yamuna, is bound to expose Delhi and 

its residents to grave environmental disasters.  Implementation of 

provocative action plan postulated by the Expert Committees and 

as described in this judgment is inevitable to protect public health, 

public interest and the environment.  This is the only solution to 

bring down the highest contribution of pollutants (76% of the total 

Yamuna’s Pollution level) to a negligible and preferably to zero 

percent, in the interest of ecology, environment and to provide clean 

water to the residents of Delhi. 

 To ensure complete and effective implementation of the 

recommendations made by the Expert Committees in their reports 

dated 19th April, 2014 and 13th October, 2014 respectively, as well 

as, to identify the authorities responsible for compliance for timely 

preparation and execution of action plans, prepared in terms of this 
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judgment, we hereby issue the following directions in the larger 

environmental and public interest: 

i. The Tribunal hereby accepts both the reports filed by the 

Expert Committees: first report dated 19th April, 2014, read 

with the gist of recommendations submitted by the Principal 

Committee on 2nd August, 2014, on the aspects of 

preservation, restoration and beautification of the banks of 

River Yamuna and the second report dated 13th October, 2014, 

read with its annexure, in relation to drainage system in Delhi, 

together with the Action Plan prepared by the DJB for 

revitalization of River Yamuna.  Both these reports shall form 

integral part of this judgment.  All the concerned authorities of 

NCT of Delhi, State of UP and State of Haryana shall 

implement the same without demur and default, expeditiously.  

The entire project contemplated under these reports and this 

judgment of the Tribunal shall be completed by 31st March, 

2017. 

ii. This project shall be called ‘Maily Se Nirmal Yamuna’ 

Revitalization Project, 2017. 

iii. Implementation of both these reports and the components of 

the project shall be simultaneously executed by the concerned 

agencies, who shall prepare their respective Action Plans in 

terms of the reports as well as this judgment and submit it to 

the Principal Committee constituted hereinafter, in not later 

than four weeks from the date of pronouncement of this 

judgment.  

1059986



 

83 
 

iv.  (a) Presently, under the jurisdiction of the DJB, there are 23 

STPs in existence or planned to be made operational by 2015.  

Out of them, the oxidation pond at Timarpur is proposed to be 

closed, as it was commissioned in the year 1947.  The STPs at 

Okhla and Kondli are lying closed due to inadequate sewerage 

and majority of the STPs are not operating to their optimum 

capacity.  Thus, we direct that the DJB and other concerned 

Corporations under whose jurisdiction the existing STPs fall, 

shall, within two months from today, ensure that all these 

STPs, including the one proposed to be commissioned at Delhi 

Cantt., should be made fully operational, should operate to 

their optimum capacity and operate effectively 24x7, without 

compromising the quality of treated water released from such 

STPs. 

(b) It is further directed that the Action Plan in regard to 

installation of STPs on 32 major and minor drains shall be 

prepared, in accordance with the recommendations in the 

Expert Committee Report afore-referred and action taken in 

furtherance thereto, within three months from the date of 

passing of this order.   

(c) All the newly proposed 32 STPs should be constructed and 

installed with the requisite capacity varying from 0.6 mgd to 

10 mgd, at the sites specified in the report of the Expert 

Committee within the time frame indicated in this judgment.  

Once, the total of 55 STPs would operate effectively and to 

their optimum capacity, the water released from them shall be 
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recycled and utilised for agriculture, horticulture and 

industrial purposes and least of this recycled water would be 

discharged into the River Yamuna.  

(d) Action Plan to be prepared to utilize the treated water from 

the existing 23 STPs as well as from the 32 proposed STPs. It 

will be ensured that the release of water from these existing 

STPs should be strictly in accordance with the prescribed 

parameters and free of any odour and it should meet the 

faecal coliforms standards.  

(e) Wherever necessary, the technology of the existing STP’s 

should be upgraded to ensure proper performance and 

adherence to the prescribed standards of effluent discharge.  

(f) The concerned authorities shall construct and install 26 

pump stations at the locations and of the capacity as indicated 

in the Action Plan placed before the Tribunal. The process 

thereof should begin within three months from the date of 

passing of this judgment. 

(g) Further, all the STPs shall be provided with a power 

backup to ensure that they operate effectively 24x7. It shall be 

ensured that the functional data of all STPs is online and is 

connected to the Delhi Pollution Control Committee as well as 

the Central Pollution Control Board, particularly in respect of 

COD, TDS, TSS and pH and it shall be ensured that the STP’s 

are operational even during power failures. 

(h) All the industrial clusters in Delhi shall be provided with 

Common Effluent Treatment Plants (CETPs). These CETPs 
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shall be effluent–specific and capacity-specific, with reference 

to the particular industrial cluster. The installation cost of the 

CETP shall be borne preferably by the authority that owns and 

maintains that industrial cluster.   In the event of shortage of 

finances the authority concerned can require the persons 

running the industrial activity/unit in that cluster to share the 

cost on ‘Polluter Pays Principle’ in the ratio 2/3 and 1/3 

respectively.  

(i) We direct the State of Haryana to ensure that all the 

industries/industrial clusters that are located near or at the 

banks of River Yamuna, should preferably be no discharge 

units. If that is not possible, then such industrial clusters 

should be directed to install CETPs of the requisite size and 

standards, so as to ensure that the effluent discharged by 

them is strictly in accordance with the prescribed norms.  

v. (a)  Having given our considered view to the various reports 

placed on record, submissions made by the Learned Counsel 

appearing for the parties and the Experts, we are of the 

opinion that presently the flood plain should be identified for 

the flood of once in 25 years in the interest of ecology, bio-

diversity and the river flow.  Thus, we direct accordingly and 

also direct that the DDA shall prepare a map in this regard 

and would physically demarcate the entire flood plain.   

Above interim prescription of the flood plain is not rigid, 

but is subject to change, in the event any of the public 

authorities, including the MoEF, moves the Tribunal, based 
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upon some collected data or any other specific information in 

that regard . 

(b)  We direct and prohibit carrying on of any construction 

activity in the demarcated flood plain henceforth.  We further 

direct the Principal Committee to identify or cause to be 

identified, all existing structures as of today which fall on the 

so identified and demarcated flood plain. Upon identification, 

the Principal Committee shall make its recommendations as to 

which of the structures ought or ought not to be demolished, 

in the interest of environment and ecology, particularly, if 

such structures have been raised in an unauthorised and 

illegal manner. 

(c) The Principal Committee may keep in mind that certain 

structures need to be protected, amongst other reasons, for 

their historical, mythological and heritage importance and/or 

are protected structures. The Committee shall clearly spell out 

the regulatory regime that should be provided for dealing with 

such existing structure in the flood plain. 

(d) We direct all the concerned authorities including the 

DDA, Municipal Corporations and the NCT of Delhi, to take 

immediate and effective steps for repossessing the Flood Plain 

area under the unauthorised and illegal occupation of any 

person and/or any other body. 

This direction is also necessitated for the reason that as 

per the records before the Tribunal, out of total area of 9700 

hectares for River Front Development (‘O’ Zone), only 1452 
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hectare is presently available with the DDA for development 

and the remaining area is occupied in an unauthorised 

manner and is under agriculture activity for which leases had 

been granted by the DDA or even otherwise. 

(e) It is an established fact that presently, vegetables, fodder 

grown and allied projects at the flood plain of River Yamuna 

are highly contaminated. Besides containing ingredients of 

high pollutants, such produce is even found to contain 

metallic pollutants. Thus, it is an indirect but a serious public 

health issue as the persons eating or using such agricultural 

produce can suffer from serious diseases including cancer. 

 Therefore, we direct that no authority shall permit and no 

person shall carryout, any edible crops /fodder cultivation on 

the Flood Plain.  This direction shall strictly be adhered to till 

Yamuna is made pollution free and is restored to its natural 

wholesomeness. 

vi. (a) During the pendency of this application, it was brought on 

record that nearly 37,000 cubic m. construction debris are 

lying on the eastern bank of River Yamuna, while 53,000 cubic 

m. debris is lying on the western bank of the River.  The major 

part of this debris has already been removed under the orders 

of the Tribunal during pendency of this application.  The local 

Commissioners appointed had reported to the Tribunal that 

major part of debris had been removed by the DDA, DMRC, 

Corporations, the PWD and the UP Government. DMRC has 

removed 33,000 cu. m. from Sarai Kale Khan and 20,000 MT 
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from Shastri Park, the State of UP has removed 37,000 MT 

from the Flood Plain and DDA has removed 2500 cu. m. from 

Eastern Bank of River Yamuna and 7500 cu. m. from Western 

bank of River Yamuna, amongst others.     

(b) Indiscriminate dumping of debris and construction waste 

is a direct source of not only pollution of River Yamuna, but 

even the environment and ecology as a whole.  In order to 

control and prevent such pollution, we confirm the interim 

order dated 22nd July, 2013, passed by the Tribunal, with the 

variation in payment of amount of compensation payable by 

the offender and direct that no person, authority, corporation 

and/or by whatever name or designation it is called, shall 

dump any kind of construction debris, municipal, or any other 

waste on the floodplain/river bed of River Yamuna and its 

associated water bodies.  There shall be complete prohibition 

on dumping of any material in and around River Yamuna. 

(c) Whoever violates this direction relating to the dumping of 

debris, shall be liable to pay compensation of Rs. 50,000/- on 

the ‘Polluter Pays’ Principle and the Precautionary Principle.  

Such compensation shall be used for removal of such waste 

and restoration of environment. 

(d) We hereby prohibit any person from throwing pooja 

material or any other material like, food-grain, oil, etc into 

River Yamuna, except on the designated site.  Any person who 

is found disobeying this direction shall be liable to pay 

compensation of Rs. 5,000/- on the ‘Polluter Pays’ Principle.  
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At the same time, we direct the concerned authorities, 

particularly, the Irrigation Department and concerned 

Corporations or authorities to build special Ghats on the 

banks of River Yamuna, where people could offer or immerse 

such materials, which shall then be duly collected by the 

concerned authorities for immediate and proper disposal in a 

scientific manner. It shall be ensured that no such material is 

permitted to join the main stream of the river at any point. In 

this regard they may take such steps, as may be technically 

advised, including, providing of screens and barricades. 

(e) We have provided the above compensation payable by the 

offenders who are found to be throwing municipal or any other 

waste into the river or its flood plain and by the persons who 

are found to be dumping construction and heavy debris, based 

on the ‘Polluter Pays’ Principle. Even though, it is not 

practically possible to determine the amount of compensation 

with exactitude, that such offenders should be directed to pay, 

however, on a rough estimation based on manpower required, 

time and money spent for removal of such waste and debris as 

well as making the river free from adverse environmental 

impacts of such dumping into the river and on the flood plain, 

we have fixed the above compensation for environmental 

degradation under Section 15 of the NGT Act. 

(f) Whatever remnant construction or other waste is still 

lying on the banks of the entire stretch of Yamuna in NCT 

Delhi, would be removed positively within four months from 
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today by the concerned authority/State under whose 

jurisdiction the said area falls. 

vii. We direct all the concerned authorities, corporations, bodies 

including Resident Welfare Associations to clean all the 157 

natural storm water drains as identified by the Committee, 

within four months from the date of passing of this judgment 

and the drains should be made obstruction free and no waste 

should be permitted to be dumped in such drains. The drains 

may be cleaned mechanically or manually as the situation 

may demand.  Such cleaning would include the dredging of 

the drains besides compliance of the specific recommendations 

of the Expert Committee. There shall be controlled dredging of 

River Yamuna to remove the huge accumulation of sediments 

and sludge for restoration of the cross section and flood 

carrying capacity of the River Yamuna. 

viii. Existing wetlands and water bodies, both up-stream and 

downstream of Wazirabad reservoir, should be deepened and 

enlarged.  This should be done in addition to providing more 

water bodies. 

We direct the Chief Secretaries of the States of Himachal 

Pradesh, Uttarakhand, NCT of Delhi, Haryana and Uttar 

Pradesh, Secretary, Water Resources, Government of India 

and Secretary, MoEF, to hold a meeting within four weeks 

from today to prepare an immediate action plan required to 

ensure proper environmental flows throughout the year, in the 

entire river and particularly the stretch flowing through Delhi. 
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ix. The concerned Corporations under the guidance of the 

Principal Committee shall submit a report as to the 

identification and existence of the 44 drains (natural) which 

have been reflected in the Drainage Map of 1976, but were not 

traceable, as pointed out by the Expert Committee before the 

Tribunal. This report will be submitted to the Principal 

Committee within three months from the date of passing of 

this judgment. 

x. The compostable material drawn out of such immersion or 

offering, should be used for manure purposes and should not 

be unduly stored.  All other scientific method may be adopted 

for its removal and disposal. 

xi. The Yamuna River Front i.e. the flood plain shall be restored, 

preserved and beautified, strictly in accordance with the report 

of the Expert Committee dated 19th April, 2014 as per its 

acceptance on 2nd August, 2014 by the MoEF as well as High 

Powered Committee. 

xii. However, restricted activities of floriculture and silviculture 

can be carried on, subject to such specific permissions and 

restrictions as may be imposed by the authorities/Principal 

Committee and also subject to the orders of the Courts, 

wherever, the matters are stated to be pending. 

xiii. The respective Corporations and/or authorities would be 

responsible for execution of these directions directly under the 

supervision of the Principal Committee constituted herein.  
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xiv. The Government of the NCT of Delhi and the neighbouring 

States shall, within a period of three months from today, 

identify the site where the sludge/dredged material from the 

drains and River Yamuna is to be stored.  The Principal 

Committee shall also issue directions as to the best way of 

utilisation of such sludge/dredged material including, for 

construction of tiles, particularly in reference to paver blocks. 

xv. Sites for storage of fly ash are a direct source of air and water 

pollution. Therefore, in furtherance to the MoEF Notification 

dated 14th September, 1999 and this judgement, we direct 

proper covering of fly ash at the particular sites on the river 

bank of Yamuna.  All the concerned authorities shall ensure 

that such fly ash should be disposed of at the earliest. 

Further, we direct that the Government should provide 

incentives for use of bricks made of fly ash in preference to red 

bricks. Since the Indraprastha Power Station generates 

considerable amount of fly ash and is located very close to the 

river bank, thus, the unit should take all effective steps to 

prevent pollution of the river water by dumping fly ash at 

suitable locations. 

xvi. We are informed that Rupees Twenty Thousand Crores has 

already been provided under the planned expenditure to the 

NCT of Delhi, out of which Rs. Two Thousand Thirty One 

Crores have been specifically earmarked for providing sewage 

connection, sewage treatment, sewage disposal and water 

network.  As per the Expert Committee the total expenditure of 
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the present project is estimated at Rs. Four Thousand Crores, 

which can safely be met from the above head under the 

planned budget.  However, still if there be need, we direct that 

the public authorities/Municipal Corporations could require 

the public at large to contribute to this expenditure based on 

the ‘Polluter Pays’ Principle. Funds/compensation so collected 

shall exclusively be used for this project and allied projects, 

with the object of ensuring pollution free Yamuna, clean and 

effective drainage system and for providing wholesome water 

to the residents of Delhi. Such environmental compensation 

may be determined by the Authority/Corporation with 

reference to the size of plots, construction raised thereupon, 

activity being carried on therein, consumption of water, 

quantum of sewage and domestic discharge and such other 

relevant considerations as the authority may deem fit and 

proper.  The charges could be collected as part of the 

property/house tax. 

xvii. We direct all Public Authorities, Municipal Corporations and 

the concerned Departments, including the Department of 

Irrigation, to take effective steps to protect the Flood Plain as 

well as to educate all sections of society to co-operate and not 

to do any acts or deeds which are prohibited under this 

judgment and would have adverse consequences. These 

authorities should place large-sized dustbins, beyond the 

demarcated Flood Plain and towards the inhabitation, as well 

as in the bio-diversity parks.  They shall request for concerted 
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efforts both by the ones who are governing and ones who are 

governed. They shall issue circulars, display signages and may 

take recourse of Print and Electronic Media for educating 

people at large for effective completion of this project. 

xviii. We direct all concerned to make every possible effort to ensure 

that the storm water drains do not carry sewage. Sewage may 

be carried through those drains upon which the STP’s have 

already been installed, till the completion of the project. After 

the completion of the project, steps shall be taken so that only 

minimal quantity of treated water from the STPs reaches 

Yamuna. 

xix. The CPCB, DPCC in coordination with the DJB, shall collect 

samples from River Yamuna, its floodplain and from the 

respective STP’s at different places and sites for detailed 

analysis. This shall form the baseline data for implementation 

of this project. It will also be helpful in determining the 

improvement in the water quality.  

xx. The authorities concerned shall take all steps to rejuvenate the 

water bodies associated with River Yamuna. 

xxi. All concerned authorities shall deal with utmost priority and 

expeditiousness, in case any application in furtherance to any 

construction or authorization is moved by any of the 

authorities, Corporations or DJB, directly or through the 

Principal Committee, in execution of the Project. We grant 

liberty to the State Authorities, Corporation and DJB to 
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approach the Tribunal in the event there is undue delay in 

dealing with such application in accordance with law. 

xxii. There shall be no construction and/or coverage of any of the 

drains in Delhi by any Authority or Municipal Corporation.  All 

the drains shall be kept obstruction free by the concerned 

Corporation. Where substantial work (more than 85%) has 

been completed, such work is permitted to be completed by 

the Corporation after obtaining specific orders from the 

Tribunal in that regard.  Rest of the work, where construction 

has just begun, the construction, including iron material, 

shall be removed. While completing such remnant work, 

Corporation shall ensure that the cross section of the drains to 

carry the requisite storm water for the flood of once in 25 

years and other effluents, are not compromised. Such 

construction and/or removal shall be carried on in terms of 

paragraph no. 61 of this judgment.  

xxiii. We constitute the ‘Principal Committee’ which shall be 

responsible and under whose supervision the directions 

contained in this judgment and the project reports shall be 

completely, effectively and expeditiously complied with. All 

concerned Authorities, Corporations, DJB and any other 

department, responsible for carrying out directives of this 

judgment, shall report the matters and submit the respective 

reports and data to the Principal Committee, for onward 

transmission to this Tribunal. The Committee shall file 

quarterly report of compliance before the Tribunal. The 
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Committee shall consist of Special Secretary, MoEF, Joint 

Secretary of Ministry of Water Resources, Chief Secretary, 

Delhi Administration, Vice Chairman, DDA, Commissioner of 

all the Corporations, Commissioner, DJB, Secretary, 

Department of Irrigation, NCT of Delhi, concerned Secretaries 

of the States of Haryana, Uttar Pradesh, Himachal Pradesh 

and Uttarakhand.   

The four Members, namely, Professor C.R. Babu, 

Professor A.K. Gosain, Professor Brij Gopal and Professor A.A. 

Kazmi shall be the Members of the Principal Committee and 

shall be associated with commencement and completion of all 

the aspects of this project. The Delhi Jal Board along with 

Corporation under whose jurisdiction the required number of 

STP is to be constructed and established as well as the drains 

which are to be completed and made obstruction free shall be 

responsible for execution of the work as contemplated in the 

action plan, reports of the Committee and the judgment of the 

Tribunal.  They shall work in tandem and under the 

supervision of the Principal Committee. 

xxiv. All the Authorities, Corporation, DJB, CPCB, DPCC and any 

other department or authority, directly or indirectly connected 

with the compliance of these directions and the Project 

Reports, shall report to the Principal Committee in relation to 

all the actions taken in furtherance thereto and their progress 

from time to time. In the event of default, the Head of 
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Department of such Authority/Corporation/Board would be 

held personally responsible. 

xxv. These specific directions are in addition to any other direction 

that we have recorded in the entire judgment. 

xxvi. By this judgment, we not only mandate but even request all 

the concerned Authorities, State Governments and the 

Principal Committee to ensure timely compliance of these 

directions, as this is the only plausible and practical way by 

which River Yamuna would become pollution free and its flood 

plain conducive for the biodiversity that it deserves.  We have 

no doubt that with the concerted efforts of all concerned, 

‘Maily Se Nirmal Yamuna’ Revitalization Project, 2017, would 

be a success.  It would not only meet the ecological and 

environmental standards prescribed but would also provide 

clean air and water to the residents of Delhi, who are entitled 

to it and have a legal and constitutional right to receive the 

same. It will also help in providing sufficient water for 

agricultural and industrial purposes, thus, saving 

considerable quantity of potable water, so as to enable the 

concerned authorities to provide the same to all the colonies of 

Delhi.  We also express a pious hope that residents of Delhi 

would render all help and assistance to all concerned and even 

abide by their fundamental duty for rejuvenating River 

Yamuna. 

xxvii. We would be failing in our duty if we do not record our sincere 

appreciation for the contribution made, efforts put in and 
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technical guidance provided, by the Members of the Principal 

Committee constituted by the Tribunal particularly the Expert 

Members, namely, Professor C.R. Babu, Professor A.K. Gosain, 

Professor Brij Gopal and Professor A.A. Kazmi. 

xxviii. We grant liberty to all the parties, the applicants or even the 

public, to approach the Tribunal for any clarification or 

modification or for removal of any of the difficulties felt by 

them in implementation of the directions contained in this 

judgment and/or of the project reports.   

95.  In view of the above discussion, Original Application Nos. 6 of 

2012 and 300 of 2013 and M. A. Nos. 877/2013, 49/2014, 

88/2014 & 570/2014 in Original Application No. 300/2013 and 

M.A. Nos. 967/2013 & 275/2014 in Original Application No. 

6/2012 stand disposed of in terms of this judgment and 

particularly, the directions stated in paragraph no. 94 of the 

judgment.  The parties are left to bear their own costs. 
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13th January, 2015 
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3. Action Plan for desilting for whole of South Zone

for the year 2024-25 as Annexure “B”.
Letter received from RWA GK-I resisting the
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 06/2012
(I.A. No. 857/2023)

DOH: - 23.02.2024

Nizamuddin West Association Applicant

Versus

Union of India &Ors. Respondent(s)

Joint report by senior officers of DJB and MCD.

In terms of the order of the Hon’ble NGT order

dated 09.01.2024. a meeting of the DJB and MCD

officials was held on 17.01.2024 and 05.02.2024. The

meeting notice and minutes of the meeting and

attendance sheet are appended herewith as Annexure
•TV'.

A joint site inspection of the GK-I drain was also

carried out on 07.02.2024 in which all the senior officers
of DJB and MCD along with members of the petitioner

RWA as mentioned below:

Name of the officers of DJB

1. S.K. Bhardwaj CE(DR)PR-I

2. S.K.Dhaiya. SE(M-10)

3. R.K. Lakhera. SE(C)-4

4. A.M.Sharma, EE(C) DR-VI
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Name of the officers of MCD

1. Sudhir Mehta, CE (Central Zone)

2. Ajay Agrawal, SE-I/SZ
3. S. K. Meena, EE(M)II/SZ

From petitioner RWA

1. B. B. Patel

2. P.P. Singh Ahluwalia

During the said meetingsand site inspection,the

following was discussed:

l.A proposal for covering of Nallah from Press Enclave

road passing through Sheikh Sarai, Chirag Delhi,

Panchsheel Enclave, Greater Kailash-I, Andrews

Ganjupto Ring Road behind Police Station Defence
Colony for providing parking/road cum parking under the
jurisdiction of MCD (which includes the stretch of Nallah
of subject matter of present I.A.)was approved for
funding under JNNURM by erstwhile Ministry of UD,
Govt, of India vide order dated 24.12.2009. As per the

Detailed Project Report (DPR) made available by the
ExecutingDivision of the said project i.e. EE (Project)-II,
Central Zone, MCD.The said project involves covering of

Drain/Nallah in a length of about 3885 meters intended to

be usedas road/parking and green area. It is on record that
approx. 1175 meters of the drain was covered till the

time, Hon’ble NGT vide orders dated 13.01.2015 in O.A.
No. 06/2012 and M.A. Nos 967/2013 & 275/2014 in the

matter of Manoj Misra V/s Union of India & Ors.
thecovering of drain was stopped herewith.The operative
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part of the judgment dated 13.01.2015 is reproduced as

under.

“To Keep the matters beyond ambiguity and with
reference to the report filed on behalf of the South Delhi
Municipal Corporation and the photographs annexed
thereto, we direct that no further construction work
would be carried on in the G.K.-I drain and all the iron
rods, especially in the middle section of the drain shall be
entirely removed. The part of the drain which has been
covered would be permitted to remain, while it will be
ensured that the same is neither occupied by
unauthorized occupants nor is used as a platform for
duping, as is even evident from the photographs
submitted by the Corporation. No further construction
work would be carried out in the Andrews Ganj drain
and the entire middle section where iron bars are visible
shall be removed”

2.Vide LA. No. 537/2023 the aforesaid RWA has

requested for covering drain from H. No. B-159 to B-187,

Greater Kailash-I, New Delhi in the length of about 140

meters, as it is emitting fouls smell causing health effects

and environmental pollution out of total 945 meters

approximately drain present in the said block.

3. The catchment area of the drain receives discharge

from the far flung areas of SangamVihar, Ghitomi,

MehrauliSultanpur village, Tigari, Fatehpur, Devli,

Dakshinpuri, PushpVihar, Chirag Delhi and Saket, which

are on the upstream side and discharging effluent into
GK-I drain and tapping of the same is being done by DJB
as mentioned in para 5 at SI. No. 7, 8, 10 & 11.

4.1t is an established fact that there has been a
phenomenal growth in the habitation in the areas of the

outskirts of the Delhi city. DJB had made plans for laying
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;

of sewerage system in these areas. Apart from the same,
comprehensive works are under execution in various U/A
colonies & villages and further scheme/plan has also been
prepared for trapping of the drains, carrying mix waste,

likely to be executed by 30.06.2025 as already submitted

before the Hon’ble NGT.

Long Term Solution:-

5.As per the affidavit filed by the CEO, DJB before the
Hon’ble Court of NGT the timeline submitted for
completion of tapping of the drains as follows:-
s. Location Status Short Term Action Long Term

Action
Plan

Target date
N Plan of

completiono.

Sewage falling

into the drain

from Jagdamba

Camp (JJC
Camp) behind
Triveni Market.

Trapping of the sewage
into the sewer line is not
feasible at source,
however it has been
trapped ultimately at
Krishi Vihar trapping.

The flow is very
nominal, however it
is trapped at Krishi

Vihar.

7 31.03.2024

8 make
functional and
maintain the

already

constructed
trapping
Chirag Delhi
Drain
KrishiVihar
Culvert.

To Work of raising of
broken wall has been
completed at Krishi
Vihar However,
during peak hour i.e.
from 10:00 am to

31.03.2024

(Remarks)

DJB is
undertaking
commission
ing ofat

11:30 PM drain additional
overflows
discharge in the trunk

sewer is itself is
Excess

discharge from the
drain is trapped at

Ganj
trapping. DJB has
undertaken work of
124 MGD STP at

Okhla which will be
commissioned
functional
31.03.2024 after

which all the
discharge of drain
shall be trapped

through Barapula

Drain.

124 MGDnear as
STP at

Okhla
which willmore.
be
commission

Andrew's ed by
31.03.2024.
4. The full
functionality

of trapping
will be

completed
after

commission

by

ing of
additional
124 MGD
STP Okhla
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by

31.03.2024
Sewage coming

from Tigri and

Sangam Vihar
near Vayu Sena
(Air Force
Station)

Dakshinpuri into
Chirag Delhi
Drain.

Trapping partially done
as an interim measure
and sewerage system yet

to be laid.

10 As an interim

measure, sewage
coming from Trigri

and Sangam Vihar
etc. has partially been
trapped

peripheral sewer line
leading to Okhla
STP. Further as an
interim trapping of
drain is done at

Krishi Vihar. DJB is
undertaking up-
gradation of Okhla
STP which shall also
be functional by

31.03.2024. after
completing Okhla
STP the trapping will
be made functional.

Out of 47 31.03.2024
U/A

colonies
on Ratia
marg,

Mangal

Bazar
into

Road and
Tigri

Road, 39
U/A
colonies
are on the

Forest
area/O-
zone.

Request

has been
sent to
Forest
Deptt. for
issuing

sewer lines
in these
U/A

colonies.
Sewer
lines in
these
colonies
will be laid
in 12
months
after
received of
NOC from
the forest
department
. In the rest
8 Nos.
U/A

colonies,

sewer lines
is being
laid and is
likely to

completed
by March
2024.

Sewage coming

from Mehrauli
The sewage flow from
western road and
IGNOU Road (Saidulla
Jab Village and colony,
Neb Sarai Village and

The Sewage flow
from Westend road
and IGNOU road

(Saidullajab Village

and colony, Neb

11 Recently it
has been
observed

30.06.2025

that at

Mehrauli
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colony (20 points
programme) Freedom
Fighter

Paryavaran Complex,
etc) is likely to be

connected by Dec. 2023.
However,
immediate measures
flow has been trapped at

Krishi Vihar.

Sarai Village and
colony (20 Points
programme),
Freedom Fighter
Paryavaran colony,
Complex, etc.) likely
connected to is be by

February, 2024 as the
permission from
PWD&Traffic were
Received recently on
16.12.23 & 27.12.23
respectively. The

DJB has undertaken
work of 124 MGD
STP which shall be

commissioned/

functional
31.03.2024.

STP more
than the
designed
capacity of
the plant
i.e. 5 MGD
sewage is
received,
therefore
being
proposal
for the
capacity
augmentati

Colony,

as an

of
Mehrauli
STP shall
be taken

up by DJB.

The work
is likely to

by

be
completed
by June
2025.

6.With regards to desilting of the drains in the area, the

said drainage system is under the jurisdiction of MCD.
Action plan for desilting for each drain round the year is
prepared and the same is monitored at the highest level in
MCD/Govt. An action plan for desilting of drain prepared

for the whole of south zone for the year 2024-2025 is

enclosed as Annexure “B”. Drain less than 4 ft.
wide/deep are desilted by the Sanitation Department

through Departmental Swachta Saniks round the year and

drains above 4 feet are desilted by Engineering
Department through mechanical means out sourced

through contract as per site requirement. As per order

dated 22.11.2023 in which the suggestion was put forth

by Hon’ble Bench to increase the number of vents in
addition to the already existing 10 number of vents at
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distance of approximately 30 meters. The work of
providing vents was taken up by the department and RCC
slab was punctured at 4 places. The further work was
stopped by the petitioner RWA suggesting that it will not
serve any remedial measure to prevent the toxic gases

emitting from the untreated sewage entering to the storm

water drain. The petitioner RWA submitted the same
before the Hon’ble NGT and representation submitted to

the MCD in this regard (Enclosed as Annexure “C”).

7.The basis for banning of covering of drains as observed

in para 13 of order dated 13.01.2015 in O.A. No. 06/2012

in the matter of Manoj Mishra V/s Union of India is

“reduced recharge of ground water impending the natural

ecological flow due to concretization base of the drain”.
It is further submitted that in the entire stretch of drain

under jurisdiction of this division from Lala Lajpat Rai
Marg to Press Enclave road there exists either
road/passage/open land alongside the drain. Only the
residences along this small open stretch from H. No. B-
159 to B-187 GK-I has direct access from rear side
towards the drain. Since the base of the drain along with
vertical RCC walls have already been casted and only the
roof casting remains in stretch from B-159 to B-187, GK-
I (Existing site photographs are enclosed as Annexure

“D”).

Short Term Solution:-

8. In order to mitigate suffering of the petitioner RWA

and to safeguard the residents from the foul gases

emitting out from this the open portion, RWA may be
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permitted to temporary covering by placing Arch shaped

transparent Acrylic fiber sheet or removable pre-cast

RCC slabs, for which the RWA also agreed during
informal meeting and has desired to do the same out of

their own funds.

9. In this regard it is pertinent to mention that Hon’ble

NGT has allowed part covering of 2 drains in the

jurisdiction of MCD in past. The details are as under:-

A. The covering of the part portion of Subhash Nagar

drain in West Delhi was allowed by the Principal

Committee constituted by the Hon’ble NGT in order

dated 13.01.2015in O.A. No. 06/2012. The Chairman

Principal Committee recommend that “the uncovered

area of the drain having 55m (Keshopur Mandi Culvert)

and 60 m length (Chaukandi Culvert) may be covered

with the condition that the addition of such coverage will

not be considered for the NGT clause of more than 85%

completion work” (Enclosed as Annexure “E”).

B. Maharani Bagh Co-Operative House Building &
Welfare Society Ltd. has filed this application before the
Hon’ble Bench of NGT with a prayer that the concerned

agencies including Delhi Jal Board and South Delhi

Municipal Corporation be directed to reinstate and cover
the portion of Maharani Bagh drain running through the
Maharani Bagh Colony. The Hon’ble Court of NGT vide
order dated 26.07.2016 (Enclosed as Annexure “F”)

observed in para 5 as under:-
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“We would have normally not permitted even the
covering of the remaining part of the drain but for the
reason that the status existed since 1965. The applicants
are not praying for carrying out any fresh alterations or
a project which will be entirely laid down or cover the
drain. All the drains in Delhi are expected to carry water

free from obstruction, free of metals, acidic substance

and smell. Once the drain trapping and STPs work, in

terms of the judgment dated 13th January, 2015 is
completed, Delhi will be a much healthier and better

place to live. So far as the drainage system is concerned,
the applicants have prayed that the status as it existed

since 1965 should be restored particularly when a very

small part of the drain remains to be covered and the
major part of the drain is already covered.

Only with a view to restore the status as it existed, we

would permit covering of the Maharani Bagh drain in

Maharani Bagh temporarily by use of pre-cast RCC slabs

which will not be cemented, leaving vents in between

which will not be covered by laying down mud, or grass
or in any other form whatsoever. The major portion of
the drain would be kept open once the requisite number
of STPs/CETPs, in terms of the judgment dated 13th
January 2015, at Maharani Bagh

established/constructed and made operational.
are

The Hon’ble Court of NGT allowed the covering of the

Maharani Bagh drain with pre-cast RCC slab subject to

the to the following:-
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“The residents of applicant's association also
contribute to the pollution of the drains, besides they

want this work to be done on certain assumptions and for

their benefit. In view of that they must be liable to pay as
contributory to the '.Precautionary*> Principles' and

Polluter Pay Principles'. The total estimated cost is stated

to be Rs. 4.68 Crores. Major part thereof should be

incurred by the authorities. However. 15% of the total

cost should be borne by the Society and its residents.

Restoration of the drain to its status prior 1965 shall be

subject to final orders which the Tribunal may pass in the

main case. We further direct that till further orders, the

drain would be kept in the same status as of prior to

1965, without covering the slabs by soil, grass or any

other material and would be kept in a removal

condition”

The above report is submitted for kind

consideration before the Hon’ble NGT please.

0
CE(CNZ) SE-I(SZ) EE(MjffSZ

L
CE(SZ)

CF/(DR )PR-1 SE(C)-4 EE(C)DR-VI
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI

OFFICE OF THE EXECUTIVE ENGINEER (M) 50
ENGINEERS BHAWAN, 2nd FLOOR, ANDREWS GANJ,
NEAR MOOLCHAND CROSSING, NEW DELHI 110049

Email id: eem50gk@gmail.com
No.-DJB/EE(M)50/2023-24/ ££ Date: 16.01.2024I

MEETING NOTICE

In compliance to directions of Hoirble NGT orders Date 09/01/2024 in the matter of
Nizamuddin West Association V/s Union of India & Ors. (LA. No. 537/2023 IN Original
Application No. 06/2012), a meeting has been scheduled under the Chairmanship of
Superintending Engineer (M)-10 at Conference room of Delhi Jal Board Office, 1st Floor
Engineers Bhawan, Andrews Ganj Near Moolchand Crossing, New Delhi-110049, on
17.01.2024 at 11:00 AM.

c
It is requested to make it convenient to attend the meeting. /Sogg-'-v-f

' f

Superintending Engineer-I, South Zone, MCD, Green Park , New Delhi
j . 2. Superintending Engineer (C)-1V, DJB
! Superintending Engineer (C)-DR-IV, DJB
! \o\ 4. Executive Engineer (M)-II, MCD, Gulmohar Park, New Delhi-110049

Qfhy\. j wj 5. Executive Engineer (C) Dr-Vl , DJB, Jal Sadan, New Delhi ,

s *^
y*i 6- Executive Engineer (P)-SR-II , DJB

m
1 ^ 7. Executive Engineer (E&M)-M-10, DJB

8. Executive Engineer (M)-48, DJB, Delhi.
9. Executive Engineer (M)-46, DJB
10. Executive Engineer (SDW)-V

1

'"‘(R.G. Saraswat)
Executive Engineer (M)-50

All Concerned

! Copy to :-
1. Chief Engineer Nodal (Drainage) : for kind information.
2. Chief Engineer (Drainage) Project-1
3. Chief Engineer South, MCD, 19lh Floor SPM Civic Centre, New Delhi-110002
4. Superintending Engineer (M)-10
5. Superintending Engineer (M)-l 1
6. Sh. Santosh Kumar Venna, AE(M)-50: to attend along with all relative details.!

!

o) Atrir/ £
l <j -I

Executive Engineer (M)-50

\N
\
'i
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
OFFICE OF THE EXECUTIVE ENGINEER (M) 50

ENGINEERS BHAWAN, 2nd FLOOR, ANDREWS GANJ,
NEAR MOOLCHAND CROSSING, NEW DELHI 110049

Email id: eem50gk@gmail.com
No.-DJB/EE(M)50/2023-24/ Date: 23.01.2024

1 MINUTES OF MEETING
1

i In compliance to directions of Hon’ble NGT orders Date 09/01/2024 in the matter of
Nizamuddin West Association V/s Union of India & Ors. (I.A. No. 537/2023 IN Original
Application No. 06/2012), a meeting was held under the Chairmanship of Superintending
Engineer (M)-10 at Conference room of Delhi Jal Board Office, 1st Floor Engineers
Bhawan, Andrews Ganj Near Moolchand Crossing, New Delhi-110049, on 17.01.2024 at
11;00 AM.

The following officers,/officials was present.
1. Sh. S.K. Dahiya, SE(M)-10, DJB
2. Sh. Ajay Kr. Aggarwal, SE-I.MCD
3. Sh. R.K. Lakhera, SE (C)-IV, DJB
4. Sh. Sawant Singh (M)-46, DJB

,^Sh.S.K. Meena, EE (M)-II, MCD
6. Sh. A.M.Sharma, EE(C) Dr-VI, DJB
7. Sh. A.S. Grewal, AE(P)-SR-II, DJB
8. Sh. Rakesh Ahuja, AE(M-II)SZ, MCD
9. Sh. Jitender Srivastav, AE(M)-43 & 44, DJB
10.Sh. Rahul Yadav, AE(C)-Dr-VI, DJB
11. Sh. Abhishek Rai, AE(E&M) C/o EE(SDW)-V, DJB
12. Sh. Neeraj Kumar Meena, JE-173, MCD
13. Sh. Balroop, JE(E&M ) C/o EE (SDW)-V, DJB

The following points was discussed during the meeting:-
1. It has been apprised by AE concerned that there is no adequate pumping at G.K.

Enclave-I SPS. It was directed that EE(E&M)M-10 willensure sufficient pumping for
preventing the overflow discharge in Krishi Vihar drain.

2. It was apprised by AE(P)-SR-li, DJB that the repair work of 700mm dia damaged sewer
line emanating from Chirag Delhi near trunk sewer will be completed with in 15 days.

3. It was apprised that existing manholes of 1100mm dia sewer line just adjacent to drain
near Krishi Vihar trapping are.surcharging and also filled huge quantity of silt. It was
requested to SE (C)-IV, DJB for taking necessary action in this regard on priority.

4. It was suggested by SE-I, South Zone, MCD that the bioremediation may be done at
Krishi Vihar drain for abatement of fauls and bad smell.

in chair

1
§
ilI3

' j

Executive Engineer (M)-50
All Concerned

!

2
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H 0

© -rf -
/

Copy to
1. Chief Engineer Nodal (Drainage)

‘ 2. Chief Engineer (Drainage) Project-I
3. Chief Engineer South, MCD, 19th Floor SPM Civic Centre, N-sw Delhi-110002
4. Superintending Engineer (M)-11
5. Sh. Santosh Kumar Verma, AE(M)-50: to pursue and report.

: for kind information.

Executive Engineer (M)-50

r •

t

i
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DELHI 1AL ROARD: CQVT.OF NCT DELHI
OFFICE ORTHR tivtiriITIVR RNfOlMEERfCI DR-VL

NEW DELHIIAL SAPAN: I.AIPAT NAGAEl
Tel no.011-29818103

i

N o. DJBf E E(;C)I^R-V I/2 0 2 4/3 D a t e d:Q2/0 2/2 0 2 4

MICR'IING NOTICE

10 compliance to ctirection of Hori'ble NG? orders Date 09/01/2024, in the matter of
Nizamiiekiin West Association V/s Union of India & Ors. (LA No 537/2023 IN Original
Application No. .06/2012), a meeting has been scheduled under the Chairmanship of Chief
Engineer (Pr) Pr-l in his chamber at room no* *8)1, Varunalaya Phase-1 Karol Bagh New Delhi
-110005on 05/02/2024 a13.00 PM.

11 israjtiested to make it convenient toattend die masting,

1.C hief Engineer (.South) MCD,
2. Chid* Engineer (Gentra I) NiC’D.
1. Chid lugiiieer (.5l >VV‘). i )JB.
4 Miporinlending Engineer (C)~4 DjB.
3.Mi perin tendlug Engineer (Cj- I. « DjB.
o. ’Superintending Engineer (Dr)[?r-lV, DJ0 .
7.Superintending Engineer (M)rlO* DJB.

<s, Superintending Engineer (W)-1L DJB.
O. DI'QC i p.

i-sd-
Executive Engineer (C)DR-VI IAll Concerned

/Copy
1.Superintending Irngiiteer CHvjiitii £oiie) MCD.

2. f .Neciilive Engineerfl%SR4L DJB,

A'IAVVOLIVE higl!;eur (h&JvlpMSIXE DJB,

I . Executive lingineer (M)r46,. DJ B,

5.1:\eeulive imginesr (IVl)-4S, DJB.
6, Evcutiee Engi neer {MJot); I )J B.
7. i \ivuli \ e Engineer (SDVVJ-V, DJB,

u >V

I
P

Executive Engineer (QDE-VI
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DELHI TAL BOARD: GOVT.OF NCT DELHI
OFFICE OF THE EXECUTIVE ENGINEER/ClDR-VI.

TAL SADAN: LATPAT NAGAR: NEW DELHI
Email ; eecdr6.djb@gmail.coin

NQ. DJB/EECG]DR-VI/2024/ V VD-HS3> Dated:13.02.2024

MINUTES OF MEETING

In compliance to direction of Hon’ble NGT orders Date 09/01/2024, in the matter of
Nizamuddin West Association V/s Union of India & Ors. (I.A No 537/2023 IN Original
Application No. 06/2012), a meeting was held under the Chairmanship of CE(DR)PR-I in his
chamber at room no. 301, Varunalaya Phased, Karol BaghNew Delhi -110005 on 05/02/2024
at 3.00 PM.

The following officers/officials were present

1. Sh. S. K. Bhardwaj
2. Sh. Sudhir Kr. Mehta
3. Sh. R.K. Lakhera
4. Sh. S. K. Dahiya •

5. Sh.Sandeep Kulshrestra
6. Sh. P. K. Gupta
7. Sh. Ajay Aggarwal
8. Sh. R. G. Saraswat
9. Sh. R. K. Gupta

10. Sh. S. K. Meena
11. Sh. Rakesh Ahuja

CE(DR)PR-I - In chair
CEtCentral)MCD
SE(C)-4
SEp)-10
SE(DR)PR-IV
SE(P)-3
SE-I, (MCD)SZ
EE(M)-50
EE(P)SR-II
EE(M-II), SZ, MCD
AE(M-ri) SZ, MCD

The following points were discussed during the meeting:
1. It was decided by the Chair that the regular desilting should be carried out of the covered

and open drain regularly by MCD to minimize the stagnation of water and foul conditions.
2. It was also decided for joint site visit on 07.02.2024 at 10.30 AM with Representative of

the Petitioner.
3. It was also instructed, to make arrangement for assessment of silt level during site

inspection.
4. It was directed to the concerned DJB engineers to trap the sub-drains out falling in GK

Drain within the timeline given before the Hon'ble NGT.

:
:
s

:

;
5
:
:

Sd/r
(A. M.SHARMA)

EE(C)DR-VIAll Concerned

Copy to:-
1. CEN(DR)
2. AE-I/1V
3. Office copy/Master file

EE(C)DR-VI
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Municipal Municipal Corporation of Delhi

OFFICE OF THE SUPERINTENDING ENGINEER-I & II
SOUTH ZONE, GREEN PARK, NEW DELHI-16

r*

Sub.: Action plan of desilting of drains/nallahs from 15.01.2024 to 15.01.2025 (Above 4' in depth and width)

Name of CE-SZ:
Name of SE-I/SZ:
Name of SE-n/SZ:

Sh. V.K. Bhatia
Sh. Ajay Aggarwal
Sh. Ramesh Kumar

: Sh. Deepak Gahlot, M. No. 8588888575
: Sh. S K Meena, M. No. 9717787870
: Sh. R C Meena, M. No. 9717787040
: Sh. Shadab Alam, M. No. 9650798702

Name ofEE (M-I)/SZ
Name of EE (M-H)/SZ
Name of EE (M-IH)/SZ
Name of EE (M-IV)/SZ

S.N Ward Qty. of silt to be
desilted (In MT)

(From 16.01.2024
to 15.01.2025)

Div. Qty of silt to be
desilted (From
01.08.2024 to

15.01.2025) ( in

Name of Drain Qty of silt to be
desilted (From
16.01.2024 to

31.05.2024) ( in

Section of Drains (in mtrs)R.D.
No.o.

From To (B) D of Nalla
(Approx)

Depth
of silt
(Avg.)

L(Approx) MT)MT)(Approx) Phase - HPhase - 1

CoveredOpen
1 M-I 148 Jia Sarai outfall drain along IIT Boundary 1250 80 0.6580 1.40 0.20 7

wall
2 M-I 148 262Gautam Nagar Nallah from Indian Oil to

bridge behind AIIMS (reach from IOC to
F-130, F-110 Gautam Nagar)

1050 310 285 8 15725 Silt 0.1
chamber

3 M-I 148 22Gulmohar Enclave outfall drain
covered (20 Nos. Manhole)

0 210 210 0.5 90.2 13

1714 M-I 150 Aijun Nagar Nalla from Humayunpur to
A.I.I.M.S. (Near Cremation Ground Green

Park

1150 680 1500 350 1.80 0.06 1033.00

5 52M-I 150 Green Park Nalla from MCD School to
Aurbindo Mare Evergreen Sweets

21650 6500 0 1.50 1.00 0.05 31

6 213M-I 150 Nauroji Nagar nalla from Bhikaji Cama
Plaec to Ring Road

850 1250 1250 2.30 1280 4.30 0.07

267 M-I 150 K&P block SDA drain from Saint Paul
School to Narender Kumar Pandey Marg

0 350 16 10300 50 0.5 0.14

<?

8 M-I Covered drain from C-2/60 SDA to
Aurbindo Marg

12150 5150 1500 0 0.75 0.10 71.20

i 299 M-I 151 Munirka drain from D.D.A. Flat to Outer 450 120 450 0.60 0.10 170 1.60
Ring Road

10 Nalla No. 2 R.K. Puram from Church to 163M-I 151 651350 700 650 0.12 980 0.95 4.50
PDA park Sect. IV. R.K. Puram

11 100M-I Nalla No. 3, Sect.-3, R.K. Puram from H.No.
506 type IV, Sect.-3 R.K. Puram to Masjid

Olf Palme Marg

151 40700 700 0.15 600 0 0.90 3.30

,4
1912 M-I Minirka Vihar outfall dain151 8300 0 300 0.10 110 0.60 1.20

10021



9772 141
Qty. of silt to be
desilted (In MT)

(From 16.01.2024
to 15.01.2025)

Qty of silt to be
desilted (From
01.08.2024 to

15.01.2025) ( in
MT)

Phase - n

S.N Name of Drain Qty of silt to be
desilted (From
16.01.2024 to

*Vv. Ward R.D. Section of Drains (in mtrs)
No.o.

31.05.2024) ( inFrom D of Nalla
(Approx)

Depth
of silt
(Avg.)

To L(Approx) (B) MT)(Approx) Phase - 1

1013 151 Munirka Village outfall drain from Village to
PDA flats Munirka

6 4M-I 0 160 0 160 0.60 1.50 0.10

22914 152 DPS Nalla R.K. Puram from DPS School to
Ambedkar Basti (Covered during CWG)

M-I 0 480 0 480 1.10 4.65 0.04 13

14357Ambedkar Basti J.J. Camp Nalla from
Kushta Camp to Ring Road

15 M-I 152 860 900 625 275 6.10 0.151.00

451816 M-I 152 Nalla No.5 R.K. Puram from Outer Ring
Road to Sangam Cinema, R.K. Puram

950 950 0 0.05 270 0.90 3.20

27Som Vihar nalla from Som Vihar Apartment
to DPS School

1117 M-I 152 160 320 0 320 1.20 0.100.80

4518 M-I 152 Nallah No. 6 from Outer Ring Road near
Kendriya Vidyalaya Sec.-VIII R.K. Puram to

T-point of Rao Tula Ram Marg and Som
Nath Sharma Marg in R.K. Puram

18950 950 0 2.00 0.05 270 0.90

24196152 Nalla No. 4 R.K. Puram from Outer Ring to
EKTA camn

14519 M-I 0 5.30 0.25910 910 0 1.00

14759153 Vasant Vihar Nalla from Culvert on
Munirka Marg to H.No. A-25, Olf Palme

Marg

20 M-I 1450 3.00 880 1450 0 1.20 0.08

21Guru Harkishan Public School Nalla in
Vasant Vihar from DDA park to Vasant

Vihar

821 M-I 153 1.80 130 500 500 1.00 0.04

2122 153 Indian Air Lines nalla in Vasant Vihar from
H.No. 38 to Poorvi Marg, Indian Airlines

8M-I 400 400 0 1.60 0.05 130 1.00

83153 U/S. Nalla No. 6 8s Vasant Enclave Drain 1.65 523 M-I 0 100 100 1.10 0.07

1811724.49Total M-I 1086.730 14420 5210 53.59210 29.65 2.37
63.451 25.38Local Shopping Centre Sarvpriya Vihar to

Begumpur Village Malviya Nagar
M-II 149 1.50 38.070 300 300 0.90 0.20

i
64.012 25.85L-Block Nallah from H. No. 322 L-Block to

culvert near Mount Columbus School C-
Block Dakshin Puri

M-II 165 1.50 38.16“iff o 573 460 113 1.00 0.12
r.

20.00 1Masjid Moth DDA Flat drain from DDA flat
to outer Ring Road near Motor Mkt.

3 171 8.00M-II 0 1.50 12.00100 100 1.70 0.10

550.80220.344 172 Chirag Delhi Vill. Nalla from Press Enclave
Road to Outer Ring Road

4.00M-II 0 1250 1250 0.15 330.462.50
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Qty. of silt to be
desilted (In MT)

(From 16.01.2024
to 15.01.2025)

Section of Drains (in mtrs) Qty of silt to be
desilted (From
16.01.2024 to

31.05.2024) ( in
MT)

Phase - 1

Qty of silt to be
desilted (From
01.08.2024 to

15.01.2025) ( in

S.N /'tv. Ward R.D.Name of Drain
No.o.

(B) D of Nalla
(Approx)

L(Approx) Depth
of silt
(Avg.)

From To MT)(Approx) Phase - IIMR

ti:c r;
49.0019.605 200 200 1.50 3.00 0.14 29.40172 Jagdamba Camp nalla from Triveni

Complex culvert to Chirag Delhi nallah
0M-II

11.004.406 200 0.90 1.20 0.05 6.60172 S-block Panchsheel Park covered drain from
S-I to S-60

0 200M-II

102.007 0.85 1.50 0.08 40.80172 1280 1280 61.20M-II Shapur Jat drain from DDA Flats to August
Kranti Mare Nallah

0

338.40135.368 2.401694 1000 694 3.00 0.12 203.04M-II 172 Nallah along August Kranti Marg from
Panchsheel Club to Kamla Nehru College

0

203.20 508.004.00 0.16GK Nallah from Chirag Delhi Flyover to
link road culvert near Central School

2075 900 1175 3.00 304.80M-II 173 09

61.0024.4010 1435 0.02 36.60R&S Block Nallah from Outer Ringh Road
to S-363 to B- 272 GK-I

1435 1.80 3.00M-II 173 0

47.0018.8011 Ajeet Arcade Nallah near LSR College from
Lai Lajpat Rai Marg to Kalka Devi Marg

134 134 3.00 2.00 0.10 28.20M-II 173 0

11.0012 4,40258 258 1.80 3.00 0.02 6.60M-II 173 Sant Nagar Cevered drain 0
1825.662740 1095.13 730.53Total M-II 9499 6759 21 29 1O

25.851 38.78 64.63155 Mehrauli dargah Nallah 8s Dargah Jamali
Kamali Nallah

220 102 118 2.50 2.00 0.10M-III 0

28.202 16.92 11.28300 300 0.80 1.20 0.10M-III 155 Nallah from Mandir to Police Station 0 0
Mehrauli

Samshi Talab Nallah Mehrauli from Bagh to
Samsi Talab

24.82 62.043 1.20 1.25 0.10 37.22M-III 155 440 0 4400

0.60 42.304 1.50 0.10 25.38 16.92155 Sector-A Pocket B 8s C from Shiv Mandir to
Jal board office Vasant Kuni

600M-III 0 600 0
*

5 101.52 253.80M-III 940 1.20 152.28161 Nallah from Jalebi Chowk (Teenu Public
School) to Durga Vihar

0 1200 605 1.30 0.15

6 368.89147.56Nallah from M.B. Road to Jalebi chowk
(Teenu Public School)

Nallah from Janta Jewan Camp to M.B.
Road via Pico Factory

1610 900 710 1.30 1.90 0.15 221.33M-III 162 0

; 131.137 52.45620 100 520 1.20 1.50 0.15 78.68M-III 162 0 j

63.368 25.34w Block 14, 16, 17 8s 20 nallah Dakshinpuri
Pocket 16 to main road Maharishi Balmiki

Marg.

337 0 1.60 1.00 0.10 38.01M-III 164 0 337

«0
17.279 From H.No.760 Block No.3 Dakshinpuri

Extn. to Boundary Wall of Jahan Panah
City Forest

147 0 1.00 0.10 10.36 6.91M-III 164 0 147 1.30
:

10 68.471.50 0.15 41.08 27.39164 Nallah from Block No.2 to Dakshinpuri
Nallah at Maharishi Balimild Marg

259 259 0 1.00M-III 0

r
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Ward Qty. of silt to be

desilted (In MT)
(From 16.01.2024

to 15.01.2025)

S.N r v. Name of Drain Section of Drains (in mtrs) Qty of silt to be
desilted (From
01.08.2024 to

15.01.2025) ( in

R. D. Qty of silt to be
desilted (From
16.01.2024 to

No.o.

31.05.2024) ( inL(Approx)From To D ofNalla
(Approx)

Depth
of silt
(Avg.)

(B)
MT)MT)(Approx)!

Phase - 1 Phase - II

w
( l i M-m 166 Central Market Madangir nallah from Shiv

Nanda Public School upto Parking near
DDA Market Madangir Phase-II

673 189.79673 0 2.00 1.50 0.12 113.87 75.910

12 166 RPS Drain from BRT Corridor near DDA
Flats Madangir to DSIDC F-Block.

M-III 1064 360 562.590 704 3.00 2.00 0.15 337.55 225.04

13 Pushp Vihar main nalla from MB Road to
culvert near DPS International School,

M-III 166 1504 1179 325 808.490 3.05 2.00 0.15 485.10 323.40!•

z Pushn Vihar
14 Pushp Vihar District Center, Saket Nalla

from Mandir Marg M-Block culvert to
culvert on Pankaj Jewel Marg in Pushp

Vihar

M-III 166 565 565 597.490 1.50 0.15 358.49 239.000 6.00

t
440From DPS School Pushp Vihar Sector-6 to

Press Enclave Road
15 0.10166 180.95M-III 440 0 72.380 3.50 0.00 108.57

16 D/S Virat drain from BRT Corridor to main
Nallah Pushp Vihar Sector - 4

M-III 166 47.000 400 400 0 1.00 0.00 0.10 28.20 18.80

Central Market Nallah from BRT to main17 M-III 166 270 270 76.140 0 2.40 0.00 0.10 45.68 30.46
Nallah Pushp Vihar

18 Nalla from Saket PT/ Huaz rani Red Light
to toward pushp Vihar Nallah Merge point

through Gate No.l & 2 of Saket Court
complex at Press Enclave Road

M-III 166 846.00360 360 0 0.20 507.60 338.400 10.00 4.00

19 M-III 167 Nallah from Raju Park C-14 to Sainik Farm
Gate No.l in Khannur

284.3522000 o 2200 1.10 1.60 0.10 170.61 113.74

Total M-III 6697 4692.8913209 6857 44.95 26.55 2815.73 1877.150 2.37
1 M-IV 40154 Katwaria Sarai Nalla Sh.Jeet Singh Marg to

Culvert IIT
24 16120 1200 1.00 4.50 0.27

2 M-IV 355142154 M-Block Nalla, Saket from Anupam Cinema
to M-Block, Saket Mandir Marg

2130 970 970 1.00 4.50 0.30

3 M-IV 293117156 Phimi Nallah, Rajokari Village 1760 1537 1537 0.60 1.30 0.26
M-IV4 16 40156 Pocket D-3, 4 Gate No.l to Shopping

Centre. Vasant Kuni
240 260 260 0.45 1.30 0.28

y&£?j 5 M-IV 119157 Aya Nagar phimi road drain 72 48320 3200 0.90 1.40 0.34 -6 M-IV 382153157 Aya Nagar Sunday market drain upto
outfall

229870 870 0.75 1.200 0.48

7 M-IV 128158 Zonapur Village Nallah from Zonapur
Village to 250m

77 511750 175 1.50 1.80 0.40

8 M-IV 333159 Chattarpur Mandir Nalla from Mandir to
Chattarpur Pahari

200 1336000 600 1.30 3.00 0.35
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S.N Ward Section of Drains (in mtrs)Name of Drain R.D. Qty of silt to be
desilted (From
01.08.2024 to

15.01.2025) ( in

Qty of silt to be
desilted (From
16.01.2024 to

Qty. of silt to be
desilted (In MT)

(From 16.01.2024
to 15.01.2025)

No.o.
mi

31.05.2024) ( in(B) D of Nalla
(Approx)

Depth
of silt
(Avg.)

From To L(Approx)
MT) MT)(Approx)

Phase - 1 Phase - II

Hi
M-IV9 22160 Saidulajab Nalla from Gali No-2 to IGNOU

Road Saiiulaiab
320 320 0.60 32 540 2.10 0.23

5172Total M-IV 2947 2225 8.1 21.1 2.91 10460 697 1744
•ST Subtotal (M-I,n,m&IV)63 42300 25613 17032 104 130 6044O 9 4030 10073

:

I
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!

Greater Kailash

BLK-B (NORTH) GK-1 RWA
January 1,2024
The Executive Engineer
MCD,M-2 South Zone
Gulmohar Park
New Delhi

RE: Emission of Toxic Cases from the Rain Water Drain behind B Block Greater Kailash
- 1 - due to discharge of untreated sewage in the drain for over 20 years -Matter
presently being heard in the Hon’ble NGT, Delhi

Dear Sir,

Chimneys / Vents are not a solution as it does not address the root cause of sewage
being discharged into the Rain / Storm Water drain

We regret to state that untreated sewage is being discharged into the Rain / Storm Water
Drain touching our houses for over 20 years leading to the emission of Toxic Gases
causing irreparable permanent damage to the health of the residents.

It is unfortunate that whereas the Root Cause has not been addressed & the toxic gases
continue to be emitted, the MCD has suggested making 40 more vents / Chimneys which
will not stop emitting toxic gases and also not address the Root cause of stopping the
discharge of untreated sewage into this Rain /Storm water drain.

Since the toxic gases generated and emitted are heavier than normal air, will not
automatically go up in the sky through chimneys. Evidence is the TEN chimneys already
made have been totally ineffective. As there is no difference in the spreading of toxic
gases, when sewage comes out of the mouth of the NALLAS and passes with the wind
in the open air, all the toxic gases are released and spread in the open, behind our
ELEVEN HOUSES. Therefore, the proposed Chimneys/vents are absolutely no solution
to our 20 years old suffering. Therefore, it makes no sense in making Chimneys/vents &
not address the Root Cause of the problem.

Therefore, in all earnestness, we request MCD to address the Root Cause & not
undertake the action of Vents / Chimneys that do not solve the real problem.

Moreover, the cost of making so-called chimneys will be much more than putting a lead
may be temporary, and will serve all the purpose of transferring emitted gases into an
open area where there are no residences or any settlements around.

For &Block (North) GK-I W

Preswent

\\ IAA
CC: Mr. Ahuja J.E. 9717787858

, B-165, Greater Kailash-I, New Delhi-110048 Email ID: bbpatel4019@> gmail.com
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A & B BLOCK WELFARE SOCIETY
Affiliated to Greater Kaiiash Resident’s Welfare Association (Regd.)

President
ARUN VOHRA
B-222 Greater Kaiiash-i '

New Delhi-110048
Ph. 9811089104

Secretary
BiMAL KAPOOR
B-270 F.F.Greater Kaitash-I
New Delhi-110048.
Ph. 9818428885

The Executive Engineer
MCD
South Zone
Delhi

RE :Emission ofToxic Cases from the Rain Water Drain behind B Block Greater Kaiiash -1- due to
discharge of untreated sewage in the drain for over 20 years - Matter presently being heard in the
Hon'ble NGT,Delhi

Chimneys / Vents not a solution as it does not address the root cause of sewage being discharged into
the Rain /Storm Water drain

'^ga-UiciyC’L
Dear Sir,

h We regret to state that untreated sewage is being discharged into the Rain [ Storm Water Drain

/ * />4 ,1 touching our houses for over 20 years leading to emission of Toxic Gases causing irreparable permanent

’ damage to the health of the residents.
It is unfortunate that whereas the Root Cause has not been addressed & the toxic gases continue to be
emitted, the MCD has suggested making 40 more vents / Chimneys which will not only cause more toxic
gases emission but also not address the Root cause of stoping the discharge of untreated sewage into
this Rain /Storm water drain.
The proposed Chimneys / vents are absolutely no solution to our 20 years old suffering.Therefore it
makes no sense in making Chimneys /vents & not addressing the Root Cause of the problem.Moreover,
the gases emitted by sewage rotting in stagnating water in the drain are heavier than air & hence will
not travel up the chimneys / Vents & would aggravate the suffering of the residents / surroundings.

Therefore,In all earnestness,we request MCD to address the Root Cause & not undertake the action
of Vents / Chimneys that do not solve the real problem.
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T-03/20I6-17/534/NMCG/Phase n
National Mission for Clean Ganga

Ministry of WaterResonrtes, River Developmen t &
GangaRejuvcnation

1st Floor,
Major Dhyan Chand National Stadium

India Gate, New Delhi-110002
Dated: iS^Januaiy, 2019

OFFICEMEMORANDUM

Subject: Minutes of the^Meeting of iherê constituted Principal Committee in the
matter of O.A.No. 06 of 2012-hgnojmiiraysUnion of India & Ors

A copy of Minutes of Meeting of Principal Committee held at Conference
Room, MoWR, RD&GR on 14.01J2019 at 1030 AM under the Chairmanship of
Secretary, Ministry of Water Resources, RD&GR is forwarded herewith for
information/necessary action. «1

TGnP. Mathuria)^^.|. frv |?
Executive Director (Technical)

Member Secretary, Principal Committee
To:

1. Shri Shashi Shekhar, C-II/l55, SatyaMarg, Chanakyapuri,New Delhi- 110021
2. Additional Secretary, Ministry of Environment, Forest and Climate Change, Indira

Paiyavaran Bhavan, Jorbagh Road,New Delhi-110032
3. Joint Secretary, Ministry of Water Resources, RD&GR Shram Shakti Bhavan, Rafi

Marg, SansadMarg Area,New Delhi, Delhi 110001
4. Chief Secretary, GNCTD, Delhi Secretariat, IP Estate, Near Indra Gandhi Indoor

Stadium, Delhi - 110002 .
5. Secretary,Irrigation Department,Govt,of Haryana, Haiyana Civil Secretariat, Sector-
. 1, Chandigarh,Haryana
6. Secretary, Irrigation Department, Govt, of Himachal Pradesh, H.P. Secretariat,

Shimla-171002
7. Secretary, (UP) Irrigation Department, Bapu Bhawan Sachivalya,Government of UP,

Lucknow — 226 001
8. Secretary, Irrigation Department, Govt, of Uttarakhand, 4 Subhash Road, Secretariat,

Forth Floor, New Building Dehradun, Pin code-248001
9. Secretary,. Department of Environment, Govt, of NCT of Delhi, 6th Floor, Delhi

Secretariat, IP Estate, New Delhi
10.Secretary,Department of Irrigation &Flood Control, Varunalaya Complex(Phase-U),

Karoi Bagh, New Delhi-110005
11.CEO,Delhi jal Board, E>elhi Jal Board, Varunalaya Complex (Phase-U), Karol Bagh,

New Delhi-110005
g r V ; 4 - :

i -
f;

-

. ..
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J

ftjjjmby raju <rubyraju2008@gmail.com>
^̂ashishekhar Tiwari <shashi.shekharl956@gmail.com>,
fMVs_20D0@yahoo.co.uk, akmehta@nic.in, jspp-mowr@nic.in,

From:

nsjn, secy.irr@hyr.nic.in, rastogianurag@hry.nic.in,
"p@nic.in, psecup.irrig@nic.in, secyirriliduplu-up@nic.in,

^rj?5ua@nic.in, senv@nic.in, ceifcd@gmail.com,
elhi.djb@nic.in, Ashvani Gosain <akgosain@gmail.com>,

crb26@hotmail.com, kazmifce@iitr.ac.in, absarakazmi@yahoo.com,
ps.irrup@gmail.com, Senior Staff Officer Planning
<hod.pIan@gmail.com>, msdpcc@nic.in, commissioner-
sdmc@mcd.gov.in, vcdda@dda.org.in, ce.iwai@nic.in,
dushyantkumarhv@gmail.com, anil sharma
<anilsharma004@gmail.com>,Executive Engineer
<eeproject2wz@gmaiI.com>,mat@nhai.org,

' manoj.kumar@nhai.org, Satish Upadhyay
<supadhyayl4@gmail.com>, jagjitsaini@yahoo.com
"Dr.,Amarjit Singh" <secy-mowr@nic.in>, dg@nmcg.nic.in, uyrb-
mowr <uyrb-mowr@nic.in>> ED Projects NMCG

: <ed.projects@rimcg.nic.in>,Sundeep Mr
<sundeep.nmcg@gmail.com>,drpravin@nmcg.nic.in,Mission Clean
Ganga <missionganga@gmail.com>,kishore.rajiv@gov.in,
rozy.agarwal@nic.in, kumarajitabh <ajitabh_007@yahoo.com>,

j dheeraj singhal <cwc.dheerajsingh3^f^sandeep@njsprojects.com,rymg^jtDrrrtg

mmn\

\

i
Date: Friday,January 25, 2019 01:2|Pfk
£$fP̂ \Minut:esof the 6th Meeting of rWc

fifaiv? ' ' ShermatterPA ? No.:06 of 2012 \

S$
:>\*$

Respected All,.
"-'

ftt~zsl£tL*£ jty f
Please find enclosed OM dated 25th January 2019 from Shri D. P;Mathuria,
Executive Director-Technical regarding minutes of the 6th Meeting of re-constituted
Principal Committee- held on14,01.2019 at 10:30 AM and its related Annexes for

' information and necessary action.
• Regards;

Ruby Raju .. . , . .
National Mission for Clean Ganga

^Attachments: ,M ' '

14 09 2019 pdf '- Annexure-II.pdf Annexure-III.pdf Annexure-IV.pdf

i'ifl " ‘ 'Hi 1 • : :i;H • ?; •

6'
W. :

.
r
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these areas will reach river Yamuna directly. It was requested that the Committee may

' consider for extending such basic amenities to prevent pollution load to Yamuna.

iv. Director General NMCG along with other members, considering the objectives of the

•Committee, concurred to the idea of extending such basic facilities (sewerage and

water facilities) so that no untreated discharge goes to Yamuna.

v. . President RWA Hari Nagar colony requested that a copy of the physical demarcation

and floodplain demarcation report submitted to NGT/ Principal Committee by DDA

may be provided to them.

vi. Additional Commissioner (landscape)DDA informed that the report regarding 1 in 25

year floodplain was submitted to Hon’ble NGT while the physical demarcation report

is under-preparation. It was also informed that ‘O-zone’ has not been demarcated

After detailed discussion, following was recommended by Principal Committee:

• Basic civic, amenities such as water and sanitation facilities may be extended
. within' the approved demarcated area in order to prevent, control and abate

. pollutionto R. Yamuna.

. (Action:DJB)
C..-- y. , f £.— * ** <* •» •* * •

‘ ’ *s;*

• DDA to submit the progress of demarcation report (1 in 25 year floodplain) to
Principal Committee,

' [ • . (Action: DDA)

i, , '• The demarcation reports will be deliberated in the next meeting of the
Principal Committee.

v/Agenda 4: South DelM Municipal Corporation’s application for seeking permission for
completion of remnant work of covering of Subhash Nagar Drain from Najafgarh Road

= • - .

iv': ; ' Representatives from SDMC informed that the covering of the drain .

was to be carried .out in two phases. In first phase, a length of 1.7 km (Subhas Nagar
• Block - 11. to Najafgarh road) was completed in 2013. In second phase, a length

2.9km (Najafgarhroad to Najafgarh drain) was proposed to be completed bv August

2Q15.Till first week of January 2015,_r)ut of.2.9 km. 2.1 km was completed and the
balance work of 800 m was remaining. .

to Najafgarhdrain

' .v:
6
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^ezmwiiiie, Hon’ble Tribunal videjudgement dated 13.01.2015 directed thatthere shall be no

Authority or
the concerned

construction and/or coverage of any of the drains in Delhi by any
Municipal Corporation. All the drains shall be kept obstruction free by

Corporation. Where substantial work (more than 85%) has been
pleted, such work is permitted to be completed by the Corporation after obtaining

specific orders from the Tribunal in that regard. Rest of the work, where construction
hasjust begun, the construction, including iron material, shall be removed.

It was also informed that about 82.6% of the total physical work is complete,
screen channels are provided in the covered areas at regular internal, vent for release
offgas is provided. While the uncovered.800m, located in densely populated area, has
become a site for open dumping of solid waste by the residents. SDMC is carrying out
regular pleaning of the drain, even then the situation remains the same due to rise of
unauthorized colonies and slum areas in the vicinity, which makes regulation and
operation of the drains difficult' It was also informed that de-silting of the drains is

'carried'once ev§ryyear in pre-monsoon period.

Therefore, SDMC requests Principal Committee to allow completion of
remnant worlcnf cnveringof Subhash Napar Drain .

ii. Prof. A.K.Gosain informed that covering or concertizing natural storm water drains
are not conducive for sustenance of proper drainage management This may also lead
to flash flooding. It was also informed that concertizing drains are short term

measures and suggested long term measures needs to be ensured in order to have
discharge ofOnly storm,water in the natural drains.

iii. n X) BoTvi tbrit bp.aiififir.atinin of the area such as plantation on either

side of the drain can be adopted for prevention of open dumping and bad odour

jirlsing from the drain.

iv. Director General NMCG highlighted that it is the responsibility of the Municipal

Corporations' and RWAs of the resident colonies, to ensure' proper collection and

transportation ofmunicipal solid waste so that no solid waste is being dumped intottuT
drain! Tn a wav, the problem' of solid waste dumping in the drain is largely due to

residents arid R.WA needs to be sensitive to keep the drain clean and trash free.

K:

m

: ' :©:7
< ••• •trr-T-r^ rr -^nrr- » ?r "-mrrwr « r >{ «?> •fMJ

' *

7
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V. Additional Emission*(landscape) DDA tofonncd
by

revent loss of life aswell as blockage of the drain.

arc

threat to life and suggested that the uncovered

. installing mesh or climbers to p

. vi. Director Technical-H, NMCG suggested that small opening of 55m and 60m at two

locations may be considered by the Committee for coverage in view of bigger safety

issues arising due to partial completion of the work.Coverage of such small openings

will not have any significant impact, as either side of such openings are covered.

Further, solid waste will find its way into the drain through these abrupt small

areas

openings. • , •

vil. Chairman Principal Wasted that
' cleaning of drains is not a one-time

process and SDMC may take up cleaning of drains on regular basis. It was also

highlighted that SDMC should
perform itsmandated duties.

MSW Rules 2016 are followed and shouldensure

Following jpeommendations were made by Principal Committee:

uncovered area of the drain having length of 460 and 250 m may be

provided with adequate measures to prevent dumping of garbage and other

materials, and toensure safety. If needs the drain can be covered by provision

of wire mesh arrangements instead of concrete slabs.
(Action:SDMC)

^^ Possibilities of beautification and alternate method to discourage people from
• dumping may be explored for these stretch.

J ?.! r.
,

‘ « SDMlC to clean the drain within a month and to submit its report to the

. ""' Committee/ Regular cleaning of drains may also be carried out

(Action:SDMC)

(Action: SDMC)

• DPCC to. ensure-that the sludge/ waste obtained alter cleaning of the drain are
disposed off properly and submit its report to the Committee.

^(Action:DPCC)
• Ths uncovered area of the drain havingfesmVKeshopurMandi culvert) anjlol

Ibi length (Chaukandi culvert)Jmay be covered with the condition that the
addition of such coverage will not be considered for the NGT clause of more
than 85% completion work. •

(Action:SDMC)

8
.r.' t. '!
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Mr , Slddhurtha Nagp-al for Mr, Sumcct Punhkama. Advs. for DJB
Mil , Juhi . Adv- For^Mlji, Saksht Popll* Atlv.

JUDGMENT ;

PRESENT:

Hon’blc Mr. Justice Bwatanter Kumar (Chairperson!

Reserved on: 6*h July, 2Q16
Pronounced on*. 26̂ July, 2016

WhetherthejudgmentTe allowed: to be piiblished on the net?
2. Whether the judgment is allowed to he published i,R the NOT

Reporter? *
i.

JUSTICE SWATANTER KOMAR, (CHAIRPERSON)

Maharani Bagh Co-operative House Bxiilding ^Welfare Society

Ltd . has filed this application with a pjayct^hat the concerned v

agencies including DelMJalBoard (for^short/ TxXB’) and South

Delhi Municipal Corporation {for short, 'SDM^G)^heJ^directedl^||^̂ S

reinstate and cower :the^portipgpy
through the Mahi

sought this clariJEca
January, 2014-

ain running . • , ^7k,
"

, .V ....J

they, haveWm I
&

v& jlpjng m

dated 13th

- ; •

k

r /
Hilary, 2014 which .related to cleanup of

: §itu
2. In the case otjAfa

* • " ''J
Application No* 300 _ of

judgmet

River^ Y
• «

:

»4 .wwmmmim •

XwmSRLIKmm

MmW»M m
F3mlLZIT*** .

"m
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Revitalization Project. 2017. A number of directions were passed
inter-aha also relating to the prohibitory orders- against covering the

water nnd major drains of Delhi which ultimately were
meeting into Yamuna arid Ayere a source of serious pollution and
degradation of water of River Yamuna. Some of the relevant
directions in relation to drains in Delhi axe as follows:

alarm

m
ft"V- We dIrect" ail the concerned authoritjes. corpomtions, bodiesincluding Rwidenl Welfarr Asstociatiuns to dean all the 157natural storm water drains as identified by- the Committee,within four months from the date of passing of this judgmentand the dm>»« should, be made obstruction fee and nowasteshould be permitted lo be dumped: in.such drains.Thedrains may be denned mechanically or -manually as thesituation may demand. Such cleaning would include thedredging of the drains besides compliance of the specific

recommendations of the Ebcpert Committee. TOonfcahall becontrolled dredging of River Yamuna to remove the huge
accumulation of sediments and sludge for restoration of the
cross section and Hood carrying capacity of the RiverYamuna.

VL Wc direct all concerned to make every possible effort to
ensure that the stonn water drains do not carry severe.
Sewage may be carried through those drains upon which the
STP*s ihe.completion of the
project. Alter the completion of the project, steps shall bo
taken so that only minimal Quantity of treated water from the

v». ,
All the drains^fae keptobstruc^n^ee^^e ponccmed
Corporation. AVhqy substanlial yboriif (moiy^han

mmMmm
The -Applicant- Society has beenmgistcred to promote welfare,
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to ils members,and pro-ride healthcare faculties for the community.

Under its objects; .t has to also take up aoy work or activity

sssocidtediynthrnaintenartce of choc amenities, welfare and cultural
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I
A^<pdlq$,h* the. A|3ptkmnt,a«(jtety,, .vWc;vV<!ii;i;r' 4R »c:tl

A (,, U *
,i,r Municipal - Corporation of Delhi conveyed the

Ml MHiruling Cammit *«•<; vide Rflaoiuvion No. 96? dialed 2>*»
to (He imuwsai of covering thcnntolv running

( tumkrtH Mtdmmnf Hugh inyuurcolony which won to becompleted' In
rJ iiumthft from ihe date of sanction i.e. 2'«» December, 1964. Arid

*“ tl,r drain was fully covered with the sanction or the

Muuli ijml Corporation of Delhi, Aw per the Mooter Plan for Drainage
uf Storm Water, 197b, the Muhumni SuRlvdraln, with a loud length

n ( 3.7 limn ttud catchment turn of 559 hcctnrcS. had a maximum

dUtchm ge of 19,5 Gurnee* nnd wtur recognised mr being built up

acltvlltea, etc.

imm
I tecptnhei , |Uft4 ns

I
I

almost in Us entire reach and in total cover hn thedoWnnUenm wide

beyond Mathura Rond (from RDA 2256 to 3093) and for a portion in

Srinlvaa Puri (from 14D, 117910,1220).
3. As there was persistent problem of water-logging caused mter

alia due to slU In thestorm water drain, IheDcthl High Court vide
. . . . . . . .

its orders dated.30* AprilpOl3 ond>2^ August, 2013 in 'Nyaija

-• ^^3633/201l Ud ordered the
' ‘1Ift&wMMMBr 1 ‘ " J

v. '

•

Bhaaml it. Cpn

Delhi Municip- mtlb-cican and dc-
i tins' in Delhi including Mhharanl

cn/opencd.ihc Maharani Eagh drain at

ny around August, 2013 for the purpose

pf cleaning and dc-sUting the drain in furtherance of the order of

the Delhi High Cfcwt. The entire process was carried out in a

htiiTi^r ^ ^phmncdand slipshod manner. Despite request to the

if*1**9^ i

. Baghsilt ah t
.MI

vae

Ml

k - : Ililt
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( Vnirttl I’.uk nml llir l>; Komi I'nrk, The AstHxduUon approached the

MUMt: MH vnt|*»u« uri’iinfuiiti umi rctjuenlinl to cover the tlrain.
I Ifwvnr, the rcqueni wn«. not ontmjril it,. This drhin carries sewage
dud MIII*M polluted nml tlMty wuicr ruther Hum storm water and
leaving I he timin' wpen has resulted In unbearable stench
emiutuimg (him the drain, fllbgndLioh of water, breeding of

MMjoitocn, spread of diucaMes. unhygienic and polluted conditions,
rtr. They had altio made a representation to the LI, Governor of

Delhi on 12»»* add 22*«‘ June, 2014 but still no order covering the

drain fins been passed. The SDMC Engineering Department had

prepared a plan for covering the open portion of Maharani Bagh

drain with pre-east KCG at an estimated cost of Ksi 4.68 Crdrcs.
However, no further work has been done. So far as The covered

me

i

drains existing since 1965 is concerned, the Tribunal in its
""'r r
| *&'{£$ '

red that 85%

if authorities.

-O IK carried out and it

irk and status

44§fa %
judgment dated 13th January, 2015 Jiacl^so ob||b
work has been completedV

Though, in the present q

has primarily been the prayer-jfbr r^tora
. . -sit jiia

W WO]
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V#of the nature as

udgment in the

fGJ

the

,ch

It is also d1

••or -ms \case

2385/ 20U dated
.drain should be

iriou8: factors. The Supreme Court oflndia in

’CumarvJ State of Bihor &.Ors., (1991J 1 SCO

S98, has.held that tight to live is a fundamental right under Artide

togo,case d

i

5‘
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21 of the Constitution and It includes right to enjoyment of
pollution free- 'water and air for full enjoyment of life, Thus, the
residents of Mahorani Bagh $£$:§-he# * x*gbt; to cleaner
environment. It has been averred in this application that the
chemical analysis of the Maharani Bagh drain had been undertaken
In June 2014 and the analysis report shows levels of Oil & Grease,
Chromium, Sulphide; COD, Iron, Copper, Mercury, Arsenic, and
Lead overshooting the prescribed limits. According to the Society,
all these pollutants and metals have serious environmental and

health effects. Lead toxicity may cau>e symptoms like,, headache,

t

vomiting, abdominal pain, and severe toxicity may also lead to

Motor neuropathy, Encephalopathy, Cerebral edema, Seizures,
/y ’^pr m- H - i v **Coma, severe abdominal cramping, Epiphyseal lead lines In

children (growth arrest) and Renal •failure* In bade.' or Mercury,
anaerobic organisms bio-transform the inorganic form to methyl

mercury which gets bio-accumulatcd ih food chain and is the most

toxic form of
"^rcu^f and has adverse health effects like

neurological disorders. SimUarly, highest concentration is found in

kidney and liver Cadmium contamination associated with low diet

in calcium causes disease like: ItoiitELi , Chronic exposure to arsenic

4. to the main judgment dated 13* January, 2015, all aspects

had duly been considered by
'

thc Tribunal. The Expert Reports

which were submitted by the Experts and examined by the

Principal Committee and then scrutinized with approval of the

"* " Mwl "
r. \

S

:
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L1

Tribunal in ii* judgment had:concluded that the storm waterdrainf ot Delhi should cany rain water and no sewage and they should be
krp' open in the interest of ecology, environment nind public health.
Comparative study was also carried out in relation to the public -
health factors.

. .JM
In fact, it is impossible in Delhi to segregate the

sewage from the drain vmter and storm water.There are more thanr
1200 unauthorised colonies in Dclhihvhich do not have sewer linef

and they directly discharge sewage and domestic effluent Into the
main drain. It was keeping in view the entire .scenario that
appropriate directions be passed.Thus, we do notace any reason to

permit covering of the drains asa beneficial feature.
It has also been contended on behalf of the applicants that the

Tribunal so far has not passed,any.direction for demolition of the

constructions raised by the Public Authorities or private persons in

and around the natural storm water drains of Delhi. In fact, where

the public authorities lmw raised some constructions by dividing

the drains, even that has not been directed to be demolished as yet.

l,taa trucWaS'.of MH»' th^Tribubid hiia not passed, any direction

FaSStagimch a direction
'

would be considered once the 23 existing STPs are upgraded

new STPs are established which treat tire sewage and discharge the

water which could either be reuUliecd or could he permitted to Row

in the rimins without any environmental damage and degradation.
The judgment has been pronounced by a larger bench and has

attained finality between the parlies. There is no reason to change

for removal of const

and 32

:

^
\ .tfeejud^e#C5 y’ : V:- 1 \-
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X

§

10040



9791 160
f£A

If

II / v 5' We would have normally not permitted even the covering of the

remaining part of the drain b.ut far the reason that the status

existed since 1965. The -applicants arc not praying forcarrying out

any fresh alterations or a project which will be entirely laid down or

cover the drain. All the drains in Delhi are expected -to carry water

free from obstruction, free of metals, acidic substance and smell.

I Once the drain trapping and STPa work* in terms of tire judgment

| dated 13^ ^January, 2015 is completed, Delhi will be a much

healthier and better: place to live. So far as the drainage system is

J concerned, the applicants have prayed that the status as it existed

| since 1965 -should be restored particularly when it very small part

I of the drain; remains to be covered and the major part of the drain is

if i
I

i

n
i
1

?

already. covered. ^ if
Only with, a view to restore, the status as it existed, we would

permit covering' of the Maharani 'Bagh draii^̂ Maharani Bagh

cemented,- leaving Vcnt5^ behveen whi£:h'’will not be covered by

mojor portion of -the drain v.euld be Kept open on-.e the nutate

number of STFa/CETl^ b .® * the Judgment dated .3*

mUa<y 2015, at Mnharani Bagh.are eatabUahed /conatructed and

r will not befN
tjyti The

laying down rn

r :

rTlie residents of applicant’s association also contribute to the

J bb liable to pay ns contributory to the -Precautionary Princ.plea'and

f-

I
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aa
i

•fiSI;
VoHutcr Pay.Principles';The total estimated coat is staled to be Rs.
4.6«: Crorce. M^or pen then**.houM b. Incurred by the

authorities. However, .15% of the total cost should be borne by the

Society nnd its residents. Restoration ortho drain to its status prior ‘ j
1965 shall be subject to final orders which the Tribunal may pans

I i§ in the main case. We further direct that till further ordcra, the drain £
would be kept in the same' DthtustflB of prior to 1965. without g
covering the slabs by soil, gross or any other material and would be H
kept in a removal condition.

With the above directions, tin* application blonds disposed of

order its to costs.

: :““SS= .

: 0$;..- . ^rCKB,1

i»aiaaaf

!8

m

M \

m
f y'

m
m/, ifili

m§

m
I

:
:

!

nMv, - :
IlStglFtm _

. ..S|

10042



1 

Item No. 04  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

(BY HYBRID MODE) 

I.A. No. 537/2023  
IN  

Original Application No. 06/2012 

Nizamuddin West Association            Applicant 

Versus 

Union of India & Ors.                      Respondent(s) 
………………. 

Dr. Sanjay Sachdeva:           Applicant in I.A. No. 537/2023 

Date of hearing: 19.05.2023 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Dr. Sanjay Sachdeva, Applicant in Person in I.A 537/2023 

Respondent: Mr. Kunal Anand, Advocate for Delhi Jal Board 
Ms. Puja Kalra, Advocate for MCD 
Mr. Narender Pal Singh, Advocate for DPCC  

ORDER 

I.A. No. 537/2023 

1. This application has been filed with the grievance against violation 

of environmental norms in maintaining of the storm water drain touching 

back of houses in B-Block, Greater Kailash-I, New Delhi.  

2. Case set out in the application is that the applicant is BLK-B (North) 

GK-I, RWA. Drain in question touches houses from B-159 to B-187. Major 

part of the drain (14209.776 sqm) has been covered but when MCD 

decided to cover the remaining, some NGO raised objection before this 

Tribunal on sewage polluted water running into the river Yamuna.  Vide 

order dated 13.1.2015, this Tribunal prohibited covering of drains except 

ANNEXURE R-5
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those already covered upto 85% which could be completed with permission 

of NGT. Delhi Jal Board (DJB) is not able to stop unauthorized discharge 

of sewage into the drain for over 20 years. Large portion (approx. 90%) of 

the drain 14209.776 sqm. was covered by MCD. The applicant filed W.P. 

(C) No. 4246/2019 before the Delhi High Court which was disposed of vide 

order dated 16.07.2019 with liberty to move this Tribunal since this 

Tribunal has passed judgment dated 13.01.2015 in O.A. No. 06/2012, 

relating to control of pollution of river Yamuna. Concluding part of the 

order of the Tribunal is reproduced below:- 

 “ 

94. We are not oblivious of the herculean task which will be 
required in carrying out the ‘Maily Se Nirmal Yamuna’ Revitalization 
Project, 2017, but we are of the firm view that any further deferment 
in taking stern and serious steps for preventing and controlling 
pollution of River Yamuna, is bound to expose Delhi and its residents 
to grave environmental disasters. Implementation of provocative 
action plan postulated by the Expert Committees and as described in 
this judgment is inevitable to protect public health, public interest and 
the environment. This is the only solution to bring down the highest 
contribution of pollutants (76% of the total Yamuna’s Pollution level) to 
a negligible and preferably to zero percent, in the interest of ecology, 
environment and to provide clean water to the residents of Delhi. 

To ensure complete and effective implementation of the 
recommendations made by the Expert Committees in their reports 
dated 19th April, 2014 and 13th October, 2014 respectively, as well 
as, to identify the authorities responsible for compliance for timely 
preparation and execution of action plans, prepared in terms of this 
judgment, we hereby issue the following directions in the larger 
environmental and public interest: 

i.  The Tribunal hereby accepts both the reports filed by the 
Expert Committees: first report dated 19th April, 2014, read 
with the gist of recommendations submitted by the Principal 
Committee on 2nd August, 2014, on the aspects of 
preservation, restoration and beautification of the banks of 
River Yamuna and the second report dated 13th October, 
2014, read with its annexure, in relation to drainage system 
in Delhi, together with the Action Plan prepared by the DJB 
for revitalization of River Yamuna. Both these reports shall 
form integral part of this judgment. All the concerned 
authorities of NCT of Delhi, State of UP and State of Haryana 
shall implement the same without demur and default, 
expeditiously. The entire project contemplated under these 
reports and this judgment of the Tribunal shall be completed 
by 31st March, 2017. 

 ii. This project shall be called ‘Maily Se Nirmal Yamuna’ 
Revitalization Project, 2017.  

iii.  Implementation of both these reports and the components of 
the project shall be simultaneously executed by the 
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concerned agencies, who shall prepare their respective Action 
Plans in terms of the reports as well as this judgment and 
submit it to the Principal Committee constituted hereinafter, 
in not later than four weeks from the date of pronouncement 
of this judgment. 

iv.  (a) Presently, under the jurisdiction of the DJB, there are 23 
STPs in existence or planned to be made operational by 2015. 
Out of them, the oxidation pond at Timarpur is proposed to 
be closed, as it was commissioned in the year 1947. The 
STPs at Okhla and Kondli are lying closed due to inadequate 
sewerage and majority of the STPs are not operating to their 
optimum capacity. Thus, we direct that the DJB and other 
concerned Corporations under whose jurisdiction the existing 
STPs fall, shall, within two months from today, ensure that 
all these STPs, including the one proposed to be 
commissioned at Delhi Cantt., should be made fully 
operational, should operate to their optimum capacity and 
operate effectively 24x7, without compromising the quality of 
treated water released from such STPs. 

(b) It is further directed that the Action Plan in regard to 
installation of STPs on 32 major and minor drains shall be 
prepared, in accordance with the recommendations in the 
Expert Committee Report afore-referred and action taken in 
furtherance thereto, within three months from the date of 
passing of this order.  

(c) All the newly proposed 32 STPs should be constructed and 
installed with the requisite capacity varying from 0.6 mgd to 
10 mgd, at the sites specified in the report of the Expert 
Committee within the time frame indicated in this judgment. 
Once, the total of 55 STPs would operate effectively and to 
their optimum capacity, the water released from them shall 
be recycled and utilised for agriculture, horticulture and 
industrial purposes and least of this recycled water would be 
discharged into the River Yamuna. 

(d) Action Plan to be prepared to utilize the treated water from 
the existing 23 STPs as well as from the 32 proposed STPs. 
It will be ensured that the release of water from these existing 
STPs should be strictly in accordance with the prescribed 
parameters and free of any odour and it should meet the 
faecal coliforms standards. 

 (e) Wherever necessary, the technology of the existing STP’s 
should be upgraded to ensure proper performance and 
adherence to the prescribed standards of effluent discharge.  

(f) The concerned authorities shall construct and install 26 
pump stations at the locations and of the capacity as 
indicated in the Action Plan placed before the Tribunal. The 
process thereof should begin within three months from the 
date of passing of this judgment.  

(g) Further, all the STPs shall be provided with a power 
backup to ensure that they operate effectively 24x7. It shall 
be ensured that the functional data of all STPs is online and 
is connected to the Delhi Pollution Control Committee as well 
as the Central Pollution Control Board, particularly in respect 
of COD, TDS, TSS and pH and it shall be ensured that the 
STP’s are operational even during power failures. 
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(h) All the industrial clusters in Delhi shall be provided with 
Common Effluent Treatment Plants (CETPs). These CETPs 
shall be effluent–specific and capacity-specific, with 
reference to the particular industrial cluster. The installation 
cost of the CETP shall be borne preferably by the authority 
that owns and maintains that industrial cluster. In the event 
of shortage of finances the authority concerned can require 
the persons running the industrial activity/unit in that cluster 
to share the cost on ‘Polluter Pays Principle’ in the ratio 2/3 
and 1/3 respectively. 

xviii.  We direct all concerned to make every possible effort 
to ensure that the storm water drains do not carry 
sewage. Sewage may be carried through those drains 
upon which the STP’s have already been installed, till 
the completion of the project. After the completion of 
the project, steps shall be taken so that only minimal 
quantity of treated water from the STPs reaches 
Yamuna. 

xix.  The CPCB, DPCC in coordination with the DJB, shall collect 
samples from River Yamuna, its floodplain and from the 
respective STP’s at different places and sites for detailed 
analysis. This shall form the baseline data for 
implementation of this project. It will also be helpful in 
determining the improvement in the water quality. 

xx.  The authorities concerned shall take all steps to rejuvenate 
the water bodies associated with River Yamuna. 

xxi.  All concerned authorities shall deal with utmost priority and 
expeditiousness, in case any application in furtherance to 
any construction or authorization is moved by any of the 
authorities, Corporations or DJB, directly or through the 
Principal Committee, in execution of the Project. We grant 
liberty to the State Authorities, Corporation and DJB to 
approach the Tribunal in the event there is undue delay in 
dealing with such application in accordance with law. 

xxii.  There shall be no construction and/or coverage of any 
of the drains in Delhi by any Authority or Municipal 
Corporation. All the drains shall be kept obstruction 
free by the concerned Corporation. Where substantial 
work (more than 85%) has been completed, such work 
is permitted to be completed by the Corporation after 
obtaining specific orders from the Tribunal in that 
regard. Rest of the work, where construction has just 
begun, the construction, including iron material, shall 
be removed. While completing such remnant work, 
Corporation shall ensure that the cross section of the 
drains to carry the requisite storm water for the flood 
of once in 25 years and other effluents, are not 
compromised. Such construction and/or removal shall 
be carried on in terms of paragraph no. 61 of this 
judgment. 

xxiii. We constitute the ‘Principal Committee’ which shall be 
responsible and under whose supervision the directions 
contained in this judgment and the project reports shall be 
completely, effectively and expeditiously complied with. All 
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concerned Authorities, Corporations, DJB and any other 
department, responsible for carrying out directives of this 
judgment, shall report the matters and submit the respective 
reports and data to the Principal Committee, for onward 
transmission to this Tribunal. The Committee shall file 
quarterly report of compliance before the Tribunal. The 
Committee shall consist of Special Secretary, MoEF, Joint 
Secretary of Ministry of Water Resources, Chief Secretary, 
Delhi Administration, Vice Chairman, DDA, Commissioner of 
all the Corporations, Commissioner, DJB, Secretary, 
Department of Irrigation, NCT of Delhi, concerned Secretaries 
of the States of Haryana, Uttar Pradesh, Himachal Pradesh 
and Uttarakhand. 

 The four Members, namely, Professor C.R. Babu, 
Professor A.K. Gosain, Professor Brij Gopal and Professor 
A.A. Kazmi shall be the Members of the Principal Committee 
and shall be associated with commencement and completion 
of all the aspects of this project. The Delhi Jal Board along 
with Corporation under whose jurisdiction the required 
number of STP is to be constructed and established as well 
as the drains which are to be completed and made 
obstruction free shall be responsible for execution of the work 
as contemplated in the action plan, reports of the Committee 
and the judgment of the Tribunal. They shall work in tandem 
and under the supervision of the Principal Committee. 

xxiv.  All the Authorities, Corporation, DJB, CPCB, DPCC and any 
other department or authority, directly or indirectly connected 
with the compliance of these directions and the Project 
Reports, shall report to the Principal Committee in relation to 
all the actions taken in furtherance thereto and their progress 
from time to time. In the event of default, the Head of 
Department of such Authority/Corporation/Board would be 
held personally responsible. 

xxv.  These specific directions are in addition to any other direction 
that we have recorded in the entire judgment. 

xxvi.  By this judgment, we not only mandate but even request all 
the concerned Authorities, State Governments and the 
Principal Committee to ensure timely compliance of these 
directions, as this is the only plausible and practical way by 
which River Yamuna would become pollution free and its 
flood plain conducive for the biodiversity that it deserves. We 
have no doubt that with the concerted efforts of all concerned, 
‘Maily Se Nirmal Yamuna’ Revitalization Project, 2017, would 
be a success. It would not only meet the ecological and 
environmental standards prescribed but would also provide 
clean air and water to the residents of Delhi, who are entitled 
to it and have a legal and constitutional right to receive the 
same. It will also help in providing sufficient water for 
agricultural and industrial purposes, thus, saving 
considerable quantity of potable water, so as to enable the 
concerned authorities to provide the same to all the colonies 
of Delhi. We also express a pious hope that residents of Delhi 
would render all help and assistance to all concerned and 
even abide by their fundamental duty for rejuvenating River 
Yamuna. 
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xxvii. We would be failing in our duty if we do not record our sincere 
appreciation for the contribution made, efforts put in and 
technical guidance provided, by the Members of the Principal 
Committee constituted by the Tribunal particularly the Expert 
Members, namely, Professor C.R. Babu, Professor A.K. 
Gosain, Professor Brij Gopal and Professor A.A. Kazmi. 

xxviii. We grant liberty to all the parties, the applicants or even the 
public, to approach the Tribunal for any clarification or 
modification or for removal of any of the difficulties felt by 
them in implementation of the directions contained in this 
judgment and/or of the project reports.”

3. We have considered the matter and heard the applicants in person 

and counsel appearing for DJB, DDA, DPCC and MCD. We are informed 

that Kushak drain is an approximately 6.5 km-long stormwater drain near 

South Extension which carries stormwater and sewage from several south 

Delhi localities such as Mehrauli-Badarpur Road, Chirag Dilli, INA, 

Defence Colony and Pushp Vihar. It meets the Barapullah drain near 

Nizamuddin West and then flows into the Yamuna river. It is necessary 

that the same is kept free from sewage. Channelising/treating and using  

sewage scientifically as per norms is responsibility of statutory authorities 

like Municipal Corporation and DJB to effectuate right of citizens to clean 

environment.  

4. Thus, we are of the view that the grievance raised needs to be 

remedied. Solution may not be to cover the entire drain as suggested on 

the ground that major part of the drain has already been covered. Liberty 

to move the Tribunal where major part of drain has been covered such as 

85% cannot result in such prayer being granted unless concerns for 

environment are addressed.  Covering of a drain can be allowed only if a 

proper separate pipeline to carry sewage is provided and only rain water is 

carried in the drain which is not the case here. Otherwise, covering drain 

will result in gases getting trapped which can be hazardous.  The 

applicants themselves have mentioned that covering of the drain has 

resulted in accumulation of poisonous gases released from uncovered part 

of the drain behind certain houses.  Thus, it may not be proper to permit 

covering of the drain in these circumstances but either to uncover the 
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entire part or evolve suitable mechanism to ensure that no gases are 

released from the drain to the detriment of the inhabitants of the houses 

in the area. Solution can be preventing flow of sewage into the drain and 

periodic cleaning of drain including de-silting, ensuring that there is no 

stagnation of water.  

5. We, accordingly, issue a direction that a joint Committee of CPCB, 

DPCC, DJB and MCD may look into the matter and resolve the issue with 

the mandate of ensuring that no toxic gases are released from the drain in 

question due to discharge of sewage. Sewage flow may be intercepted at 

appropriate location and channelized to the nearest STPs.  Compliance 

report in matter be filed within four months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF 

and not in the form of Image PDF. DJB will be the nodal agency for 

coordination and compliance.  The committee may meet within two weeks 

and take stalk of the situation.  The applicants will be free to make their 

representation before the Committee. Thereafter, the Committee may meet 

at such frequencies as may be necessary online or offline and review the 

progress till remedial action is completed.  

List for further consideration on 26.09.2023. 

A copy of this order be forwarded to CPCB, DPCC, DJB and MCD  

by e-mail for compliance.  

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

Dr. A. Senthil Vel, EM 

May 19, 2023 
I.A. No. 537/2023 in OA No. 06/2012 
A 
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i DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
OFFICE OF THE ADDL. CHIEF ENGINEER (M) 10

ENGINEERS BHAWAN, 2nd FLOOR, ANDREWS GANJ,
NEAR MOOLCHAND CROSSING, NEW DELHI 110049

Email id: acemlO.dib@pmail.com
"STOP CORONA; Wear Mask, Follow Physical Distancing, Maintain Hand Hygiene"

f

Date^-1) (,-JcJ.jNo.-DJB/ACE(M)10/2023/

Minutes of Meeting

In compliance to directions of Hon'ble NGT orders Dt: 19/05/2023 in the matter of

Nizamuddin West Association V/s Union of India & Ors (I.A. No. 537/2023 IN Original Application

No. 06/2012), a joint committee comprising CPCB, DPCC, DJB & MCD will look into the matter

and resolve the issue with the mandate of ensuring that no toxic gases are released from the

drain due to discharge of sewage and DJB will be the nodal agency for coordination and

compliance.

In reference to above a meeting was held in the office of Additional Chief Engineer (M)-10,

Delhi Jal Board on Dt:19/06/2023 at 04:00 PM. The following officials attended the meeting:-

,ln chair1. Sh. S.K. Dahiya,Addl. Chief Engineer(M)-10, Delhi Jal Board

2. Sh. Sawant Singh,Executive Engineer(M)-41/42/50,Delhi Jal Board

3. Sh. Hasruddin Khan,AE,South Zone,MCD

4. Sh. Krishan Kaushik,JEE,DPCC

5. Sh. S. Sachdeva, RWA, B-Block

6. Sh. Dalip Jolly, RWA, B-Block

7. Sh. B.B.Patel, RWA, B-Block

Following issues discussed/raised during meeting:-

1. During the meeting RWA, G.K.-I, raised the issue of covering of the remaining portion of

the Nallah. The representatives stressed the need to cover to overcome the problem of

toxic gases emanating from the drain. However,AE,MCD, apprised RWA representatives

regarding orders of Hon'ble NGT Dt: 13/01/2015 in OA No. 06/2012 para no. 94 XXII and

again reproduced in its order Dt: 19/05/2023 in IA No. 537/2023 in para which is

reproduced as under,
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"There shall be no construction and /or coverage of any of the drains in Delhi by any
Authority or Municipal Corporation. All the drains shall be kept obstruction free by
concerned Corporation. Where substantial work (more than 85%) has been completed,
such work is permitted to be completed by the Corporation after obtaining specific orders
from the Tribunal in that regard. Rest of the work,where construction has just begun, the
construction, including iron material, shall be removed. While completing such remnant
work, Corporation shall ensure that the cross section of the drains to carry the requisite
storm water for the flood of once in 25 years and other effluents, are not compromised.
Such construction and/or removal shall be carried on in terms of paragraph no. 61of this
judgement." AE, MCD informed that in view of the above orders of Hon'ble NGT
remaining work on the drain cannot be carried out.

2. ACE(M)-10, DJB, chairing the meeting asked representatives of MCD to give action plan
/ for desilting of the drain to keep the flow in drain obstruction free.

3. Duringthe meetingit was desired that all the stake holders should ensure that there is no
discharge of sewage into the drain. ACE(M)-10, DJB desired to have a joint survey of the
drain with all stake holders to identify sources of sewage entering into the drain and to

take remedial action to ensure no sewage flow in the drain.

'v

Meeting ended with a positive note with Thanks to the chair.

EXECUTIVE ENGINEER (M)-41/42/50
Copy to:-

1. Member (Drainage), DJB, for kind information pi. * >̂ ^N
y 2. Member Secretary, DPCC, New Delhi -5 bNuk\

3. Member Secretary, CPCB, New Delhi
/4. Sh. Hasruddin Khan, AE,South Zone,MCD r>> \y*>. Sh. Krishan Kaushik,JEE,DPCC

6. Sh. B.B. Patel, RWA, B-Block \7. Office Copy
i/"

EXECUTIVE ENGINEER (M)-41/42/50
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DELHI JAL BOARD: GOVT.OF N.C.T. OF DELHP*

OFFICE OF THE ADDL. CHIEF ENGINEER (M)-10
ENGINEERS BHAWAN, 2"d FLOOR, ANDREWS GANJ,
NEAR MOOLCHAND CROSSING, NEW DELHI 110049

Delhi Jal Board

Date: } ) Jrl ) v j>NO: DJB/ACE(M)-10/2023/ |Cj|g _
/ ^3 /

In compliance to directions of Hon'ble NGT orders Dt: 19/05/2023 in the

matter of Nizamuddin West Association V/s Union of India & Ors (IA No. 537/2023
IN Original Application No. 06/2012), a joint committee comprising CPCB, DPCC,

DJB & MCD will look into the matter and resolve the issue with the mandate of

ensuring that no toxic gases are released from the drain due to discharge of sewage

and DJB will be the nodal agency for coordination and compliance.

In reference to letter No. DJB/ACE(M)-10/2023/ 485 to 492

03.07.2023 & MoM No. DJB/ACE(M)-10/2023/418 to 423 dated 26.06.2023 a Joint
inspection of the Chirag Delhi Drain/Kushak Drain/Barahapulla Drain was held on

dated 07.07.2023. The following officials attend the joint inspection and identified

the sources of sewage entering into the drain

dated

1. Smt.Alpna Narula, Scientist. B CPCB, Delhi
2. Sh. Rakesh Ahuja, Assistant Engineer, M-II/52, MCD
3. Sh. A.M. Sharma, EE(P) SR-II, DJB
4. Sh. Sawant Singh, EE(M)-50, DJB
5. Sh. Satish Kumar, EE(M)-48, DJB
6. Sh. S.K. Goyal, EE, DPCC
7. Sh. Ashish Uniyal, JEE, DPCC
8. Sh. A.S. Grawal, AEE(PSR)-I1
9. Sh. Mihan, Singh, ZE(M)-50 C/o EE(M)-50
10.Sh.Satbir Yadav, JE(C) C/o EE(M)48
11.Sh. Chandan Yadav, AE(C) C/o EE(M)-50
12.Smt. Anjali Grewal, RWA, GK-I
13.Sh. Rajeev Singal, RWA, GK-I
14.Sh.Sanjay Sachdeva, RWA, GK-I
15.Sh. B.B. Patel, RWA, GK-I
16. Sh. Dalip Jolly, RWA, GK-I
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The Minutes of the inspection are as under\b
Location inspected
R&S Block Nallah from outer
ring road to S-363 to B-272 GK-
1, near corner DDA Park Krishi
Vihar.

ATRS.lMo.r
Work order to trap this nalla has been issued and
work is being taken up by EE(M)-50, DJB Division
under ACE(M)-10.

1

Chirag Delhi Village Nalla from
Press Enclave Road to Outer
Ring Road near culvert near
Dhalao Chirag Delhi Village.

Restoration work of sewer line by project wing
i.e. EE(Dr)SR-II, DJB/ SE(Dr)PR-IV, DJB,
Jhandewallan is in progress.

2

Chirag Delhi Village Nalla from
Press Enclave Road to Outer
Ring Road near small culvert
No. 1 near Ravidas Mandir
Chirag Delhi Village.

3 Restoration work of sewer line by project wing
i.e. EE(Dr)SR-lI, DJB/ SE(Dr)PR-IV, DJB,
Jhandewallan is in progress.

4 Chirag Delhi Village Nalla from
Press Enclave Road to Outer
Ring Road near small culvert
No. 2 near T-265 Chirag Delhi
Village.
Chirag Delhi Village Nalla from
Press Enclave Road to Outer
Ring Road near H.No. T-265-
C/10 Chirag Delhi Village.

Desilting of sewer line and plugging of the sewer
line discharging into Nalla is to be taken up by
EE(M)-50/ ACE(M)-10 DJB, after completion of
the rehabilitation work of sewer line by EE[Dr]
SR-II, DJB.
Desilting of sewer line and plugging of the sewer
line discharging into Nalla is to be taken up by
EE(M)-50/ ACE(M)-10 DJB, after completion of
the rehabilitation work of sewer line by EE(Dr)
SR-II, DJB.
Pertains to EE(M)-48/ACE(M)-ll, DJB

5

6 Chirag Delhi Nalla near Press
Enclave culvert from upstream.

Sd/-
(SAWANT SINGH]

EXECUTIVE ENGINEER (M)-50
Copy to :-

1. Member (Drainage), DJB, for kind information pi.
2. Member, Secretary, DPCC, New Delhi.
3. Member, Secretary , CPCB, New Delhi
4. ACE(M)-10, DJB
5. Smt. Alpna Narula, Scientist. B CPCB, Delhi
6. Sh. Rakesh Ahuja, Assistant Engineer, M-II/52, MCD
7. Sh. A.M.Sharma, EE(P) SR-II, DJB
8. Sh. SawantSingh, EE(M)-50, DJB
9. Sh.Satish Kumar, EE(M)-48, DJB
10. Sh. S.K.Goyal, EE, DPCC
11.Sh. Ashish Uniyal, JEE, DPCC
12. Sh. A.S. Grawal, AEE(PSR)-II
13. Sh. Mihan, Singh, ZE(M)-50 C/o EE(M)-50
14. Sh. Satbir Yadav, JE(C) C/o EE(M)48
15.Sh. Chandan Yadav, AE(C) C/o EE(M)-50
16.Sh. B.B. Patel, RWA, GK-I

(SAWANT SINGH)
EXECUTIVE ENGINEER (M)-50
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- y DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI

OFFICE OF THE ADDL. CHIEF ENGINEER (M) 10 _
r

ENGINEERS BHAWAN, 2nd FLOOR, ANDREWS GANJ,
NEAR MOOLCHAND CROSSING, NEW DELHI 110049

Email id: acemlO.djb@gmail.com
"STOP CORONA; Wear Mask, Follow Physical Distancing, Maintain Hand Hygiene"

Date:No.-DJB/ACE(M)10/2023-24/

MINUTES OF MEETINGAddl,CE 0

tELHI oAL &Cfte6PmPl|ance to directions of Hon'ble NGT orders Dt: 19/05/2023 in the matter of

Nizamuddin West Association V/s Union of India & Ors (I.A. No. 537/2023 IN Original Application

No. 06/2012), a joint committee comprising CPCB, DPCC, DJB & MCD will look into the matter

and resolve the issue with the mandate of ensuring that no toxic gases are released from the

drain due to discharge of sewage and DJB will be the nodal agency for coordination and

compliance.

In reference to above a meeting was held in the office of Additional Chief Engineer (M)-10,

Delhi Jal Board on Dated 31/07/2023 at 04:00 PM. The following officials attended the meeting:-

1. Smt. Alpana Narula,Scientist. B, CPCB, Delhi (alpananarulacpcb@gov.in)
2. ACE(M)-11, DJB, Jal Sadan, New Delhi (acemll.djb@gmail.com)
3. Executive Engineer (M)-ll, MCD,Gulmohar Park,New Delhi-110049
4. Executive Engineer, V- Division,CPWD, R.K. Puram ,Delhi (deleecv.cpwd@nic.in)
5. Sh. A.M. Sharma, EE(P)Sr. II, DJB, Delhi (eesr2.djb@gmail.com)
6. Sh. Satish Kumar, EE, DJB, Delhi (eesldjb@gmail.com)
7. Executive Engineer (C) Dr-VI, DJB, Jal Sadan,New Delhi (eecdr6.djb@gmail.com)

8. Executive Engineer C-5, DUSIB,l-Kilokari,Maharani Bagh,Delhi
(eec5.dusib5@gmail.com)

9. Sh. S.K. Goyal, EE,DPCC,Delhi (sunilgoyal70.dpcc@nic.in)
10. Sh. B.B. Patel, RWA, President, B-165,GK-I,New Delhi (bbpatel4019@gmail.com)

11. Sh. A.S Grewal,AEE, EE (P) SR-II, DJB
12. Sh. Nalin Kant, KKSIL
13. Ashish Uniyal,JEE,DPCC

Following issues discussed/raised during meeting:-

1. Flow falling through storm water pipe falling into the drain from FIUDCO Place / CPWD

be visited to identify the agency to take necessary action.are;

v0,6 •1o
• v* •A 6* »JA b)

TZ e (ft* I -To ?] t
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2. Main sewer line to be checked with concern area AE, Sh. Chandan Yadav and «

AEE, Sh. A.S Grewal, EE (P) SR-II, DJB and agency appointed that sewer line from Ravid^ '
Mandir, Chirag Delhi to Krishi Vihar Nallah is functional.

3. EE (C) DR-VI not joined the meeting. He need to do the Nallah Trapping Functional.

4. Sewage flow into PWD drain is coming at Press Enclave Road. Sh. Rohan Jharkhriya, EE

(M) 43 / 44 to ensure to stop.

5. The outfall from Saidulajab Village is to be connected with DJB sewer system. Action to

be taken by EE.(C) Dr. (VI) division.
6. Desilting plan for the drain to be submitted by MCD.

Meeting ended with a positive note with Thanks to the chair.

All Concerned EXECUTIVE ENGINEER (M)-50
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m ^ub Meeting regarding compliance of Hon'ble NGT order dated: 19/05/2023 in the matter of Nizamuddin West Association V/s Unionof India & Ors ( I.A. IMo. 537/2023 in Original Application no. 06/2012 ).
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
OFFICE OF THE ADDL. CHIEF ENGINEER (M) 10

ENGINEERS BHAWAN, 2nd FLOOR, ANDREWS GANJ,
NEAR MOOLCHAND CROSSING, NEW DELHI 110049

Email id: acemlO.djb@gmail.com
"STOP CORONA; Wear Mask, Follow Physical Distancing, Maintain Hand Hygiene"

*
r

No.-DJB/ACE(M)10/2023/ £ © 6 \\D £> 1 <T Date:27/07/2023

MEETING NOTICE

In compliance to directions of Hon'ble NGT orders Dt: 19/05/2023 in the matter of

Nizamuddin West Association V/s Union of India & Ors (I.A.No. 537/2023 IN Original Application

No. 06/2012), a joint committee comprising CPCB, DPCC, DJB & MCD will look into the matter

and resolve the issue with the mandate of ensuring that no toxic gases are released from the

drain due to discharge of sewage and DJB will be the nodal agency for coordination and

compliance.

In reference to above a meeting is being convened and scheduled to take place at

Conference room of Delhi Jal Board Office, 1st Floor Engineers Bhawan, Andrews Ganj Near

Moolchand Crossing, New Delhi-110049, on 31/07/2023 at 04:00 PM.

So, your goodself is requested to make it convenient to send your representative to

attend the meeting.

1. Smt. Alpana Narula,Scientist. B,CPCB,Delhi
2. ACE(M)-11, DJB,Jal Sadan,New Delhi
3. Executive Engineer (M)-ll,MCD,Gulmohar Park,New Delhi-110049
4. Executive Engineer,V- Division,CPWD, R.K. Puram,Delhi

. 5. Sh. A.M.Sharma,EE(P)Sr. II, DJB,Delhi
6. Sh.Satish Kumar,EE,DJB,Delhi
7. Executive Engineer (C) Dr-VI, DJB,Jal Sadan,New Delhi
8. Executive Engineer C-5,DUS!B,l-Kilokari,Maharani Bagh,Delhi
9. Sh. S.K.Goyal,EE,DPCC,Delhi
10. Sh. B.B. Patel,RWA,President, B-165,GK-I,New Delhi

EXECUTIVE ENGINEER (M)-42All Concerned
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
OFFICE OF THE ADDL. CHIEF ENGINEER (M) 10

ENGINEERS BHAWAN, 2nd FLOOR, ANDREWS GANJ,
NEAR MOOLCHAND CROSSING, NEW DELHI 110049

Email id: acem lO.dib«figma i 1.com
Date: 20/09/2023No.-DJB/ACE(M)10/2023-24/

loot tJr^^c710 NMINUTES OF MEETINGy
In compliance to directions of Hon'ble NGT orders Dt: 19/05/2023 in the matter of

Nizamuddin West Association V/s Union of India & Ors (I.A. No. 537/2023 IN Original Application

No. 06/2012), a joint committee comprising CPCB, DPCC, DJB & MCD will look into the matter

and resolve the issue with the mandate of ensuring that no toxic gases are released from the

drain due to discharge of sewage and DJB will be the nodal agency for coordination and

compliance.

i

In reference to above a joint inspection of the Chirag Delhi Drain/Kushak Drain/Barapulla

Drain was held on 20/09/2023.The followingofficials attended the joint inspection and identified
the sources of sewerage entering into the drain:-

!
1. Sh. Sawant Singh, EE{M)-42,DJB.
2. Sh. S.K Goyal EE WMC-ll, DPCC.
3. Sh. A.S. Grewal AEE(Civil), EE(P)Sr-ll, DJB.
4. Sh. Chandan Yadav,AE(Civil),DJB .
5. Sh. Satbir Yadav,JE(Civil),DJB.
6. Sh. Sumit Pachouri, JE,DUSIB.
7. Sh. Vishu Khanna, JE,DUSIB.I

Following issues observations were made during the inspection:-

S.No. Location Inspected Concerned Department for taking N/A

! 1. j Sewage falling into Chirag Delhi Drain
! at press enclave road Culvert (Opp.

j Saket Court) from PWD Drain coming

I from Khirki Village side.

EE(SR)-II/ EE(M)-43 required to trap the

sewage.

!
I

A

[
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\ACE(M)-11required to trap the sewage.Sewage coming from Tigri and Sangam

Vihar near Vayu Sena (Air Force

Station) Dakshinpuri into Chirag delhi

Drain.

2.

I

ACE(M)-11required to trap the sewage.Sewage coming from SaidullaJab into

Chirag Delhi Drain.
3.

R&S Block Nallah from Outer ring road

to S-363 to B-272 GK-1, near corner

DDA Park Krishi Vihar.

Work order to trap this Nallah has been

issued and work is being taken up by EE(M)-
50,DJB Division under ACE(M)-10. After

permission from DDA Horticulture

Department.

4.

Rehabilitation of sewer line from

Ravidas Mandir Chirag Delhi to Amul

Milk Booth to stop the sewage falling

into the Chirag Delhi Drain at 2 nos.
locations.

5. Action to be taken by EE(Sr)-ll, DJB

[ •

j 6. To ensure whether the rehabilitated

sewer line running along the Chirag

Delhi Drain is discharging its sewage

into Dakshinpuri trunk sewer line at

Krishi Vihar Culvert.

Action to be taken by EE(Sr)-ll, DJB

To make functional and maintain the7. EE(C) Dr.-VI,Jal Sadan,Lajpat Nagar DJB

trapping made at Chirag Delhi Drain

near Krishi Vihar Culvert.

Sewage falling into the Chirag Delhi

Drain 2 nos. locations b/w press

enclave road and Ravidas Mandir

8. Desilting of sewer line and plugging of the

sewer line discharging into Nallah is to be

taken up by EE(M)-50/ ACE(M)-10 DJB, after

!

;
I
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J

1. Near Small Culvert 2 near T- completion of the rehabilitation work of

sewer line by EE(Dr)SR-ll, DJB.i
265 Chirag Delhi.

2. Near H.No. T-265 C /10 Chirag

Delhi Village.

T

:
/

5ewage coming at upstream of Chirag EE(M)-48/ ACE(M)-10 required to trap the

Delhi Drain at Press Enclave Road from : sewage.

Pushp Vihar Side.

9.

Necessary action to be taken by EE, CPWDSewage coming from residential

complex maintained by CPWD and

falling into the Chirag Delhi Drain

behind Defence Colony police station

Andrews Ganj.

10.

:
!

1. Smt. Alpana Narula, Scientist. B, CPCB, Delhi
2. ACE(M)-11,DJB, Jal Sadan,New Delhi
3. Executive Engineer (M)-ll,MCD,Gulmohar Park, New Delhi-110049
4. Executive Engineer,V- Division,CPWD, R.K. Puram,Delhi
5. Sh. A.M. Sharma, EE(P)Sr. II, DJB,Delhi
6. Sh. Satish Kumar, EE, DJB, Delhi
7. Executive Engineer (C) Dr-VI, DJB, Jal Sadan, New Delhi
8. Executive Engineer C-5,DU5IB,l-Kilokari,Maharani Bagh,Delhi
9. Sh. S.K. Goyal, EE,DPCC,Delhi
10. Sh. B.B. Patel, RWA, President, B-165,GK-I, New Delhi
11. EE,CPWD
12. EE (M)-43, DJB
13. EE(M)-48,DJB
14.-EE4e)-Dfr-VlrBJB-

EXECUTIVE ENGINEER (M)-50

ALL CONCERNED

£
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Item No. 07                                Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

 
 

I.A. No. 537/2023 

In 
Original Application No.06/2012 

 
 

Nizamuddin West Association      Applicant 

 
Versus 

 
Union of India &Ors.                              Respondent(s) 

 

 
BLK-B (North) GK-1 RWA, through its President :  Applicant 

 

Date of hearing: 09.01.2024 
 
 
 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER 
 

 

 Applicant: Ms. Akansha Singh, Advs. for Applicant in I.A 537/2023 

      Respondent: Ms. Puja Kalra & Mr. Virendra Singh, Advs. for MCD with Mr. S.K. 
Meena, EE, Mr. Sanjeev Mudgal, EE & Mr. N. Ahuja, AE 

Ms. Richa Kapoor, Ms. Eesha Sharma & Mr. Kunal Anand, Advs. for DJB 

Mr. Narender Pal Singh & Ms. Anjali, Advs. for DPCC 

Ms. Jyoti Mendiratta, Adv. for Govt. of NCT of Delhi  

 
 

 

 

 
P 

ORDER 
 

 

1. Issue involved in this IA is in respect of the foul smell which is 

emitting from behind the houses B-159 to B-187. 

 

2. Before the Tribunal, a stand was taken by the DJB that there are 

11 drains from which the sewage is flowing to the storm water drain in 

question from which the foul smell is emitting and that DJB is in the 

process of trapping of all the 11 drains including the main Mehrauli 

drain. Accordingly, Tribunal had directed the CEO, Delhi Jal Board to file 

an affidavit.  

ANNEXURE R-10

18410065



 
 

2 
 
 

3. In terms of the above direction, CEO, Delhi Jal Board has filed the 

affidavit disclosing the following timeline for completion of trapping of all 

the 11 drains which is as under:- 

   

S. 
N
o 

Location Status Short Term 
Action Plan 

Long 
Term 
Action 
Plan 

Target 
date of 
completion 

Remarks 

1. Sewage falling 

into the drain 
from Shiekh 
Sarai Phase- 1 , 
Khirki extension, 
Panchsheel Vihar 
& Savitri Nagar. 

Sewage 

coming 
into 
Nallah 
has 
been 
trapped
.  

It has been trapped 

Peripheral Sewer 
Line and sewage is 
carried to SPS 
Andrews Ganj 
and then to Okhla 
Sewage Treatment 
plant. 

N/A Completed  

2. Sewage falling 
into the drain 
from Chirag 
Delhi Village 
near Dhalao and 
Amul Milk Booth. 

Sewage 
coming 
into 
Nallah 
has 
been 
trapped 

It has been trapped 
in peripheral Sewer 
Line and sewage is 
carried to SPS 
Andrews Ganj and 
then to Okhla 
Sewage Treatment 
plant. 

N/A Completed  

3. Sewage falling 
into  the drain 
from Chirag 
Delhi village near 
small culvert 
No.1near 
Ravidas  Mandir 
Chirag Delhi 
Village. 

Sewage 
coming 
into 
Nallah 
has 
been 
trapped 

It has been trapped 
in Peripheral Sewer 
Line and sewage is 
carried to SPS 
Andrews Ganj and 
then to Okhla 
Sewage Treatment 
plant. 

N/A Completed  

4. Sewage falling 
into the drain 
from Chirag 
Delhi Village 
near small 
culvert  No. 2 
and near T- 265 
Chirag Delhi 
Village. 

Sewage 
coming 
into 
Nallah 
has 
been 
trapped 

It has been trapped 
in Peripheral Sewer 
Line and sewage is 
carried to SPS 
Andrews Ganj and 
then to Okhla 
Sewage Treatment 
plant 

N/A Completed  

5. Sewage falling 
into the drain 
from Chirag 
Delhi Village 
near H.No. T-265 
C/10 Chirag 
Delhi Village. 

Sewage 
coming 
into 
Nallah 
has 
been 
trapped  

It has been trapped 
in peripheral Sewer 
Line and sewage is 
carried to SPS 
Andrews Ganj and 
then to Okhla 
Sewage Treatment 
plant 

N/A Completed  

6. R & S Block 
Nallah Outer 
road to S-363 to 
B-272 GK - 1, 
near corner DDA 

Park Krishi 
Vihar. 

Trapped - - Completed  

7. Sewage falling 
into the drain 
from Jagdamba 
Camp (JJC 
Camp) behind 

Trapping 
of the 
sewage 
into the 
sewer 

The flow is 
very nominal, 
however it is trapped 
at 
Krishi Vihar. 

- 31.03.2024  
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Triveni Market. line is 
not 
feasible 
at  
source, 
howeve
r it has 
been 
trapped 
ultimat
ely at 
Krishi 
Vihar 
trapping 

8. To make 
functional and 
maintain the 
already 
constructed 
trapping at 
Chirag Delhi 
Drain near 
Krishi Vihar 
Culvert. 

 Work of raising of 
broken wall has 
been completed at 
krishi vihar. 
However, 
during peak  hour 
i.e. from 10am to 
11:30 PM drain 
overflows as 
discharge in The 
trunk sewer is itself 
is more.  Excess 
discharge from the 
drain is trapped at 
Andrews Ganj 
trapping. DJB has 

undertaken work of 
124 MGD STP at 
Okhla which will be 
commissioned / 
functional by 
31.03.2024 after 
which all the 
discharge of drain 
shall be trapped 
through Barapula 
Drain. 

 31.03.2024 DJB is 
Undertaki
ng 
commissi
oning  
of 

additional 
124 MGD 
STP at 
Okhla 
which 
will be 
commissi
oned by 
31.03.20
24. 

 
4.The Full 
functionality 
of 
trapping 
Will be  
completed 
after 
commissio

ning of  
additional 
124 MGD 
STP 
Okhla by 
31.03.2024 

9 Sewage falling 
into Chirag Delhi 
Drain at press 
enclave road 
Culvert (Opp. 
Saket Court ) 
from PWD Drain 
coming from 
Khirki Village 
side. 

Work is 
likely 
To be 
Comple
ted by 
15/01/
2024. 

Work is likely 
To be  completed by 
15/01/2024 

 15.01.2024  

10 Sewage 
coming from 
Tigri and 
Sangam Vihar 
Near Vayu 
Sena (Air 

Force Station) 
Dakshinpuri 
Into Chirag 
Delhi Drain 

Trapping 
Partially 
done 
As an 
interim 
Measure 

and 
sewerage 
system 
yet to be 
laid. 

As an interim 
measure, sewage 
coming from Tigri 
and Sangam Vihar 
etc. has partially 
been trapped into 

peripheral sewer line 
leading to Okhla 
STP. Further as an 
interim trapping of  
drain is done at 
Krishi Vihar. DJB is 
undertaking 

Out of 47 U/A 
colonies 
on Ratia 
Marg, Mangal 
Bazar Road 
and Tigri 

Road, 39 U/A 
colonies are 
on the Forest 
area/ O-zone. 
Request has 
been 
sent to Forest 

31.03.2024  
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upgradation of 
Okhla STP which 
shall also be 
functional by 
31.03.2024. After 
completing Okhla 
STP the trapping will 
be made functional.  
 

Department 
for issuing 
sewer 
lines in  these 
U/A 
colonies. 
Sewer 
lines in  these 
colonies 
will be laid in 
12 months 
after received 
of NOC from 
the forest 

department. 
In the 
rest 8 nos. 
U/A colonies, 
sewer 
lines is being 
laid and 
is likely to 
completed by 
March, 
2024. 
 

11 Sewage 
coming from 
Mehrauli, 

The 
Sewage 
Flow 
from 

westend 
road and 
IGNOU 
Road 
(Saidulla
jab 
Village 
and 
colony, 
Neb 
Sarai 
Village 
and 
colony 
(20 Points 
programme), 
Freedom 
Fighter 
colony, 
Paryavaran 

Complex, 
etc.) is 
likely to 
be 
connected 
by Dec 
2023. 
However, 
as an 
immediate 

measures 

flow has 
been 
trapped  
at Krishi 
Vihar. 

The Sewage flow 
from Westend road 
and IGNOU road 
(Saidullajab Village 

and colony, Neb 
Sarai Village and 
colony (20 Points 
programme),Freedom 
Fighter colony, 
Paryavaran 
Complex, etc.) is 
likely to be 
connected by 
February, 2024 as 
the permission from 
PWD&Traffic were 
Received recently on 
16.12.23 & 27.12.23 
respectively. The 

DJB has undertaken 
work of 124 MGD 
STP which shall be 
commissioned/ 
functional by 
31.03.2024. 

Recently it 
has been 
observed that 
at Mehrauli 

STP more than 
the designed 
capacity of the 
plant i.e. 5 
MGD sewage 
is being 
received, 
therefore 
proposal for 
the capacity 
augmentation 
of Mehrauli 
STP shall be 
taken up by 
DJB. The 

work is likely 
to be 
completed by 
June 2025. 

30.06.2025  
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4. This chart is disputed by the Counsel for the applicant by 

submitting that the drain at serial no.6 has not been trapped and it has 

been wrongly mentioned that the same has been trapped. Hence, we give 

an opportunity to the applicant to file objections along with all the 

supporting material. 

 
 

5. By the order dated 22.11.2023, concerned officers of MCD were 

directed to explore the feasibility and possibility of increasing number of 

vents in the 645 meters covered area of drain. 

 

6. The Learned Counsel for MCD has submitted that process of 

opening 40 additional vents in the covered area of the drain was started 

but applicants had objected to the same. 

 
 

7. Responding to it, Learned Counsel for the applicant has pointed 

out that the process was started from near the open area from which the 

foul smell was emitting and opening of the additional vents in that area 

would have aggravated the problem, hence, the objection was raised. 

 

 

 

8. We find that the matter has been repeatedly taken up by the 

Tribunal but till now no solution has been put-forth by any of the 

authorities nor the problem has been remediated and that MCD and DJB 

are shifting the responsibility and blaming each other.   

 

9. Hence, we direct that higher officials of MCD and DJB will hold a  

joint meeting and find out the solution  to the problem raised in IA and 

disclose the solution by filing a joint report before the Tribunal at least 

one week before the next date of hearing. 

 
 

10. List on 23.02.2024. 

 
 

Prakash Shrivastava, CP 

18810069



 
 

6 
 
 

 
 

Sudhir Agarwal, JM 

 
 

Dr. A. Senthil Vel, EM 

January 09, 2024 
I.A. No. 537/2023 
In Original Application No.06/2012 

SN. 
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELFH

OFFICE OF THE EXECUTIVE ENGINEER <M) 50
ENGINEERS BHAWAN, 2nd FLOOR, ANDREWS GANJ,

NEAR MOOLCFIAND CROSSING, NEW DELHI 110049
Email id: eem5Qgk@gmail.com

¥r
i

No.-DJB/EE(M)50/2023-24/

MINUTES OF MEETING

Date: 23.01.2024

In compliance to directions of Hon’ble NGT orders Date 09/01/2024 in the matter of
Nizantuddin West Association V/s Union of India & Ors. (I.A. No. 537/2023 IN Original
Application No. 06/2012), a meeting was held under the Chairmanship of Superintending
Engineer (M)-10 at Conference room of Delhi Jal Board Office, lsl Floor Engineers
Bhawan, Andrews Ganj Near Moolchand Crossing, New Delhi-110049, on 17.01.2024 at
11 :00 AM .

The following officers,/officials was present.
1 . Sh. S.K. Dahiya, SE(M)-10, DJB
2. Sh. Ajay Kr. Aggarwal, SE-LMCD
3. Sh, R. K. Lakhera. SE (C)-IV, DJB
4. Sh. Sawant Singh (M)-46. DJB
5. Sh. S.K. Meena, EE (M)-IL MCD
6. Sh. A.M.Sharma, EE(C) Dr-VI, DJB
7. Sh. A.S. Grewal, AE(P)-SR-Ii, DJB
8. Sh. Rakesh Abuja, AE(M-1I)SZ, MCD
9. Sh. Jitender Srivastav, AE(M)-43 & 44. DJB
10. Sh. Rahul Yadav. AE(C)-Dr-VI, DJB
11. Sh. Abhishek Rai, AE(E&M) C/o EE(SDW)-V, DJB
12. Sh. Neeraj Kumar Meena, JE- I 73, MCD
13. Sh. Balroop, JE(E&M ) C/o EE (SDW)-V, DJB

in chair

The following points was discussed during the meeting:-

It has been apprised by AE concerned that there is no adequate pumping at G.K.
Enclave-!SPS. It was directed that EE(E&M)M-10 will ensure sufficient pumping for
preventing the overflow discharge in Krishi Vihar drain.
It was apprised by AE(P)-SR-11, DJB that the repair work of 700mm dia damaged sewer
line emanating from Chirag Delhi near trunk sewer will be completed with in 15 days.
It was apprised that existing manholes of 1100mm dia sewer line just adjacent to drain
near Krishi Vihar trapping are surcharging and also filled huge quantity of silt. It was
requested to SE (C)-1V, DJB for taking necessary action in this regard on priority.
It was suggested by SF.-I, South Zone, MCD that the bioremediation may be done at
Krishi Vihar drain for abatement of fauls and bad smell.

1.

2 .

3.

4.

SAJL..

(R.G. Saraswat)
Executive Engineer (M)-50

All Concerned

P A h
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r-
Copy to

1. Chief Engineer Nodal (Drainage) : tor kind information.
2. Chief Engineer (Drainage) Project-I
3. Chief Engineer South, MCD, 19’" Floor SPM Civic Centre, New Delhi-110002
4. Superintending Engineer (M)- l I
5. Sh. Saniosh Kumar Verma, AE(M)-50: to pursue and report.

. ?
Executive Engineer (M)-50

2 3 0'

P- zb .
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Subject : Meeting regarding compliance of Hon'ble NGT order# Dt: 09.01.2024 in the matter of Nizamuddin West
Association V/s Union of India & Ors(I.A. No.537/2023 IN Original Application No.06/2012).

Dated - 17.01.2024 Time -11:00 AM

Mobile No. Email SignatureDesignation DepartmentNameS.No.
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J
Subject; Meeting regarding compliance of Hon’ble NGT order* Dt: 09.01.2024 in the matter of Nizamuddin WestAssociation V/s Union of India & Ors(I.A. No.537/2023 IN Original Application No.06/2012).
Dated - 17.01.2024 Time-11:00 AM

S.No. Name Designation Department Mobile No. Email Signature

e <r sMjb<?£\ SlV^'K . °\ & so 2-°\ \ o n̂*1

i. /A - S.11.

1

.

:

!
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DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
OFFICE OF THE EXECUTIVE ENGINEER (M) 50

ENGINEERS BHAWAN, 2"J FLOOR, ANDREWS GAN],

NEAR MOOLCHAND CROSSING, NEW DELHI 110049
Email id: ocm50ekgogmail.com

No.-DJB/l:E( M )5n/2023-24/ ^B7 — Dale: 16.01.2024

MEETING NOTICE

In compliance to directions of Hon'blc NGT orders Date 09/01/2024 in the matter ol

Nizamuddin West Association V/s Union of India & Ore. ( I .A . No. 537/2023 IN Original

Application No. 06/2012). a meeting has been scheduled under the Chairmanship of

Superintending Engineer (M)-10 at Conference room of Delhi Jal Board Office, I *1 Floor

Engineers Bhawan, Andrews Ganj Near Moolchand Crossing, New Delhi-110049, on

17.01.2024 at 11:00 AM.

It is requested to make it convenient to attend the meeting.

1 . Superintending Engineer- I. South Zone. MCD, Green Park . New Delhi
2. Superintending Engineer (C)-IV. DJB
3. Superintending Engineer (C)-DR -IV. DJB
4. Executive Engineer (M)-Jl. MCD, Gulmohar Park. New Delhi-110049
5. Executive Engineer (C) Dr-VI. DJB. Jal Sudan. New Delhi .

6. Executive Engineer (P)-SR-II. DJB
7. Executive Engineer (E&M)-M-10. DJB
8. Executive Engineer (M )-48. DJB. Delhi.
9. Executive Engineer (M)-46, DJB
10. Executive Engineer (SDW)-V

( R.G. Saraswat)

Executive Engineer ( M )-50
All Concerned

Copy to
1 . Chief Engineer Nodal (Drainage )

2. Chief Engineer (Drainage) Pro jecl- I
3. Chief Engineer South. MCD, 19

,h Floor SPM Civic Centre. New Delhi-110002
4. Superintending Engineer ( M )-10
5. Superintending Engineer (M)-11
6. Sh. Santosh Kumar Verma, AE( M )-50: to attend along with all relative details.

: for kind information.

fie2-
Ex-ectfuve Engineer ( M )-5()
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r> DELHI IAL BOARD: GOVT.OF NCT DELHI
OFFICE OF THE EXECUTIVE ENGlNEERfaPR-VI -

TAL SADAN: LAIPAT NAGAR: NEW DELHI
Email : eecdr6.djb@gmail.com

No. DjB/EE(C)DR-Vl/2024/ ^0 - 1̂S3> Dated: 13.02.2024

MINUTES OF MEETING

In compliance to direction of Hon'ble NGT orders Date 09/01/2024; in the matter of

^
Nizamuddin West Association V/s Union of India & Ors. (I.A No 537/2023 IN Original
Application No. 06/2012), a meeting was held under the Chairmanship of CE(DR)PR-1 in his
chamber at room no. 301, Varunalaya Phase-I, Karol Bagh New Delhi -110005 on 05/02/2024
at 3.00 PM.
The following officers/officials were present.

1. Sh. S. K. Bhardwaj
2. Sh. Sudhir Kr. Mehta
3. Sh. R.K. Lakhera
4. Sh. S. K. Dahiya
5. Sh. Sandeep Kulshrestra
6. Sh. P. K. Gupta
7. Sh. Ajay Aggarwal
8. Sh. R. G. Saraswat
9. Sh. R. K. Gupta

10. Sh. S. K. Meena
11. Sh. Rakesh Ahuja

CE(DR)PR-I - Inchair
CE(Central)MCD
SE(C)-4
SE(M)-10
SE(DR)PR-IV
SE0P)-3
SE-I, (MCD)SZ
EE(M)-50
EE(P)SR-II
EE(M-II), SZ, MCD
AE(M-II) SZ, MCD

The following points were discussed during the meeting:
1. It was decided by the Chair that the regular desilting should be carried out of the covered

and open drain regularly by MCD to minimize the stagnation of water and foul conditions.
2. It was also decided for joint site visit on 07.02.2024 at 10.30 AM with Representative of

the Petitioner.
3. It was also instructed to make arrangement for assessment of silt level during site

inspection.
4. It was directed to the concerned DJB engineers to trap the sub-drains out falling in GK

Drain within the timeline given before the Hon'ble NGT.
Sd/-

(A. M. SHARMA)
EE(C)DR-V1All Concerned

Copy to:-
1. CEN(DR)
2. AE-I/IV
3. Office copy/Master file

EE[C)DR-VI
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.DELHI IAL BOARD:r.ovx.OF NCT DELHI
OEFiCE OF THE FXEfl )TIVE ENGINEERS DR-VI.

1AL SADAN: LAIPAT NAGAR: NEW DELHI
Tel no. 011-29818103 j -? tT3 S' f.*•

'1 - cf ;»

No. DJB/EE(C) DR- V] / 2024/3V.3 Dated:02/02/2024

MKI- riN( . NOTICE:

In compliance to direction of Hon'ble NGT orders Date 09/01/2024, in the matter of
Niznnutddin West Association V/s Union of India & Ors. (I.A No 537/2023 IN Original
Application No. 06/2012), a meeting has been scheduled under the Chairmanship of Chief
hngineer (Dr)Pr-l in his chamber at room no. 301, Varunalaya Phase -1 Karol Bagh New Delhi
- L10005 on 05/02/2024 at 3.00 PM.

It is requested to make it convenient to attend the meeting.

1 . Chief Hngineer (South) MCI).
2. Chief Hngineer (Central) MCD.
3. Chi.'l Hngineer (SIMV), DJB.
4. Superintending Hngineer (C)-4, DJB.
5. Superintending Hngineer (C)-'J , DJB.
n. Superintending Hngineer (Dr)Pr-lV, DJB .
7. Superintending Engineer (M)-10, DJB.
S. Superintending Engineer (M)-ll, DJB.
9. DI'QC DJB.

I

-sd-
Executive Engineer (C)DR-VI

All Concerned

v/̂ 'Ey *» • :
1 . Superintending, Hngineer (South Zone) MCD.
2. H\ecutivi> Engineer (P)-SK-II, DJB.
3. Executive Engineer (li&M)-M*10, DJB.
-I. Executive Hngineer (M)-46, DJB.
5. Executive Engineer (M)-48, DJB.

6. Executive Hngineer (M)-50, DJB.
7. Executive Engineer (SDVV)-V, DJB. j

Executive Engineer (C)DR-VI j

i
I
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OFFICE OF THE ADDITIONAL CHIEF ENGINEER (P)-3
EXECUTIVE ENGINEER (SDW)-II

OKHLA SEWAGE DISPOSAL WORKS, MATHURA ROAD
NEW DELHI- 110025.

e-mail:- delhiialboard2(5)gm3il.corn Ph.011-20904819 _

£>o
V

c^7
rv?» C*M«I

l i c < xNo. DJB/EE (SDW) II/ 2 0 2 3/ -̂ O Z O / / Doted:

Subject: - Status of Okhla Sewage Treatment Plant.

In continuation to the letter No. DIB/ EE (SDW)-II/ 1994, dated 18.12.2623 issued from
[this office regarding discloser of capacity of Okhia'Sewage Treatment Plant.
jFurther as directed by the CE(SDW), the following is the detail of Sewage being received at the
Okhla STP is as under: -
,

|i) Kilokari SPS - 15.06 MGD,
|ill) Andrews Ganj SPS - 16.00 MGD,
jv) Santa VjharSPS - 13.25 MGD,
Ivil) Batla House SPS - 2.67 MGD,
lx) East of Kailash SPS - 1.00 MGD,

ii) Ring Road SPS - 52.50 MGD
iv) Pragati Vlhar SPS - 14.56 MGD
vl) Tughlakabad SPS - 3.00 MGD
viii) Jasola Vihar SPS - 1.24 MGD
x) Sukhdev Vihar SPS - 0.40 MGD
xii) Modi Mill SPS 2 - 0.30 MGD
xiv) Okhla V'lhar SPS 2.50 MGD

I
;xi) Modi Mill SPS 1- 0.30 MGD,
xiil) Santa" Vihar A block SPS- 1.58 MGD,

! xv) Kalkaji trunk sewer = 17.00 MGD approx,
i , -*ixvi) Harkesh Wagar 500 mm dia. Sewer = 1.00 MGD approx.

The above information is based bn the report provided by Kilokari Control Room.

w"-. 7-.-

i
1

-sd-
(ANIL KUMAR)

Executive Engineer (SDW) II

' Copy to: -
1. CE (SDW)
2. Pr. CE (Dr.)Project-I
3. ACE (P)-3
4. ACE (M)-10
5. AE (EfkM)-I
6. Office Copy

for kind information please,
-do-
-do--do-

Executive Eng

;

5'1/a/w

•-r-f =

10080
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DELHI JAL BOARD, GOVT. OF N.C.T. OF DELHI

OFFICE OF THE EXECUTIVE ENGINEER (SDW)-XI
KILOKRl SPS, JAL VIHAR, LAJPAT NAGAR, DELHI-110024

Email: - eesdwll@gmail.com (M):-9650074666

Dated- I 8"/2"̂ ° 2-3No. DJB/EE(SDW)-XI/2023-24/ / M 2-3» 7x> / 4)2-^
SUBJECT : Status of Andrews Gani Sewage Pumping Station.

This is in reference to your letter No, DJB/EE(M)-50/2023/2519-2523 dated:
15.12.2023 regarding above cited subject , the status of the Andrews Ganj SPS as

directed by Hon’ble NGT vide its orders dated : 22.11. 2023 to DJB is as under:-
1. Installed Capacity :-80MGD
2. Designed Capacity:-40MGD
3. Actual Pumping (Presently) Average :-27MGD Approx.

Executivk'l-Shgineer (sqw)-XIEE(M)-50
Copy to: -
1. CE(SDW)
2. ACE(P)3
3. ACE(M)-10
4. JE{ E&M)

P-'-rT"

o/c

: For kind information please
•do -

do .

Executive Engineer (SDW)-XI

10081

Krisna
Typewriter
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